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INTRODUCTION 

1, the Chairman of the Public Accounts Committee as authorised by 
f ie  Committee, do present on their behalf this Fortieth Report on the 
action taken by Government on thc recommendations of the Public Ac- 
counts Committee contained in thcir Hundred and Eighty-Second Report 
4 F Z h  Lok Sabha) on Films Division relating to the Ministry C? Informa- 
tion and Broadcasting. 

2. On 10 August, 1977, an 'Action Taken Sub-Cornmitee' (1977-78), 
consisting of the following Members, was appointed to  scrutinise the 
replies received from Government in pursuance of the recommendations 
made by the Committee in their earlier Reports. 

1. Shri C. M. Stcphen--Chairman 
2. Shri Asoke Krishna Dutt-Convener 
3. Shri Gauri Shankar Rai 7 
4. Shri Tulsidas Dasappa 1 
5 .  Shri Kanwar La1 Gupta ) -Members. 
6. Shri Zawar Huzsain I 
7.  Shri Vasant Sathc I 

3. The Action Tnkcn Sub-Committee of the Public Accounts Com- 
mittee (1976-77) considered and approved the Report at their sitting held 
on 30 Dccembr.r, 1976. The Report could not be adopted by the Public 
Accounts Committee (1976-77) due to dissolution of Lok Sabha on 18 
January. 1977. The Action Taken Sub-Committee of the Public Accounrs 
Committee (1977-78) considered and adopted the Report at their sitting 
held on 18 October. 1977. The Report wa+ finally adopted by the Pub- 
lic .4ccounts Comn~it[cc ( 1  977-78) on 16 November. 1977. 

4. For facility of rcfercncc the conclusions/recomn~endations of -t< 
Comniittee have been printed in thick type in the body of the R c p r t .  
For the sake of convenience. the conclusions/recon~mendations of the 
Committee hnvc also btcn appended to the Report in a consolidated form 
(tppendix I11 1. 

5. 'The Committee place on record thcir appreciation of the commend- 
able work done by the Action Taken Sub-Committee of the Public Ac- 
counts Comniittee (1976-77) in considering m d  finalking this Report. 

6. The Committee placc on record their appreciation of the assistance 
rendered to them in this matter hy the Comptroller and Auditor General 
mi  India. 
NEW DELHI; C. M. STEPHEN, 

November 18, 1977. Chairman. 
1 ~ 4 Z k a  23, 1899 ( S ) .  Public Acrorrnts Commit1c.c. 

( v )  



REPORT 

1.1. This Report of the Committee deals with the action taken by 
Government on the Committee's recommendations/obse~ations contained 
in their 182nd Report (Fifth Lok Sabha) on 'Films Division', commented 
upon in paragraph 49 of the Report of the Comptroller and Auditor Gene- 
ral of India for the year 1972-73, Union Government (Civil), relating to 
the Ministry of Information and Broadcasting. 

1.2. The Committee's 182nd Report was presented to the Lok Sabha 
1 m 9 January, 1976 and contained 5 1 recommendations/obse~ations. Action 
'I'aken Notes in  respect of all these recommendations/observations have 
been received from Government and these have been broadly categorised 
as follows: 

a ( i)  Rc~commenddions/obser~~ation.o that have been orcepred b v  
Go\wnment: 

S1.Nos. 1, 2, 3, 4, 5, 6, 7, 8, 9, 1 0 , 1 2 , 1 3 ,  
1 6 . 1 9 ,  20, 21, 24, 25, 26, 30, 34, 36. 38, 
39. 41. 42. 43, 46, 48, 49 and 51. 

(ii) Recommendations/oh.~er~~afion,~ which the Committtc do nor 
dcasire ro pursue in the light o f  the replies received from GOIS- 
errrntenr : 

S1.Nos.11, 14. 15, 18, 22, 23, 27, 28, 29, 31,44: 
45 and 50. 

(iii) Recr>mmcndations/observations replies to which have not bee~r 
accepted hv the Committee and which require reiteration: 

a S1. Nos. 17, 32, 33 and 37. 

( iv )  Recomntendations/obsen~ations in rcpspert o f  which Govent- 
mew have furnished interim rclplies: 
S1. Nos. 35 ,  40 and 47. 

1.3. The Committet expect fM fiad replies. duly vetted by Audit, to 
ncalwsead~ns/obstrohtians in lPspcct of Which olrly interim re- 

plies have eo fat beeo -Id wltl be submitted to them expeditioosiy. 

1.4. The Committee will now den1 with the d o n  taken by Govern- 
ment on'sorne of their recommendations/obse~ations. 



Selection of subjccrs for documentaries and newsreels. ( P a r a g ~ p h s  2.30 
and 2.31-4. Nos. 3 and 4 ) .  

1.5. Dealing with the approach of the Films Division in selecting sub- 
jects for the production of documentaries and newsreels, the Committee, 
in paragraphs 2.30 and 2.31 of their 182nd Report, had observed, inter 
ah, ar follows : 

"2.30. In the matter of selection of subjects for documentaries, the 
Committee feel that there is greater scope for care and discri- 
mination. A common complaint against the documentaries 
produced by the Films Division, as has been pointed out by 
the Committee on Broadcasting & Informstion Media, is that 
they confine themselves largely to publicising the activities of 
Government. No doubt, the main raison d'etre of the Filinc 
Division is to focus before the people the objectives, the acti- 
vities and achievements of the State. The Committee, how- 
ever, are of the view that positive results can only ensue f r m  
technically competent, aesthetically satisfying, thematically 
non-partisan and partriotically evocative work. The constant 
aim of the Films Division should be to make sure that sock- 
economic subjects beneficient to the country are adequately 
surveyed and fundamental problems faced by the masses of 
our people are projected in a thoughtful. constructive and yci 
attractive manner. The Committee feel that the Films Divi- 
sion requires a more disciplined and sensitive and mass-orient 
ed approach than at  present." 

"2.31. The same observation would apply to the newsreels pro- 
duced by the Films Division. In the opinion of the Committee, 
the emphasis of the newsreels appears often to be mispl,,ced 
being more on personalities and events of limited importance 
rather than on what is 'hard' news. In'the absence of editoris1 
finesse and objectivity, the newsreels are frequently little more 
than a dull chronicle of arrivals rad depdtures of dignitaries, 
inauguration ceremonies, etc. To those with a predi1ect;on 
for statistics, it would be of interest to learn that 102 of the 
380 newsreels produced from January 1971 to June 1374 
featured VIPs and senior Government officials. It has been 
conceded by the Ministry of Information and Broadcasting 
that meetings and ceremonial functions are 'poor copy' for 
newsreels and should be avoided. A guiding principle is also 
said to bave been enunciated that the emphasis of the newsreels 
should be more on events than on individuals. However. tne 
over-emphasis of the newsreels on personalities rather than 

I 



on 'happenings' lead the Committee to the conclusion that tile 
the Newsreel Officers of the Films Division suffer from a kind 
of routine complex which, understandably, perhaps, they find 
di!Ecult to overcome. In the result, unhappily, most of the 
newsreels fail to hold the attention of thc audience." 

1.6. In their Action Taken Note dated 17 July 1976, furnished in res- 
ponse to the observations contained in paragraph 2.30 of the Report, the 
.Ministry of Information and Broadcasting have stated: 

"Government fully agree to the approach suggested by the Com- 
mittee. A Seminar on the subject consisting of such eminent 
people in the documentary films as S/Shri Janies Baveridge, S. 
Sukhdev, Mrinal Sen, S. Krishnaswamy, M. G. Kamath, 
N. V. K. Murthy and Dr. Bhaskar Rao and Kumari S. Rahmar, 
was held at Bombay on 4th and 5th June 1976 to consider 
how t o  make technically competent, aesthetically satisfying. 
thematically relevant and patriotic films. The recommenda- 
tions of the Seminar will provide further guidance to the films 
Division for the production of documentaries." 

1.7. With reference to the Committee's observations, contained in 
,paragraph 2.31 of their Report, in regard to the newsrecls produced by thi- 
Films Division, thc Ministry, in their Action Taken Note dated 9 June 1976, 
'have stated: 

"The observations of the Committee have been noted. Efforts will 
be made by the Division to improve the content of the Indian 
News Review. by giving more emphasis on events than on 

# individuals." 

I n  a subsequent Note dated 17 J d y  1976 furnished in this regard, the 
Ministry have informed the Committee as follows: 

* "The entire approach to the newsreels hits been revised in the liyht 
of the observations of the Committee. This was also the theme 
of the Seminar held at Bombay on 4th and 5th June 1976. 
It has been impressed upon the Films Division that =ore 
emphasis should be on hard news and less on personalities 
and events of limited importance. Comprehensive guidelines 
based on the observations made by the Committee and the 
various recommendations of the Seminar are being d r a m  up 
for future guidance of the Films Division. These guidelines 

iwin be followed on a firm and regular btlsis." 



In a .ftMBer Action Taken Note dated 4 August 1977, the Ministry of In- 
formation and Broadcasting have informed the Committee as follows: 

"Government have reconsidered the question of issuing guidelines 
for the coverage of events for newsreels. Films Division have 
been informed vide copy of the attached communication 
(Appendix) to follow these gi~idelincs for future coverage." 

1.8. The Committee are glad that the Ministry of Information and 
Broadcasting share their views in regard to the selection of subjccts for do- 
ammtaries and newsreels produced by the Films Division and rcnlise the 
d for a change in their emphasis. It is also heartening to note that guide- 
ance of renowned experts in the field of documentary production had been 
sought with a view to achieving baiter results and the Ministry of Informa- 
tion sad Broadcasting have issued guidelines to the Films Division for future 
CowrPges of events for newsreels. Government have inter aiia impressed 
up011 the Films Division that emphasis dhould be mor:. on evcntq than on 
hdividaal personalities. The Committee trust that these measures would 
bring about the desired changes and improvements in Films Division pro. 
duction. Tbey wmld be watching with interest the impact of these measures 
an the foture performance of the Films Division. 

Quality of films produced bjl Films Division, (Paragraphs 2 .32  and 2.33- - 
Sl. N o .  5 and 6 )  

1.9. Commenting on the quality of films produced by the Films Divi- 
sion, the Committee, in paragraphs 2.32 and 2.33 of the Report, had gone 
on to observe as follows: 

"2.32. The quality of the films produced hy the Films Division he -  
rits special attention. Much ras already becn said on tris sub- 

ject both by the Committee on Broadcasting & Information Me- 
dia and the Estimates Committee (1973-74). The Secretary, 

Ministry of Information and Broadcasting, told the Committee 
during evidence that documentaries produced by the Films Dlvi- 
sion compare favourably in their technical excellence with the 

best films in the world and have won repeated international re- 
cognition. While this is, of course. a matter of pleasure. the 
Committee have regretfully to point out that some document- 
aries produced by the Films Division appears from all accounts 
to lack subtlety, imagination and audience-appeal. Particular 
care should be taken over, for example, films on Family plan- 
ning whose message has imperatively to reach the message. 
The general imprdssian seepla, however, to be that wnlch films arc 
made mechanically and with a peculiar naivete that provokes 



the wrong kind of reaction from the audience. The Commit- 
tee stress that Films Division production, apart from technical 

competence which is a must, should also make sure of the im- 
pact on the audience whose interest has to  be sustained and the 

desired responses secured. 

"2,33. In the opinion of the Committce, the malady of the films 
produced by the Films Division appears to be basically a lack 

of realisation, on the part of the producers, of what would 
hold the attention of the audience. Unfortunately, a wide com- 
munication gap appears to  exist at present between the 
conception of an idea by the Films Division and its 
transmission in celluloid. Even a didactic film can be 
made visually effective and exciting, but instead of it, exce~sive 
reliance is often put on the spoken word to communicate the 
message. The very fact that many cinernagoers prefer to 
come late to the theatre so as to avoid the docurnent.ary films 
would indicate that there is something vitally lacking in these 
films and that there is ample scope for improvement. The 
Committee consider it essential that greater stress should be 
laid on the quality of films produced by the Films Division." 

1.10. Conceding the Committee's criticism, the Ministry of Information 
and Broadcasting, in their Action Taken Note date 24 May. 1976 furnish- 
ed in pursuance of the observations contained in paragraph 2.32 of the 
Report, have stated: 

"The observations of the Committee have been noted. Efforts will 
be made by the Films Division to improve the quality of its 
films." 

@ 

In another Note dated 17 July, 1976 furnished in this connection. the 
Ministry have stated: 

"It is conceded that there is no systematic evaluation of the films 
of the Films Division. However. a Directorate of Evaluation 
has been sct up under Dr. Bhaskar Rao, Consultant. Indian 
Institute of Mass Communications. He has carried out studies 
on the impact of the films made by the Films Division on the 
people and their reactions. This kind of feed-back will be 
continued on a regular basis." 

1.21. The Action Taken Note dated 22 May 1976, furnished by the 
Ministq in response to the Committee's criticism contained in paragraph 
2.33 of the Report. is reproduced below: 

v e  qbservations of the Committee have been noted. Efforts will 
be made by the Films Division for improving the quality of its 
documentaries. In this connection, mention may be made of 



an all-India Seminar on 'Documentaries 3s medium for mo- 
tivation-Improvement in techniques and contentsy uroposed 
to be held h June 1976 in the Films Division's ofice at 
Bombay. In the light of the discussions at the Seminar, the 
Films Division will take appropriate action in the matter." 

Subsequently, in another Note dated 15 July, 1976, the Ministry have 
:added : 

"Besides, the Con~mittee of Experts from the officials and nor- 
officials, being set up to oversee the production of drxumea- 
taries, will also look after the requirements of' quality." 

1.12. The Committee have been informed that efforts would be nrade 
by the Films Division to improve the quality of its films and that appropriate 
action 31 the matter would be taken in LC light of the discussions at an a l -  
India Seminar where the question of improvement in te:hniques and con- 
tents of documentaries was to be considered. Besides, Government also 
.propose to, set up a Committee of Experts, consisting of officials as well) as 
non-officials to oversee documentary production by the Films Division and 
to look after the requirements of quality. NOW that considerable time has 
elapsed since the proposed seminar was held (June 1976), the Committee 
would Like to be apprised, in some detail, of the specific sleps taken in 
this direction. They also expect that the Committee sf Experts would uti- 
life the talent available in the Films Division, of which there is no dearlk. 
in a more meaningful and effective manner than at present. 

I .I 3. Dwelling further on this question. the Committee, in paragraph 
2.34 of the Report. had observed: 

"In this context, the need for a systematic evaluation of the impiict 
of the films produced by the Films Division and the auchencr 
reaction thereto assumes special significance. The Conlrnittee 
are concerned to note that even though thc Committee on 
Broadcasting & Information Media had pointed out the need 

as early as 1966, to distinguish between different kinds of 
audiences and recommended that while there should be films 
for general showing, such as films relating to national integra- 
tion and other questions of general public isportance and interest 
other documentaries should be designed separately for urban 
and rural audiences, very little appears have k e n  done in 
this regard so far. Whatever measures that have been taken so 



iar to evaluate audience reaction can, as admitted in evidence, 
be treated only as ad hoe measures and cannot be a substitute 
for a well-organised and scientific evaluation of the films pro- 
duced by the Films Division. The Committee have been inform- 
ed that an Evaluation Directorate has been set up in the Min- 
istry, in the Fifth Plan, to assess the impact of the products oE 
all the Media Units. The Committee desire that this evaluat~on 
should be done on scientific principles by truly sensitive and. 
professionally competent people and there should be meaningful 
feedback of the information to thosewho decide the theme and 
contents of films to be produced at public expense. The Com- 

mittee await with interest the work of this evaluation machinery 
which will be judged by results. The Committee wish to stress. 
the high significance of that work. It is no less than that of bring- 
ing about in Films Division productions such changes, in the-- 
matic character and technical quality, as would communicate 
convincingly to the masses oE our people an inspiring summons, 
to build a new India and would at the same time satisfy the am- 

, stic criteria of good film making." 

1.14. In their Action Taken Note dated 1 July 1976 relevant to these 
observations. the Ministry of Information and Broadcasting have replied:- 

"Gove~micnt agree that the work of evaluation is very important. 
Some beginnings in this direction hnvc already been made. Some 
studies have already been completed and some are in progress to 
assess inter alia the impact of films madc by the Films Division 
on the audiences. These are as follows:- 

1. Study on viewing and impact of documentaries/newsreels at 
Jullundur. 

2. Study of films for griculturc innovations in rural India. 
# 

3. Study by Operations Research Group on mass coninwnication 
in U.P. 

11. Stu(1ic.s it1 Progress. 

1. Multi-media study in U.P. 
2 .  The lTMC has been asked to undertake n study of cvaluntion of 

selected documentary films produced by the Films Division. 

The dindings of the studies are communicated to the Films 
Division for further action. 



It has also been recognised tht difiemnt films need to be made for 
rural and urban audiefloes. The future programming of films by 
the Films Division will be done with this point of view." 

1.15. The Ministry also furnished subsequently, on 9 September 1976, 
*copies of a report on a field survey of newsreels and documentaries shown 
in various cinema houses in six towns, conducted by the lndian Institute 

' of Mass Communications, which is reproduccd in Appendix 1. Some of the 
more important findings of the survey are briefly indicated below:- 

Though the towns covered by the survey (Jaipur, Mccrut, Gorakh- 
pur, Hyderabad, Vijayawada and Rajahmundry) arc centres 
of commercial cinema theatres in their respective regions, the 
latest, Indian News Review (No. 1428) was being screcncd only 
in Hyderabad, Jaipur and Meerut. 

Most of the documentaric: being shown In thesr to\vns were not 
directly or indirectly conncctcd with any of the current cam- 
paigns in p r o p s .  

Several instances had come to notice when Films Division documen- 
taries/newsreels were either not exhibited at all or shown only 

partly. 

The present routing system of prints of Films Division I~soductions 
needs to be studied so as to makc optimum usu of the avail- 
able prints, thc theatres being uscd in each city town, ctc. 

I 

Some formal arrangement should be workcd out to suptrrvisc/inspect 
screening of Films D~vision documentaries newsreds on a re- 
gular basis. 

1.16. The Committee find that even a limited field survey, undertahcn 
in six towns by the Indian Institute of Mass Commuairntions has 'orought 
into f o m ~  mrtain dcticiencies in the existing arrangemcnfs for the screening 
of documentaries and newsreels, which underscores the )need for a constant 
evaluation of the audience responses to Films Division productions. While 
the Films Division and the Ministry of Information alld Broadcasting wiU, 
no  dwbt take such action as may be found necessary in the light of the 
findings of this survey, the Committee feel that a lot still requires to be done 
to sustain audience interest and secure the desired responses. Now that an 
Evaloation Directorate has also beem set up, on a Arm basis, in the Ministry, 
the Committee look torward to a s-nt improvement Cn the appmch 
of the FBms Division and in thc conteat d its films, S h e  the sMics  and 



surveys undertaken so far largely appear to Pave been contbed to urban 
and semi-urban areas, tbe Directoae should ahw, set in motion similar 
studies in the rural areas, so #hat tbe feed-back108tained  fro^ such studies 
could be meaningfully utilised for designing fibns exclusively for our rural 
masses. 

Assignrncnl of films to outside producers: ( I'urugraph 2.60-Sl. NO. 1 3 )  

4.17. Films are produced by the Films Division both with their own 
staff and with the assistance of outside producers. Dealing with the question 
of assignment of films by the Films Division to outside producers, the 
Committee, in paragraph I .7 1 of their 120th Report (Fourth Lok Sabha) 
had recommended, inter a h ,  thilt a detailed investigation should be under- 
taken with a view to determining what safeguards should be adopted to 
protect Government's interest in their dealings with the private producers 
to whom part of the production is farmed out and how better returns could 
be ensured. Reverting to this issue. in paragraph 2.60 of their 182nd Re- 
port (Fifth Lok Sabha), thc Committee had observed as follows:- 

# 
"In paragraph 1.71 of their 120th Report (Fourth Lok Sabha). 

the Committee had. inter alia, recommended t h ~ t  th: safeguards 
to be adopted to protect Government's interests in their dealing5 
with private producers to whom part of the production is farmed 
out and the measures to ensure bc'ter returns shoiild be investi- 
patcd. The Committee had then been informed by the Ministry 
of Information & Broadcasting in the Action Taken Note that 
in this regard a prcliniinary survey of thc Films Division had al- 

ready been carried out by the Administrativc S!afl College, Hy- 
derabad and a proposal for a detailed study of thi. Films Divi- 
sion by them was under consideration. The Committee would 
like to be apprised of the findings of the consultants and the 
remedial measures adopted by the Fillns Division in pursuance 

of these findings." 

' 1.18. The Action Taken,Note dated 9 July, 1976 furnished in responv 
to these observations bv the Ministrv of Information & Hroadcasting is 
reproduced below:- 

".4 consullant from t'hc Administrative Staff Cnllcrc of India. Hydc- 
rabad, cxamined the workine of the F i lm Division. The terms 
of reference for the study were as under:- 

(a) Develop a sound and scientific cost accounting and informn- 
tion system which would provide tinlely informtlthn to mana- 

8 gemen t . 



(b) Examine the working with a view to bring out scope for cco- 
namy in tbe use of material and manpower resources and for- 
improving productivity. 

(c) Examine soope of reducing the number of prints released for 
free exhibition. 

In his report, the Consultant has recommended (i) revision of' 
the existing costing system introduction of a regular reporting 
system and budgetary control; (ii) methods for control of 
expenditure on raw stock for newsreel production, documen- 
tary pWct ion  and distribution prints; (iii) methode for 
production optimisation and utilisation of equipment 
nd facility; (iv) reduction in the footage of film and' 
(v) reduction of the number of prints for free exhibition. 
The recommendations. when implemented, will lead to 
optimum utilisation of mnpower and material resources of 
the Films Division with consequent reduction in cost 
of production. A summary of the consultant's recommenda- 
tions and action taken/proposed to be taken thereon was, 
enclosed with the Action Taken Report on para 1.70 and 
para 1.71 of the 120th Report of the Public Accounts Corn- 
mittee (Fourth Lok Sabha). 

The report of the Administrative Staff College of India does not 
specifically deal with the safeguards to be adopted to protect 
Government's interests in their dealings with outside pro- 
ducers. The Administrative Staff College has since been 
asked to take up this particular point also for examination. 
In the meanwhile, the following steps have been taken by the 
Films Division for protecting Government's interests in t k i r  
dealings with outside producers and for ensuring better re- 
turns:- 

( i )  The contract entered into with the independent producers 
has been amended to provide that if the length of the fih 
was less than the minimum specified, pro rafa reducticn 
could be made from the total amount of the contract. 

(ii) The Films Division are now obtaining surety bonds from 
the producers, endorsed by 2 sureties acceptable to the 
Films Division, when advance is paid to the producers. 

(iii) The I.F.A. and the Cost Accounts Officers of the 
Division are associated at the time of awarding the contract 
to ensure that the amount agreed upon is reasonable!' 

The ,Ministry of Tnformation and Broadcasting in a further Action 
Taken Note furnished subsequently on 4 August, 1977 have stat@ 

"The Administrative Staff College of India have since completed 
their study on the safeguards in regard to outside production1 



of films. The following recommendations made in the report 
have been accepted by Government:- 

A Committee consisting of Chief Producer, Films Division, 
Chairman C.B.F.C., Chairman of Film Finance Corporation 

(the composition of the Committee is the same of the Tender 
Committee) may consider and decide whether a film should 
be produced by the Films Division or given to independent 
producers. 

(ii) All the empanelled independent producers should be classified 
and graded into three or four groups based on an assessment 
of their past performance, experience, skill and resources etc. 
This job will be entrusted to the Panel Committees whose nor- 
mal function is to approve additions and deletions to the panel 
of independent producers. The films will be assigned to in- 
dependent producers, after tender enquiry as per requirements 
etc. 

(iii) The floating of tenders should be restricted to the classified list 
based on type of film, skill of producers etc. 

liv) The Tender Committee (comprising Chairman of Film Finance 
Corporation, Chairman C.B.F.C. and Chief Producer, Films 
Division) may award contracts as per classification/grading of 
producers, critical assessment of their past performance etc. 

The following recommendations made in the report have not been 
accepted. 

B 
(i) At the rime of  floating of  tenders. the Films Division to in&- 

care the approximate cost for making a film (Para V o f  the 
report). The reason for not accepting the recommendation 
is that the cost structure of a film depends upon many variable 
factors. The quality cannot be measured physically. It's 
assessment would vary from person to person and can become 
a debatable or a controversial issue. Again there are quite a 
few producers whose overheads are low. Indication of mini- 
mum amount may, in fact amount to getting higher quotations 
from them, even though they could produce at a lower cost. 

( i i )  Giving of  advances to /he independent prodttccrs as suggested 
in para VII of  the report. The reason for not accepting the 
suggebtion is that giving of advances in the forn~ of raw stock 
b 
may ultimately become a .  binding upon the Films Division 
and may lead to difficult situation in times of shortages. This 
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may be a ready excuse for the producers ,to delay the produc- 
tion. Again sometimes the raw stock supplied by Hindustan 
Photo Films is not of consistent quality. In  case such raw 

stock is supplied to an indcpendcnt producer, the Films Divi- 
sion will be held responsible for the,expenditure incurred by 
thc indcpcndsnt producer on shooting and recording. This 
may lead to further complications. As for the cquipmcnt, Films 
Division havc hardly sufficient cquipmcnt to meet its own re- 
quirements quite apart from the fact that csccssivc use of deli- 
cate and expensive equipment is not desirable. 

(iii) Itlc-et?tive/pelt~ilty vicusrcres as proposed in pnra V l l l  of the 
Rc-lwrt. The rcnvon for not accepting thc suggestion is that 
it will not bc dcsirnblc to grant a bonuS to producers who may 
produce fi111is of thc rcquired standard. I f  the films arc not 
of required standard. they would not be acceptcd at all. 
Sccondly the acceptance of sug;estion would introducc a 
subjective elcmcnt and may le;~d to avoidable controversies. 

Relcvant csiracts from the hlinistry's Action T:tkcn Notc* d:lted 15 
%lay, 1376, furniched in continuation of thcir inlxim r ~ p l y  h t c d  2S Yov- 
ember, 1970 to thc Committee'$ recinnn~cnclation contained i n  paragraph 
1.71 of their 120th Report (Fourth Lok Snhlia) arc rcproduccd below: 

"A consu1;ant from tlic Administrative Staff Collcp of India, 
Hyderobnd, csnniined the working of :he 1-'ilni\ I.)i\.ision. 

Thc :crnis of rcrercnce for the study wcrc as und:r: 
5, 

1. Dcvelop a m m i  2nd scicntitic c o b t  accounting and informa- 
tion ys:cm ikllich \vould providc ~inicly informatic-n to 
~ilsn:!gcnicnt. 

2 .  E w x i n c  the \vorAing i\!ith ;i \'ic\v to bring out scope for eco- 
nomy in thc u\c of mnlcri;~] and nianpowcr resourccs"and 
for impro\.ing productiviiy. 

3. Ex;~niinc v o p c  of rcducing tlic numbcr of prints rcleascd for 
free exhibition. 

The consultant wbniit~cd his report in Octobar, 1971. In his rc- 
port. thc consultant has, i w r  ulia, recommended ( i )  revision 
of the cxicting costing system; introduction of a regular re- 
porting system and budgetary control; ( i i )  methods for con- 
trol of erpcnditure on raw stock for newsreel production, dom. 

- -.----- - -.---...,.--.-.-.- -- 
*Not vetted in Audit. 



mentary production and distribution prints; (iii) methods for 
production optimisation and utilisation of equipment and faci- 
lity; (iv) reduction in the footage of films and (v) reduction 
of the number of prints for free cxhibition. The recommen- 
dations, when implcmcntcd, will lead to optimum utilisation 
of manpower 'and material resources of the Films Division 
with consequent reduction of costs of production. 

*** * * * * I t  * 
Regarding ( f )  of thc recommendations relating to what safeguards 

should be adopted to protect Government's interests in their 
dcalings with private producers to whom part of the produc- 
tion is farmed out and how bctter returns cou!d be ensured, it 
may bc stated tllc Films Division are now obtaining surety 
bonds from the producers, endorsed by 2 sureties acceptable 
to the Films Division." 

The Ministry also furnislml to the Committee a summary of the re- 
commendations of the consultant and thc action takenlproposed to be taken 
thercon, which is reproduced in Appendix 11. 

1.19. As carly as in April, 1970, the Committee, in paragraph 1.71 of 
their 120th Report (Fourth Lob; Sabha), had recommended, m t t r  alia, t b i  
the safeg~iards to be adopted to pmtcct Governmenl's interests in their 
denlinp with the private producers to whom part of the production of the 
Film Divibion is fsrmcd out and howf bctter return5 could be ensured 
needed detailed investigation. 'J'he Committee are, however, concerned to 
lind $hat though this suggestion had heen accepted by the Ministn, in prin- 
ciple as far back as in Eovembw, 1970, the issue was referred to the Admi- 
nistrative Staff College nftcr a lapse of nearly six years. In the meantime, 
apart from certain inter in^ measurcs taken in this regard, this important 
issue rcnlained unresolved. In the Committee's view, Government's own 
internal agencies should have lxm suRicient to overcome the problems 
enduntercd and to avoid the delays that have taken place. Since the Admi- 
nktralive Stuff College of India. Htdembad have now given their Report, 
on thc safgusrdq in regard to outside production of tilms and Government 
have accepted some of their rcwmmendations, the Committee h o p  that 
Governmcnt would ensure the best returns from the outside producers 
before assigning the work of production of films to them. 

Pitrcluse of a rt*ady-nratlc film (Parqqraph 3.4-S/. No. 17)  
1.20. Examining nn instance of purchase of n ready-made film on 

family plantng by the Films Division, the Committee, in paragraph 3.10 
of their Report, had recommended, inter alia, as follows: 

"In this case, the Committce arc concerned to note that even 
though the distributors of the cartoon film on Family Plan- 



ning had indicated the cost of production of the film, interest, 
handling charges ek., the Films Division had not considered 
it necessary to negotiate a reduction in the price of the film 
on the basis of the number of prints to be purchased by it. 
As a result of this lapse, the purchase of 219 prints resulted 
in reimbursement of a sum of Rs. 1.86 lakhs towards the cost 
of production, interest, handling charges overheads, etc., while 

the cost of production of the film itself was only Rs. 0.75 
lakh. Since the transaction has apparently gifted an uninten.7 
ded windfall to the distributors the Committee desire that res- 
ponsibility for the failure to safeguard Government's interests 
should be fixed for appropriate action." 

1.21. In their Action Taken Note dated 5 April, 1977, the Ministry 
of Information and Broadcasting have replied: 

"The observations made by the Committee have been noted. The 
offer of the party was considered by a Committee consisting 
of senior officers of the Films Division who found the price 
demanded as reasonable. It is regretted that the Committee 
did not go into the overall economics of the deal keeping in 
view the number of prints of thc film to be purchased. After 
going through the matter carefully, the Government have come 
to the conclusion that no individual officer cduld be held res- 
ponsible for this, as the Committee was solely guided by the 
reasonableness of the price quoted by the party. 

Under the present procedure, the Films Division invariably nego- 
tiates with the producers for the outright purchase of the master 
negative of the documentary films offered to it. Even where a 

No. of prints is to be purchased, the prices are based 
a slab system after discounting proportionally the share of 

.cost of production included in the price. The Internal Fin- 
ancial Adviser and the Cost Accounts Officer of the Films 
Division are assodated with the Documentary Film Purchase 
Committee. The Cost Accounts Officer scrutinises the' cost 
of production of every documentary film purchased by the 
Films Division." 

1.22. Admittedly, though tbe d3sMbntors of the film had indicated the 
break- of the various elemeats of the Phns cost, the Films Mvisbn had mot 
considered it necessary to aegatide r nduftion in price on (he bask of 
the nomber of prints to be pmchrcd by it. Nei- the rensom therefor nor 
& WM om which tbe reamnabhess d the price qmokd by tbc distribubls 
wm delermiaed by tbe Films Diddm hrc b#. ishattd to the Camaittea 
It woJd, prima facie, appm lbrt the nmrd care rd pmdc;fe wbieb olrc 



Working Results. (Paragraphs 5.9 and 5.10-41. Nos. 32 and 33) 

1.23. Commenting on the working results of the Films Division for the 
period 1967-68 to 1971-72, the Committee, in paragraphs 5.9 and 5.10 

.of the Report, had made the following observations: 
"5.9. The Committee are concerned to h d  that the excess of 

expenditure over income during the five year period from 1967- 
68 to 1971-72 was Rs. 33.90 lakhs, Rs. 49.08 lakhs, Rs. 59.15 
lakhs, Rs. 45.15 lakhs and Rs. 29.60 lakhs fur the respective 
years. Though the final accounts disclose a surphs every 
year, after taking credit for the 'notional revenue' from flhs 
released for free exhibition, which was as much as 73 per cent 
of the actl~al revenue realised during 1967-68, 98 per cent in 
1968-69, 67 per cent in 1969-70 and 71 per cent in 1970-71, 
this surplus is illusory, as has been already pointed out by 
the Committee in paragraph 1.68 of their 120th Report 
(Fourth Lok Sabha) ." 

"5.10. The Committee, however, note that in pursuance of the re- 
commendation contained in paragraph 1.8 of their 48th Report 
(Fifth Lok Sabha) that a more realistic basis should be evolv- 

ed, in consultation with Audit, to reckon 'notional revenue' 
in respect of films distributed for screening free of charge, the 
Ministry of Information and Broadcasting proposes to make 
Payments to the Films Division for films provided in the Budget 
of the Ministry for this purpose. The Committee are of the 
view that such an arrangement would more realistically re- 
flect the working results of the Films Division." 

1.24. In their Action Taken Note dated 1 April, 1977, the Ministry 
.of Information and Broadcasting have stated: 

"The method of calculation of 'Notional Revenue' based on sale 
price of prints has been replaced by 'actual cost' basis after 
obtaining the approval of Comptroller and Auditor General 
of India. The revised procedure has been introduced in the 
Proforma Accounts commencing from 1972-73. The ques- 
tion of making payments to the Films Division from the budget 
of the organisations, like the Directorate of Field Publicity in 
rospcct of prints of films now supplied by the Films Division 
free of charge, is under consideration of Government. The 
decision taken in the matter will be intimated to the Commit- 
tee in due course." * 



1.25. Tbe Committee note tbat the method of calculation of 'No&mE 
&venue' based on the wle prlce of prints ha?p now been replaced by 'actual 
cost' basis. They also note tbat the questio~ of making payments to the Films 
Division from the budget of tbe organisations 1Pe the Directorate of Field 
Publicity in respect of prints of films now supplied by the Films Division 
h e  of charge, is under consideration of Government. The Committee would 
I k e  this matter to, be expedited and they may be apprised of the decision 
taken. 

Cost of films produced by Film Division and cost control (Parapraphs 
6.20 and 6 ,2341 .  Nos. 37 and 40). 

1.26. Commenting on the cost of films produced by the Films Division, 
the Committee, in paragraphs 6.20 and 6.23 of the Report, had made, i ~ t r c ' r  
a h ,  the following observations: 

"6.20. In paragraph 1.70 of their 120th Report (Fourth Lok 
Sabha), the Committee had occasion to comment on the w d c  
variation betwcen the cost of f1 - i<  ; v x h m a  (ly the Film& 
Division and the cok: rit which fill; were produtcd by private 
producers on behalf of the Films Division. Th: Conimitt:s 
are concerned to finc, tiiat. except Ir one or tw ) w a n .  !hers. 
was no perceptible .mprovemcnt m this regard. The cost of 

Films Division production has been exorbitant and the gulf 
between films produced by and on behalf of the Films Divi- 
sion continued paradoxically to widen. For instance, the cost 
of production of black and white films produced by the Films 
Division was 42 per cent to 75 per cent higher than the cost 
tit which lilms were produced by private producers, during the 
four-year period ending 1970-71. The position was still worse 
in respect of colour films and colour cartoons in as much as 
during 1969-70 and 1970-71, the cost of colour films prodxed 
by the Films Division was respectively highcr by 118 per cent 

and 59 per ccnt and the cost of colour cartoons by as much 
as 316 per cent and 248 per cent. There appears to have been 
little improvement in 1971-72, and unfortunately, statistics for 
later years are not yet available. This, in the opinion of, the 
Committee. is a thoroughly unsatisfactory state of affairs." 

"6.23. The Committee are also concerned to note that at present 
there is no system in the Films Division of making film-wise or 
activity-wise budgets and estimates to exercise effective con- 
trol on actual costs. The Committee consider that the con- 
cept of a concurrent evaluation and monitoring of the cost, 
suggested during evidence by the Secretary, Ministry of In- 
formation and Broadcasting, is a sound one that deserves to 
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be given a fair trial. The Committee are, however, distressed 
that the existing costing system in the Films Division has not 
been revised so far, despite the observations of the Committee 
some years back in paragraphs 1.70 and 1.71 of their 120th 
Report (Fourth Lok Silhha). In view of the importance of 
a sound and scientific cost accounting system, the Committee 
desire that thc agency set up by Government for advising them 
about the management and accounting procedurc to be adopted 
in the Films Division would complete their task expeditiously 
and that Government would takc conclusive action to improve 
the management of accounting procedure in the Films Division." 

1.27. The Action Takcn Notc datcd I '  October, 1977 furnishcd by 
the Ministry of Information and Broadcasting in rcsponsr: to the Commit- 
tee's observations contained in paragraph 6.20 of the Report, is reproduc- 
ed below: 

"Rc!evant statistics rcgnrding averagc cost of production of docu- 
nlcntary films produced by Films Division and average cost of 
prodr~ction of films produced by private producers on behalt 
of Fllrns J)ivision for ycars 1971-72, 1972-73, 1973-74 and 
1971-75 have been indicated in the succeeding paragraph. 

For reducing the cost of production of films by the Films Division, 
the following steps have been taken or are being taken: 

(1) Thc Division proposcs preparation of film-wise budget to 
have proper financial control over the expenditure. With 
this end in view. it has been decided to entrust the job of 
devising a suitable costing system for the Division to a 
cost accounting firm. Further action will be taken by the 
Division on receipt of the report of the cost nccounting firm. 

( 2 )  The Division has introduced strictcr control on consump 
tion of raw stock. 

e ( 3 )  It has been decided to introduce nn incentive scheme for the 
shooting team which effects economy in the use of raw 
stock. 

(4 )  Thc Diviion is now checking the lines of approacll with an 
cyc on limiting and rcducin~ the number of locations to the 
barest minimum. 

(5) It has been decided to increase the quota of production of 
films for a dircctor from 3 to 4 films per annum which will 
help to reduce the overhead expenditure in general." 



1.28. The average cost of production of 35 mm B&W/oolour films 
produced by Films Division/outside producers from 197 1-72 to 1974-75, 
rate per metre is indicated in the following table: 

Rlack & White Colour --------------_ 
Films Outside Films Outside 

Division Producers Division Produrcn 

Cartoon 

NOTE: The Audit have pointed out that as the treatment of expenses 
pertaining to Indian News Review has varied from time to time, the figures 
presented are not on a like to like basis and therefore do not correctly indi 
cate the trend in the departmental cost of production. The Audit have 
added that the cost of outside production is also not on a like to like basis 
and that the figures are not comparable as the allocation of overheads for 
outside production is not on a scientific and consistent pattern. The Minis- 
try of Information and Broadcasting feel that the revision will involw 
oonsiderable clerical labour in re-working out the proforma account figures 
for the previous years. The remarks of Audit will be kept in view in pre- 
paring the proforma accounts for future years. 

1.29. The Committee, however, learnt from Audit that upto 1972-73, 
the expenditure on the Newsreel Section of the Films Division was included 
as part of the overheads of the Films Division for the calculations of de- 
partmental rates and that from 1973-74, the basis of calculation of over- 
beads was changed by exclusion of the expenditure of the Newsreel Sec- 
tion. As a result of this change, the statistics furnished by the Ministry 
for 1973-74 and 1974-75 were not comparable with those of the previous 
years. The Committee were also informed that the basis and rates adop- 
ted to cover the supervision charges allocable to the fllnrs produced by 
outside producers were not uniform during the four yearn and, therefore, 
not comparabk. 



1.30. In pursuance of the Committee's observations contained ia 
paragraph 6.23 of the Report, the Ministry in their Action Taken Note 
dated 10 June, 1977 have stated: 

"On the basis of the recommendations contained in paragraphs 1.70 
and 1.71 of the 120th Report of the Public Accounts Com- 
mittee (Fourth Lok Sabha), the Administrative Staff College 
of India was appointed as consultants with one of the tasks 
being to develop a sound and scientific cost accounting system 
in the Films Division. Following the report of the Adminis- 
trative Staff College of India, the Cost Accounts Officer was 
appointed in the Films Division in March 1973. 

After appointment of Cost Accounts Oflicer, the Films Division 
asked for additional staff in the costing section of the Divi- 
sion to assist the Cost Accounts Officer, first in June 1973 
and again in May 1974. On both the occasions, Government 
did not agree to sanction additional staff, as the costing system 
for the Division had not yet been formulated. 

# It will be seen that the absence of a Cost Accounts Officer prior to 
March 1973 and absence of adequate supporting staff there- 
after is a reason for the backlog in compilation of proforrna 
accounts. 

The Cornmittec set up by the Ministry of Information and Broad- 
casting to advise Government about the revision of manage- 
ment and accounting practices followed in the Films Division 
considered the question of revising the cost accounting system 
in the Films Division, in consultation with the Chief Cost * Accounts Officer of the Ministry of Finance. It was decided 
that a professional expert or agency should be commissioned 
for evolving a commercial system of accounting for the Films 
Division. For this purpose, the Chief Cost Accounts Officer 
suggested a firm of Chartered Accountants. 

a 

In December 1975 the Comptroller and Auditor General of India 
was approached with a request to suggest a qualified Chartered 
Accountant to go into the accounting system of the Films 
Division. 

In January 1976 the Comptroller and Auditor General of India 
replied that if the particulars which are necessary for cornpila- 
tion of wst of film (e.g. raw stock consumed, time demted 
by tbe Directors and other production staff, the professioaal 
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fees paid ior a film, etc.) are available, it should be possible, 
with the figures of expenditure booked in Government accounts 
and communicated to each of the offices of the Films Division, 
to write up journal and other books of original entry and post 
the ledger contemporaneously and adjust the same when final 
annual figurcs are known. This should considerably reduce 
the time taken in preparation of the proform accounts and 
working out the cost of films. 

The Cornptrollcr and Auditor Gellcral of India suggested that i t  
might be useful for thc Ministry to asccrt;rin if t l ~ c  Films Divi- 
sion writes up the bilsic rccords on the basis of monthly rc- 
conciled expenditure and posts thc cntrics in thc lcdgcr timely, 
and also asccrtair! thc diRicultics which thc Films Divisic>,: 
esperienccs in compilin~ thc proforma account5 soon iiftcr the 
final fiurc!: arc known by October each yc;ir. In vicw of this, 
the Comp;rollcr and Auditor Gcncr:d rcqucstcd the Minis!?? 
to consider whcther n Cl~nrtcrcd Accountant uould still b: 
required to look into the problcm. 

The point raised by the Comptrollcr and .4uditor GcncraI of Incl',i 
was further examined in thc Min i sq .  I t  waf felt th,tt n Scnior 
Cost Accountant assisted by a junior collenguc from thc Cosl 
Accounts Branch of the Ministry of Finance should he cn- 
trusted with the job of studying thc various Inattcrs relatin: 
to film-making, processing, storage and distribution of films 
and devising $1 suitable costing system for thc Filnv Di\i4or?. 
This team would also be required to prescribe various form, 
which would prmidc necessary data for management purpov.c. 
For this purpose, thc Chief Cast Accounts Officer of the blini - 
tq of Finance was rcquested in June 1976 to depute a hit:\hlc 
Cost Accounts Officer to the Films Division. The Chief Cwt 
Accounts Offrcer replied that i t  would not be possible to 
depute officers to the Films Division, as requested. Hc sug- 
gested that the job might be cntrustcd to a suitable firm ol 
professional accountantq. 

The Films Division was aqkcd in August 1976 t o  call for quot:~tiors 
from a few cost accounting f i r m  and suegest a suitable fir111 
for undertaking the work. Quotations from two firms recriv- 
ed by the Films Division were forwarded to the Ministry in  
November 1976. In the meantime, Film5 Divivcln had h c c ~  
asked to consider three more firms. The quotati:m fmm *i1! 

the firms were forwarded to the Ministry bv the Films Division 
in December 1976. These quotations could be examined in 
February 1977. The Films Division was askeJ to ascertain 



the quantum of out-of-pocket expcnses to be paid to the firm, 
0x1 receipt of this information, orders entrusting the job to oae 
of the cost accounting firms were issued on 24-3-77 to tne 
Films Division. As soon as the report on the study undrr- 
taken by this cost accounting firm is received, the Films Divl- 
sion's cost accounting system will be revised." 

1.31. Tbe Committee understand from Audit that no rational conclusions 
can be arrived at regarding the cost of production by the Films Division and 
the cost of purchnses made from outside producers on the basis of the 
figures given in this regard by the Minis@, since tbe working out of cost 
with reference to both seem to suffer from deficiencies. In working out the 
cost per metre in respect of production of films by the Films Division for 
the years 1967-68 to 1969-70 the cxpenses on the Indian News Review were 
treated as direct expenses of that Department, From 1970-71 to 1972-73, 
a portion of the expenses on Indian Kens Review was treated as overhead 
expenditure and allocated to all Departments Lcluding the production of 
documenlarics. From 1973-74 onwards, the expenses on Indian News 
Review were again treated as direct expenses of that Departnlcnt and 
no portion of the expenses had been treated as overheads. 
In the absence of reasons for such differing treatment. the scientific nature 

@of the treatment accorded cannot be ascertained. In regard to working oat 
the cost of production by outdde producers, the supervision charges on 
behalf of the Department have been worked out at varying rates, vaying 
from Rs. 5 per metre on ad hoc bask upto 1970-71, RT. 15 per metre in 
1972-73 again on ad hoc bask, Lo Rs. 6.57 per metre in 1973-74 on entirely 
different basis and to Rs. 12.20 per metre in 1974-75 on another basis 
without any specific tangible reasons. 

1.32. The Committee feel that, for arriving at proper conclnsions, one 
should have a proper method of working out cost of prodl~ction in the 
d e ~ r t m m t  as well as by the outside producers. For this, the Committee are 
of the view that the Department should give the Committee break-up of 
working out their cost now, specifying clearly therein that an items that 
should go into the cost of production have been included and also eq la iw 
ing the reasons for adopting the various practices, ckarlg justifying the 
+hod that they are following now and propose follo*l the fature* 

1.33, As regards the steps taken to revise the cost accountin&! s~stcm 
and procedures in the Wms Division. the Committee have beon ~nf0I'Ind 
that the Committee set up by the Ministry to advise Government in re!!Pd 
to the management and practices followed by Films Di''kion 
have that a pmfewiond e x p d  Or afWcg should be commissioned 
for evolving commercial sysfem of sccounting for the Films DMsion* me 
Committee have heen informed on 10 June 1977 that the job of s f n d ~ i n ~  
the vdous  matfern relating to fib-making, ptocmsin!5 stoomp and distrio 
baaoa of flms and devising a snitable costing system for Films D M ~ ~ D  



was entrusted to a cost ammnliug h u  on 24 Ms3cb 1977. On receipt ef 
tk rcpoct on the rtudy underhkea by tbls ib, ffle Fibs Division would 
re+ thdr accounting system. The Committee desire that Governmeat 
sbodd impress npon the h u  to cempkte the study at fhe earliest. The 
Committee w d d  like to be apprised of the ibdings of (be study undertaken 
by tbe cost sccomtiag firm rad the tdlaw-up action taken in the mrrtter. 



CHAPTER I1 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
, ACCEPTED BY GOVlERNMENT 

Recommendation 
The Committee note that the selection of subjects for production of 

documentary films was made upto 1966 on the basis of suggestions received 
from different Ministries, Departments, State Governments, etc. and during 
1967-68 to 1969-70 on the basis of an over-all two-to three year plan 
made by the Films Division. The practice of consultations with the concerned 
Ministries, Departments etc. is stated to have been discontinued in the years 
1970-71 and 1971-72 as the number of films carried over from the previous 
years as sufficient to keep the production units of the Films Division b ~ i ~ y .  
The Committee, however, observe that the subjects carried over numbering 
139 as on 3 Is! March, 1970 were supplemented by the Ministry of Infor- 
mation and Broadcasting by ad hoc additions made from time to time of 
112 subjects in 1970-71, 141 subjects in 1971-72, 214 subjects in 1972-73 
and 128 subjects in 1973-74. While the Committee concede that it may be 
necessary to makc an ad hoe selection of subjects to meet unexpected and 
spccial situations, they are of the view that ad hoc selections, being by their 
very nature, exceptional, should not be as numerous as they have been. 

[S. No. 1 (Para 2.28) of Appendix VIII, to 182nd Report 
(Fifth Lok Sabha)] 

Action Taken 
'The observations of the Committee have been noted. 

[Ministry of Information and Broadcasting 
O.M. No. 110/2/76-F(P) dated 7-4-1976] 

Further Action Taken 
,The production programme of the Films Division for 1976-77 has been 

finalised in meetings held on 7th and 8th June. 1976 in which representatives 
of various Ministries participated. The subjects for production of films have 
been selected having regard to the 20-Point Economic Programme and other 
positive themes which are relevant to the present situation. Such topics as 
arc not relevant to thc present situation, have been deleted. In this exer- 
cise, the representatives of various Ministries have been involved and this 
procedure will continue to be followed in future. 

[Ministry of Information and Broadcasting 
O.M. No. 110/2/76-F(P) dated 17-8-76 ] 
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Recommendation 

Since the prime objective of the Films Division is to educate public 
lopinion in regard to the activities of Government and the concerned Minis- 
tries and Departments would therefore be the better judges of the areas in 
which film support is to be mobilised, the Committee feel that i l  would be 
a better arrangement if the annual production programme 01 the Films 
Division is prepared after extensive mutual consultations rather than merely 
relying on the sole judgement of the Ministry of Information and Broadcas\- 
ing. Consultations would assist the process of earmarking the areas of 
priority and presenting a more conlprehensive picrurc of national require- 
ments. The C~mmittec have been informed that consultntion with the 
Ministries haw now been rcvived and arc of the upinion !h:\t this is n hcalthy 
practice which should be put on a firm and regular basis. 

[S. KO. 2 (Para 7.29) of Appcndis Vll l  io 182nd Rcport 
(5th Lok Sabha)]. 

Action Taken f 

Government accept the recommendation. 

[Ministry of Information and Broadcasting 0.M. No. 1 10,12/76-F(P) 
dated 71h April, 19761. 

Further Action Taken 

The production programme of the Film$ Divislon for 1976-71 h;is been 
Yinalised in consultation with the rcprsentatives of various M~ni\trics. For 
this P U ~ ~ O S C ,  rnce:ings ucre i idd  in thls Mini\try on 7th :md :< h l u ~ ~ e ,  \976. 
The policy for seleclion of subjects for  production of films has been guided 
by the following: 

(a) Relevance of the themc to rbc present situation; 

(b) Programmes and plans of Govc:nmcnt that hrtrc bcen projected 
to the people; 

Ic) Programmes which are now being re-oriented towards rural 
audicncc and poorer sections in urban and semi-urban areas; and 

(d) Priority in the context of nalional requirements. Films Division 
has been requcsted to put the practice of consultation with other 
Ministries on a firm and regular basis. A copy of the letter issued 
to the Films Division is enclosed. (Annexure) 

[Ministry of Information and Broadcasting O.M. No. 1 10/2/76-F(P) 
Dt. ; 7-8-1976]. 



ANNEXURE 
NO. 110/5/76-F(P) 

GOVERNMENT OF INDIA 
MINISTRY OF II\;170RMATION A N D  BROADCASTING 

New Dclhi, the 17 August, 1976 

The Chief Producer, 
Filnis Division, 
24-Pcddnr Road, 
Boni bay-26. 

Subject.-Consulta!ion ~ i t h  otlic's hlinistries in preparing the annual pro- 
* cluclion progranimc of the Filnis Division. 

Sir, 

I an1 dirscted to say lhat the Public Accounts Committee (5th Lok 
Sabha) in  para 2.29 of t1:cir ISZnd Kcport on Filnis Division have recom- 
mended that thc annual production progranmc of the Films Division should 
be prcp31~d af t~ ' r  C S ~ C I I S ~ V C  I I . I U ~ L I : I ~  c~nsu I~ : i t i~ns  with othcr Miriistrics. The 
PAC's :c;w~nicnd::tio is reprociiicccl bclow :- 

Govemmcnt have acccpted the recommendation, Accordingly, meetings 
were held iq June, 1976 with various Ministries for finalising the produc- 
tion programme of the Films Division for 1976-77. 



2. In future, proposals for production of films will be called for in January 
of every yaar and meetings with representatives of various Ministries will 
be arranged in March to finalise the production programme of the next finan- 
cial year. I am directed to request that necessary action may please be taken 
in the matter at your end so that the practice of consultation with other 
Ministries for selection of subjects is put on a firm and regular basis. 

Yours faithfully, 
Sd/- 

S. GHOSE, 
Dy. Secy. to the Government of India. 

Recommendation 
In the matter of selection of subjects for documentaries, the Comn~ittee 

feel that there is greater scope for care and discrimination. A common 
complaint against the documentaries produced by the Films Division as has 
been pointed out by the Committee on Broadcasting and Information Media, 
is that they confine themselves largely to publicising the activities of Gov- 
ernment. No doubt, the main raison detre of the Films Division is to f o c ~ s  
before the people the objectives, the activities and achievements of the 
State. The Committee, however. are of the view that positivc results can 
only ensure from technically competent, aesthetically satisfying. themati- 
cally non-partisan and patriotically evocative work. The constant aim of 
the Films Division should be to make sure that socio-economic subjects 
benefi:ient to the country are adequately surveyed and fundamental prob- 
lems faced by the masses of our people are projected in a thoughtful, con- 
structive and yet attractive manner. The Committee feel that the Films 
Division requires a more disciplined and sensitive and mass-nriented 
appro-nch than at present. 

[S. No. 3 (Para 2.30) of Appendix Vll l  to 182nd Report 
(Fifth Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted. 

[Ministry of Information and Broadcasting O.M. No. 110/2/76-F(P) 
dated 7-4- 1976)] 

Further Action Taken 

Government fully agree to the approach suggested by the Committee. 
A Seminar on the subject consisting of such eminent people in the docu- 
mentary films as S/Shri James Baveridge, S. Sukhdev, Mrinal Sen, S. 
Krishnaswamy, M. G. Kamath, N. V. K. Murthy and Dr. Bha~kar Rao and 
K m a r i  S. Rahman, was held at Bombay on 4th and 5th June, 1976 to 



consider how to make technically competent, aesthetically satisfying, thema- 
tically relevant and patriotic films. The recommendations of the Serniniu 
will provide further guidance to the Films Division for the production of 
documentaries. 4 

[Ministry of Information and Broadcasting O.M. No. 110/2/76-F(?) 
dated 17-7-1 976)J 

Recommendation 
The same obacrvalion would apply to the newsr~cls produced by thc 

Films Division. In the opinion of the Committee, the ernphasis of the news- 
reels appears often to be misplaced being morc on personalities and events 
of limited imporlance rather than on what is 'hard' ncms. In thc absence of 
editorial finesse and objectivity, the newsreels are frequently little more 
than 2 1  dull chronicle of arrivals and departures of dipitaries, inuuguration 
cercn~mies, etc. To those with a predilection for statictics. i t  would be of 
intcrc:;l to learn that 103 01' [htl 380 newsreels produced from January 1971 
to June 1973 features VIPs and senior Government officials. It has been 
conceded hv the Ministry of Informi~tioo and Rroiitica5iing that meetings 
and ceremonial functiuns arc 'poor copy' f o r  nc\~srcels and should be 
;tyoidr:d. A guiding principle is also said lo h a w  hcen enuncielcil that the 
en1ph;tsis ot' the newsreels should be morc on event. than on individuitl~ 
However, the over-emphasis of the neu'sreels on persc.mlities rather than or  
'happr:nings' lead the C'ornn~ilrc~ to thc conclusion th;ct the Newsrcrl 0fficcr.l; 
of the Films Division sutier from ;I kind of routine complex which. under- 
standi~bly. ,xrhaps, thcy find difficult to overcome. In the result. unhappily, 
most o f  thc tletvsrech fail to hold the :ittention of the audience. 

[S. No. 4 (P; ira  2.3 1 ) of Appendix \'I11 to 182nd Report 
(5th 1.ok Sabha)/ 

Action Taken 
TEie obszrvations of lhc Columittee have been noted. Efforts will bo 

made b,y the Division to improve the content of the Indian News Review, 
bv pivhlg more emphilsis on events than on individuals. 

[Ministry of Information and 13roadcasting O.M. No. 110/2/76-F(P) 
@ dated 9tt1 June. 1976)d 

Further Action 'I'akcn 

I. 'Hie entire appmuch to thc newsreels has bwn revised in the light d 
the otservations of the Committee. This was also the therne of the Semi- 
nilr htld at Bornhay on 4th and 5th Junc. 1976. It has been in~pressed upoa 
the Fi ln~s Division that niorr emph;isis should he on hard news and less 08 
persorlalities and events of limiled importance. Comprehensive puidelina~ 
hasd on the observations made by the Committee and the ~arious recorn- 
mendations of the Seminar are being drawn up for future guidance of the, 
Films ~ivisign.  These guidelines will he followed on a firm and replsr basis. 
21m LS-3. 



ll. Government have reamsidered the question of issuing guidclinzs for 
be coverage of events for newsreels. Films Division have been inforiucd 
w'de cojy of the attached cornmunicntion (Annexure) to follow thcsc guide- 
lines for future coverages. 

[Ministr:,. of Information and Broadcasting O.M. No. 1 LO/ 1 3/76-I;( P4 
dated 4,-%?7] 

ANNEX (.IRE 

D. 0. No. lW/47/76-F(P) 
GOVEFWMENT OF INDIA 

MlNlSTRk OF INFORMATION AND BROAD( ASTINCi 
A. V. Narayanan 
Dy. Secretary (Filtm I Yea Uelhi. the 4th May. 1977 
'h le  : 383754 
Dear Shri Mushir Ahmad, 4 ,  

Will you kindly refel to the cori.cspmdencC rc\tltlg w t h  Slirl A\than:c'\ 
d.11 No. 10/4/77-FDP dated 15th March. 10'7 regnrdin~ r~i~lclincs fo l  
cuveragc of events for newsreels. 

2. This case has Pccn rcconsidcrcd by Ciwcrnnlent. I t  i s  ; I~ I .LYJ   ha^ !11 

60 far as documentarirg f3ms arc concumed, !lo p i d e l i r w  nccd hc: iiiitl clc~un 
in view of what has bcen stated in para 7 of Shri .4stl1ana's ~ 1 . 0 .  : I I ~  ; \ I \< !  
the fact that the subjects of production arc dccidcd hy thc :Jini\!ry ,lt IAI: 
in consultation with the conccmed Ministries/Agcncic. As rcprds, rlk 
kmidelincs far cu\cragc of events f o r  t~cwsrccls. Ciovcsnmcnt 1.; \ c  d:ciclccl 
that we shouid revert to thc 1069 puidelincs. I t  has also becn ~ccidctl 1 0  
omit guidclincs No. 3 ( b )  i.p. "go contrary to accepted policics of Govern- 
ment. such as the secular nature of Govcmmcnt or prohibitio~: 01.". 

3. 1 am enclosing a copy of the ptiidclincs a 4  now iipprmtd bj Cia\ 1. I 11. 

ment. These guidelines will substitute the guideline\ scnt altnig~.ith' d.c+. 
nf even number dated 31st December. 1976. 

With regards. 
Yours wxcrclp. 

u./- 
( A .  \'. Naray,inan) 

8 r i  Mushir Ahmad. 
mief Produccr, 
I$hs Division, 
24-Peddar Road, 
bmbay-400026. 
&Id : As above. 



GUIDELINES FOR COVERAGE FOR NEWSREELS 

1. The purpose of the Indian News Review is to present a pictorial 
review of the Current events in a factual and objective manner wirhout bi;t\ 
or prejudice. 

2. Thc totulity of the newsreels, over a jwriod of time, should be in 
sympathy with the main stream of national lifc and niltima1 aspirations. 

3. T h e  newsreels should avoid featuring events cir prtxntiirg theni in a 
way that may- 

( a )  embarrass r e l a t h s  of thc Govcrnmcnt of India with fo r~ ip l  
countries; or 

( b  ) cncourilg linpuiqtic or rcgional fanaticism or untouclinbility 
0 1  

I i t  pn)motc diwrder 01, violencc or. h r c x h  01' I;lu o r  clistt~r.bmc: to 
public tranquility. 

4 'I'hc ;~ctiviti~,. of r.~~cogniscit political partic4 In:,! k c.o\creci ohicc- 
l l  'Tlic ncasrecl 41ould not  becornc :i whiclc for propaganda. 

5 .  Mectings m d  cc~wiicmial f'unction.; i1l.C 'poor copy' for I I L ' \ ~ S I - ~ : C ~ S  i111d 
4hould hc ;~voidcd, F~iiph;~sih \hotrld hc mow on ~ v n t \ .  [hiin oti indi\:,iu,it 

h. Itcnl!, Iihc ~ ~ c l l l i l ~ b t ~ i ~ t i i ~ l l ~  and 3gitlltiollr; h ; l \ ~  11Ci'lS \aluc  an^! ma!'. 
thcrcforc, he included iri the ncu.wxl, whcncvc~r nccessar!.. They should Iv 
prcscntcd in a gtxd olijcctivc. nlanncr with ;I r.cctr;~ined coiiimentury. 

?.  The Chicf Producer. Films Division, will hc the tiniil authorit!, 10 
cjecide thc contcnts of thc Indian Ncws Revicu. Hc \\.ill, liclwcvcr. conslilt 
thc Ministry whcnevcr he is in douhr. 

'The qucrlit) ot ~ h c  liims prduccd h\ the Films Division merits special 
attention. Much has already been s;liJ on this suhiect both by the Conl- 
mittce on Rrondcilc;ting (i. Iiiforni;it~on Media and thc Estimates Coni- 
mittee ( 1973-71). The Secretary. Ministry of Information X! Brnadcostinp. 
told the Committee during evidence thilt dclcumentnrics produced by the 
Films Divisidn comparc favowably in their technical excellence with the 
best films in the world and have won repeated international recognition. 
While this is, of course, ;I matter of pleasure, the Committee have rcgrel- 
W y  to point out that some documentnrics produced hy thc Films Divi- 



sion appears from all accounts to lack subtlety, imagination and audi- 
ence-appeal. Particular care should be taken over, for example, films 
on Family Planning whosc message has imperatively to reach the 
masses. The general inlpression seems, however, to bc that suck 
films are made mechanically and with a peculiar naivete that provokrs 
the wrong kind of reaction from thc nudiencc. The Committee stress that 
Fillns Division production, apart from technical competencc which is a 
must, should also make sure of the impact on the audience whose i~!rerest 
Iins to be siistnined and the desired responses secured. 

[ S .  No. 5 (P , I~ ; I  2.32) 0 1  .4ppCndiu VII1 ;o IS?~lci kc pi^' 
(Fifth I 11, S,~bh:i J]  

.\ction 'I'aken 
The obsm.;i~ion?; of rllc Conin~iltce h:rvc l w n  notad. Efforts will Iw 

made h!. the Films D i ~ i h n  to imprnve the quality of its films. 
[Ministry of Information m i  I ) ro;~i l~i \~t ing 0. M. No. 110/9/76-F(P) 

datcd 24-5- 1976 I 

Further ..\ction Taken 
It is conceded thirt t iwe  is no .c!,stcmatic ct;~luoticw of tlic Films Divi! 

.;ion. However. :I Directorate of Evalui~tion has bccn hct up  under Dr. 
Hhaskar Rao. Consultant. Indian lns~iture of' Mass Con~rnunicaticins Ilc 
has carried out studics o n  tllc impact of thc films rnadc by thc Filrn4 I'jivi- 
sion on the peoplc and tht ' ir .  reactitms. Thi5 lintl oi feedback \till t>c 
c*ontinued on a regular b;~sis. 

Recommendation *, 

In thc opinion of tht Committee. thc tn:11:1d!. nf thc films protluced b y  
the Films Division nppc:rrs to he basically ;I I:~ck of rcnliwtion. on the part 
of the producers. of what ~ o u l d  hold thc attention of the nudiencc. IJnfor- 
tunately, a wick communication gap appears to exist at present betwcen 
the conception of an idea h!, the Films Division and its transniission. in 
celluliod. Even a didactic film can be made visually efTcctivc and cxist~ng, 
hut instead. of it. exccssivc r~lliancc is oftcn put on the spoken word to 
communicate the mess;Ipc. Thc very fitct that many cincmu-gocrs prel'cr 
to come Iatc to the theatrc so its to avoid the dtxutncntary films would 
indicate that there i s  something vitally lacking in thcsc films and that thcrr: 
is i~mplc scope for improvement. The Committw consider it cswntial that 
gre:Iter stress should hc laid on the quality of films produced ly thc Films 
Uivision. 
[S. No. 6   par:^ 2 .33)  of Appendix VIll  to 182nd Kcpor~ (Fifth Lok 

Sahh;~ ) 1. 



Action Taken 

The observations of the Committee have been noted. Efforts will be 
made by the Films Division for improving the quality of its documentaries. 
In this connection, mention may be made of an all-India Seminar o n  
"Documentaries as medium for motivation-Improvement in techniques 
and contents" proposed to be held in June, 1976 in the Films Division's 
office at Bombay. In the light of thc discussions at the Seminar, the Films 
Pivision will take appropriate action in thc matter. 

[Ministry of Information and Broadcasting 0. M. No. 110/2/76-F(P) 
dated 22-5-76) 1. 

Further Acthi  Takcn 

Besides, the Committee of Experts from the oflicials and non-officials, 
bcing set up to oversce the production of documentaries. will also look after 
the requirements of quality. 

[Ministry of lnfornlation & Rroadcasting 0. M. No. 110/2/76-F(P) dated 
15-7-76 j]. 

Recommendation 

I n  thih context, the  iced jar I systematic evaluation of the impact of 
thc films produced by the Films Division and thc audience reaction thereto 
arwmcs special significance. The Comniittec are concerned to note that 
cvcn though the Cominittee on Broadcasting and lnformation Media had 
pointed out the need, ;is earl!. as 1966. to distinguish between different 
kinds of audiences and recommended that while there should be films for 
general showing, such as films relating to national integration and other 
que$ions of general public importance and interest. other documentaries 
should be designed scparntely for urban and rural audiences, very little 
appears to havc bcen done in this regard so far. Whatever measures that 
have bcen taken so far to cvi~luote audience reaction can. as admitted in  
cvidencc, be treated only :I$ ad iioc measures and cannot be a substittitr' 
for a well-organised and scientific cvaluntion of the films produced by the 
~ i i m s  Division. The Committee have been informed that an Evaluation 
Directorate has been set up in Ministry, in the Fifth Plan to assess the 
impact of the products of all the Media Vnits. The Committee desire that 
this cvolution should be done on scientific principles by truly sen- 
sitive and professionally competent people and there should he mean- 
ingful feedback of the information to those who decide the theme and 
contents of films to he produced at public expense. The Committee await 
with interest the work of this evaluation machinery which will he judged 
by results. The Committee wish to stress the high significance of that work. 
It is no IesN than that of brineing about in Films Division productions such 
changes, in thematic character and technical quality, as would communi- 



ciilc convincingly to  thc Inasses of our p o p l c  an inspring summons to build- 
;I ncw lndia and would at  the same tinw Satisfy the artistic criteria of pod 
film making. 
[S. No.  7 (Paw 2 .34)  of Appendix Vl l l  to IXZnd Report (Fifth lad 

Srrhha]. 

Action 'Taken 

Ciovcrnnwnt that thc work of evi~luation is very important. Some 
hqinnings in [.his dircctiorl h i i v ~  i~lrcady 1 ~ ~ 1 1  m;tdc. Some studics have 
;~lrcady been con~plctcd and some ;trc in progrch5 to assess irzrcv.  uiru the 
impact of' films rn:~de h! I,'ilms Division t,n the audiences. I ' h c ~ c  arc 
;is follo\\.s:- , - 

2 .  Stud! o f  film\ for ;tgricul;urc itinov:ttic~n\ in ~.ural India. 

I .  Multi-rncdi;~ stud! in U.P. 

Further Actutn lakcn 

.A Report o n  lield zurvcy\ 011 ncwmcls  :inJ docunici~t:~rrc\ i ~ x ~ c  
s h w n  in cinema theatres conducted hy thc IIMP, i 4  cnclowtl f o r  pc.rusa' 
o f  thc Colnmittec (Appendix I ) .  

[Ministry of Infomiittion & Iircudc:~sting 0. M .  N o .  110/2/7fCF(P) 
rlatcd 9-9-76 1. 

The Committee observc that at present documentaries nrr pnduccd . 
hy the Pil~ns Division either in Hindi or in English nnd subsequently dub 



bed in ail the fifteen languages included in the Eighth Scheduled to the 
Con~titution of India. Since the documentaries focus attention on impor- 
1iint ; qxc t s  of thc country's life with a view to bring about enlightened 
participation in the affairs of the nation and an objective appreciation of 
the national sccne rind since in a way they also represent thc hopes and 
aspirutions of thc poplc .  thc C:ornmittee arc of the view that if; is not suf- 
licicnl for the Films Division to confine itself only to the languages inch- 
c lcd  in thc Constitution. I t  must bc rcmenibered that the Films Division has 
a n  impvnan~ role in acquainting o i ~ r  peoplc with the plans and p rop th  
undcrtakcn in thc countrj f o r  the nation's wclfarc and progress. In this 
con!c.\t. thc F i l m  Division shoulcl mahc an c;irncst i~ttcmpt to cnsure 
lhat ils ducunlcntarica reach peoplc evcrywhcrc. and .specially i n  the 
.~onip:ir:itivcl:~, rclardcd rcgions. Though. some attempt has been made to  
(luh ;I Icu filnls in  Konkani. Khnsi. I..adakhi. Nepali. Swahili. etc. the 
('oniniittcc ;ire con\incctl t h : ~ ~  ~iiuch inore rquires t n  bc done in rhic 
~.eg:lrd. 

'I'hc ('ornmitlec h : ~  ~ L T U  i~ i fo~ .n l~d  that the production of films in 
,I largcr nunitx! of r~*gion;il di:ilect.. tribal languages, ctc. has not beel 
p~ssiblc nr:tinl! bt-causc of the fin;tncial constraints of thc Films Divisicm. 
licvcrthclc\\. ~ h c  ( ' ~ ~ r ~ i n ~ i t t c c  i ' ~ a c . 1  thn!, i t  choulti hc ~w)ssihle for rhc Films 
l)i\,i\ion to rn.;ul.c. w.ithin  ti^ v i 1 1  resources. 3 larger in- 
\ c ~ t n ~ r n ;  i r i  filn1.s i n  t h t  I:tngu;ig.\ ; ~ n t l  dialects of hilly, backward and f r t w -  
:iCr ; I I . L . ; I \  of thc coitnlr). \o that tlic pwplc of these areas have a sense of 
~li \oI~~'r i lcnl  ~ i i h  tht [.;.st of Inilia anti di) not frrl negkctcd 01. ipnored. 
Spc.ci;tl ctTrxt\ shouli! he mitdc 10 hcip them. 

Action Taken 
I ' ty .  r c ~ o ~ i l ~ i ~ c n ~ l ; t : i ~ ~ ~ ~ ~  0 1  I tic Conimittcr ;w ; I C C C ~ ~ C ' C ] .  However. thcSe 

L . ~ n  1% irnplenicntcd progrc\si\lel\ wbiect t o  ncccswn rewurcw h c m ~ -  
trig :iv;ril;lble. Fvcr!. effort will ha rnadr t o  itnnrovc the p i t i o n .  

~ I I \ I I . U C ' I ~ ~ I I S  h:i\c \incc ~ C C H  iswed !o Film5 Division l o  niakc effort\ 
10 rlllh nuwc fiIni\ t11:ln :it PIYSC'II~ in !:i~lgu:~pcs :md dia1cct.s of hill\ .  I 3 ; w k -  

A ; I * L !  ; ~ r r t l  frontier arc;\\ with thcir  c~iztine resource.. .A cop! of the in- 
, 1 r ~ r c . t : 1 1 . ~  i5 cncloc;cd. ( .4nncxuri1). 



ANNEXURE 

Ministry of Information i9r Broadcasting 

S. Ghose 

Dy. Secretary. 
Dear Shri Khandpur, 

Doted the 17th June, 1976 

Kindly refer to thc correspnndencc resting with Films Division's d.0. 
letter No. 25015/2/76-Aud, dilted 11-5-1976 regard~ng paras 2.39 and 
2.40 of the 182nd Report of the Public .i\ccount\ Committee (5th L.ok 
Sabha). I enclose n copy of Action Taken Report scnr to the 1,ok Sabha 
Secretariat. 

2. We feel that it is not pcrhnp necessary lo set up morc uniE in the 
Films Division for dubbing of film?; in various languagcq. With the exist- 
ing staff and facilities the Films Division should make cfl'orts to rluh more 
a m s  than at presenr in langua~es and dialects of hill!.. backward and fron- 
tier areas. Only selected films should he dubbed in thew lnngunges and 
the writers and speaker3 of cnmnxntary may hc cnp:~geJ on ml hot ice 
basis, as and when required. Rclx~rding raw stock. processing, ctc. funds 
hould bc found from the Plnn Schcmr regnrdins incrcasc in numhtr of 
prints. 

3. I shall bc grateful if action taken in the matter is intimated to us. in 
due come.  

With regards, L 

Yours sincerely, 
Sd 1- 

('S. Ghose). 

Shri K. 1,. Khandpur, 
Chief Producer, 
Films Mvi~ion? 
24-Peddar Road, 
Bombay-26. 



Recommendation 

The Committee find that the Varpts of production of the Films Divi-- 
#ion are invariably less than the ovcriill capacity of the Division, where- 
as the actual production of documentaries excecd the overall capacity in 
some years. For instance, as against the capacity of 11 1, 117 and 125 
flms respcctivcl), in 197 1-72, 1972-73 and 1973-74, the targets fixed dur- 
ing these years were respectively 95, 95 and 101 films. The actual achieve- 
ments were, however, 1 13, 120 and 126 filnls respectively. I t  would, there- 
fore, appear that the existing norms of production are loose and unrcalistic. 
The Committee desire that the norms should bc reviewed on a scientific 
basis and refixed so that the widcning gap between capacity and targets and 
between targets and achievements is substanti~lly reduced so a5 to rcflcct 
more correctlj tllc actual ~ t i I i s : i ~ i o ~  of the nxnpowcr resources of the Films 
Division. " r4' ; + 

[S. No. 10 (Para 2.57 I 01 Appcndiu \ ' ! I 1  to 1 X3nd Report (5th Lok 
Sabha ) 1 

The recommendation ha, hien vc~~*p i r i l  The  nf)mmi ~ i l t  hc. levic.wcd 
and the decision tukcn w i l l  h: intim.~'ccl to the Committee i n  duc course. 

[Ministry of I I ;~ ' ,  wm.1tio11 ;tnd I3ro:tdcac;ting C1.34. S o .  1 10/2/76-F( P ) 
dated 1-7-1974] 

--. , 
The Films Dii,ision ha. b:cn inctruct,crl to sct up a Committee to re- 

viey thc norms and coniplc!.* its rcpori within thrcc month.;. Further ac- 
tion will hc taken on rcceipt of thic report. 

i t  f 1 1 i f 1 i ! i n  : I  1 1 t i  0. M .  No. 1 lO,'2!76--FfP) 
dated 1 5-7-76]. 

s Further Artion Taken  

The norms or producticrn haw sincc been reviewed. It has k c n  dccid- 
ed to  revise the quoti1 from l h m  to four films per Director Fr year from 
1-4-lQ77. A copy ~ t f  the Icttc'r i5wed to thz Films Divhion is enclosed. 
(Annexure). 



D.0. No. 1 10/9,/'?6-F(?) 

i h r  Shri Milshir Ahn~nd. 

Kincil! rcfcr 10 your d . c \ .  lcttc~ Nu. I OI 1 O!7(r-f-'l)P di~tcd 2 I - 10- 197h 
regarding Parit 7.57  of thc 1Hhd  Kqx)rt  of ihc Public .4cc i~unt~  Commit- 
trc. 1975-76 o n  th' t:irgct\ of prcduction by the T:il.nl, Division. Ministry 
aprcc\ 10  thc rcvision of thrs quot:~ from 3 to 1 tiltii\ pvr y r  p r  lXrcctt)r 
with cffcct from 1-4-1977, 

Shri Mushir .Ahmad. 
Chicf Producer. 
Filnis Division 
24 Pcddar Kond. 
13omb:ty-26 

C'op: Shri K .  K .  k;ipil, Joint Chief Prcduccr. Film, IXvi+v~,  
\ ';~ndh:~na. 1 1 Tolstoy 'vlaiq. Sixth Floor. Ncw Dclhi- I .  

Mi-  
( A .  \'. VARAYAX,AN) 

1)cputy Secrctar! to thc Govr. of India 
t 

Recommendation 

'1 hc (trmniittw notc that. on :In average. thc production of nhout 20 
t o  2 5  film< arc entrusted every venr to outside producer< from the appmv. 
crl pancl maintained in the Films Division. The Committee have k e n  i n -  
formed that there arc no rigid rules specifying the types of films that arc 
not to be assigned to outsidc prtxiucere, though certain general guide 
lines Iiitvc heen laid down in thk rcp;mt Form ;, pcrucal of t h ~ s c  gcnerd 



guidelines, the Cornmike are led to the conclusion that films which are 
casicr and less expensive to producc are framed out to outside producers, 
while more difficult films, involving shooting undcr arduous or  adverse coa- 
clitions or involving much travel are re:aincd b j  the  film^ 1)ivic;ion. Later 
on in this Report. the Comn~i t tee  h a w  conin~ented upon the steady i n c r e w  
in thc percentage of what arc  termed 'general hours' t o  'purchase liours'. 
'I !IC ( ' o rnn~ i t t~c  c ~ I ~ I ' c Y ~  to being illtrigucci b:. a statement during evidence 
by the Secretary, Ministry of lnformation X. Broadcasting. that rhc k i l r ~ s  
1)ivision w:is not "ashnmcd" ol' offcrinp benefits to outside film prodilcerh 
~ C C ~ I U S ~  i t  was the 'h ipxs t  client' of docunicntarv makers in thc country. 
Subjcctivc reactions of that sort do not seem very relevant. What thc Corn- 
ni!tle; \v~sh i> t t i i~[  ~ ! I C  yid~'111ich i o r  i i I I ( ~ . ; i t i ~ ~  of work to outside produ.- 
x r s  should bc strictl) rcviewcd and if' the I;iir?is Division Iwks heyond i t -  
hclf i 1  must lnakc surc that only the lines1 t~ilcnt in I ~ C  country arc drawn 
In :~nd work :is c1ith~'iiii~ti(,i1114. for thc Fi ln~s  Division a h  for thcnischc\. 

1s. y, , ,  I.? (P;II.;I 2 . 5 0 ,  c,f .41'pcnJis \ ' I 1 1  1 0  187ntl 1lc.port (Fifth 1 . o k  
Sahhii)] 

.2c tion 'I'akcn 

'l'hc panel of indcpcnilt.111 p ~ . o J ~ ~ c c r h  i, st.\ iwccl L.\ c . 9  e ; i r  in order !0 

:limina!c producer<. \\host p~~r\'orm;tncr i.4 ut~r IotrnJ satisf:~ctor!. xtic! ncw 
;~rocluccr~.  \$ h o  ;Ire r.onsidcrrd suit;~ble and cnsilrc !hat only capablc ]mKtu- 
ccr:. :IS$: rctaincii u n  tht .  pancl. The Cornnuttcc f o r  drawing !IF the pnricl of 
i~idcptndeni producc.r5 h a \  hcen recom!i:utzrl by C;:nc.rnn~~.lr~ \:.i!i~ tkc 
t'cdlowinp memhcr4:---- 

7 .  Shri G .  P. Sipp!.. P~.eridtt~t.  All Indin Film Producers' Coimcit, 
Bombay. " ! 

t 

B 



Apart from suggesting additions and deletions to the pancl, the Commit- 
cae will meet every quarter to have a qualitative assessment of the films 
p&uc4 by independent producers. 

l%e following are generally the considerations leading to assignment of 
subjects to private producers: 

( i )  Where not much co-ordination with Government agencies is 
required. 

(ii)  Where facilities are not required from foreign Govts. 
(iii) Where production is on direct payment hasis on behalf of spon- 

soring authority. 
(k) \+'hen the hands of the Films Division are full and additional 

Corn~uissicn cannot he undertaken. 
It may be mentioned that i t  is one of the policies of the Ministry thi~t  

creative talent in the country outside Government, in film production should 
be cncouraged. 

M i s t  f I ~ i f r n i t i :  & i t  0 . h . f .  KO. 1 1 0  2:76--F(P t 
di~tcd 26-6-1 9761. 

Further Action Taken 
The functon of the Committee overseeing the fnrn~ation of  he pancl 

of independent producers has now hcen enlarged to include overseeing fun- 
ctions on the quality of films produced by thc Films Divi.;ion also. 

As a part of the policy of the Ministry to farm out pr.ili:';ts to  crcative 
talent in the country a number of docun~entaries recluirin? scnsitive trcat- 
n~ent  with r c p d  to thc 20-Point Propruninie are beins farnmed out to selcc- 
ted documentary makers in thc private sector such as S'Shri S. Sukhdev, 
Krishnaswamy. B. D. Garga and Fali Rillimoria. 

!Mini~trv of Infor~!iatior; & lRrondcn~tinc,l 0. M. No. 110 7'76--F(P) 
dated 15-7-76]. 
dated 15-7\76]] 

Recommendation 
In paragraph 1.71 of their 120th Report (Fourth I.ok Snbha). the 

Committee had infer-alia recommended that thc safeguards to be adoptcd 
to  protcct Govcrnn~ent's interests in their dealings with private producers 
to whom part of the production is farmed out and the measures t o  e r fwc  
better returns should be investieated. The Committee had then been in- 
formed by the Ministry of Information and Broadcasting in the Action 
Taken Note that in this regard a preliminary survcy of the Films Division 
had already been carried out by the Administrative Staff Collcp. Hvdern- 
bad, and a proposal for a detailed study of the Films Division by ,hem 
was under consideration. The Committee would like to be appris~il ::f 
the findings of the consultants and the remedial measures adopted by the 
Films Division in pursuance of these findings. 

rS KO. 13 (Para 2.60) Appendix WIT to the 182nd R q m t  of the 
Public Accounts Committee (Fifth 1,ok Sahha)]. 



Action Taken by the Mimidry 

A consultant from the Administralivc Staff College of India, Hyderr- 
bad, examined the working of the Films Division. The terms of reference 
Cor thc study were as under:- 

( a )  Dcvclop a sound and scientific cost accounting and informa- 
tion systcnl which would provide timely information to 
management. 

( b )  Examinc ilie working with n view to bring out scow for (20- 
nomy in the usc of material and man Fower resources anti tec. 
improving productivity. 

i z )  Exanlint, scopc of reducing the number oi prints released  to^ 
free exhibition. 

In hih report, the Consultant has recon~mcnded ( i )  revlsion of the exi i t iy  
:osting systcnl-introduction of iL regular rcportinp system and budge!dry 
~.ontrol; ( i i )  ilicthods for control of expenditure on raw stock for ne~s rec l  
hroduction. docr~ment~~ry production and distribution prints; (iii) methods 
{or produc~ion optimisa;ion nnt l  utilisation of equiamcnt and facility; ( i v ,  
seduction in thc I'ootage of t i l m  and ( v  1 rcducrion ot the number of prints 
f o r  t'rec cxhibitiim. Thc reconilnend:ttions. whcc implemented. will leiti! 
1 0  optimunl utiliwtion of mtinpowcr and material rcaurces of thc E'iims 
Division with conscc~uent reduction in co3t of productlcm h summay of 
:W ~ . , > ~ l ~ ~ ~ l t i ~ n t ' s  rccolni11encIati1>11~ atid acticm rnlien,ipropned to hc taken 
 herc con, was cncloscd with the Action Taken Rcport t Onc copy ttncl.xcd 
tor rc~ciy rcI'cr~nc~-- ,ZppcnJix I I on par;l 1.70 and para 1.7 1 of thc 1 20th 
1Zcpc;r.i ol' the Public. Account.; Conimittec I Fourth 1 . o L  Sabha). 

I'he report ot thc Acln~in~htrative Staff C'ollegt. o f  India does not speci- 
?ically deal with the snfcpuards to hc adopted t o  protecr Governrr.eu~'z 
interests in their Jcaling5 with outside producers. Thc .4dministrative StaK 
College has since bccn askcd to tnkc up this particular point also for 
:.ximination. Tn the mcanwhilc, the following steps have been taken by 
the Films Division for protecting Government's interests in their dealings 
with out4dc producers and fnr ensuring better rctl1rns:-- 

( i )  l 'hc contract cntCrcd into with the independent prduscrs  has 
been amcnded to provide that if thc length of the film w w  lw 
than the minimum spccificd. pro rata reduction could be mi id^ 
from the total amount of the contract. 

( i i )  The Films Division are not\ obtaining \ul.cty bonds fro~r: the 
r producers. endorsed by 2 sureties acceptable to the Films 

Division, when advancc is paid to the producers. 



(iiil The I.F.A. and fhe Cost Accounts Officer of the Film Divi- 
sion are associated at the timc of awarding the contrac: to 
ensurc that the amount a p e d  upon is reasonable. 

[Ministry of Inforn~ation anti Broi~dci~sting O.M. No. H. l 1013/?,/70-1' 
( A )  dated 9-7-1 97t-J. 

Further Actiun 'I'&m Report 

The Adrmnisuativc Staff Collcge ot lndia h a w  since complctcd t h ~ ~  
study on the safeguards in regard to outside production ot films. Thc 
following remmmcndations made in thc report hn1.c been ncccpt+d h!. 
Cmvernment : 

1 1 i i )  T'hc Roatinp ol' ~cwdcrs should hc rcsrrictcti 10 thc ~ l v ~ i l ~ ~ d  
list based trn typc of film, c l i l l  of ~roducers  ctc. 

2. 'The following rcconmcndations made in thc report have no1 h L - c ~ ~  
accepted. 

( i  j At 1 1 1 ~  rirtrt, of fkwtirr,q ( I /  trndcrs, the Films IXvisirvr t o  i t l r l i -  

cqme tht* a p p > x i w e  r:osr jor making n film (yarn V o! 11rv 
r .  'The reason for not accepting the r c w m e r d a t i o n  
is that thc cost structure of a film depends upon many v:triable 
factor+. The quality cannot hc measir red physically. It's 
assessment would vary from person to p e r m  and can hecomc 



a debatable or a controversial issue. Again there are quite a 
few producers whose overhcads arc low. Indication of mil& 
mum iinlollnt may, in fact amount to getting higher quotations 
from them evcn though they could prntluce at a Iowcr cost. 

( i i )  G i v i r ~ g  1 4  uJi~tmc.rs lo t 1 1 ~  imicprntk~~t prodrtcer~ trs sugacst~cl 
in pura 1/11 of t h ~  rcporl. Thc reitson for not acccptirtg the 
suggestion is that giving of advances in the form of rat( stock. 
may ultimately bcconie ;I binding upon the Films Division and 
may lead to diffcult situation in times of shortages. This  may 
be a rend? cxcusc for the producers to delay the prqduction. 
Again sometimes the raw stock supplied by Hindustan Photo 
Films is not of consistent quality. In case such rawf stock is 
wpplicd to itn independent producer, ihc Filnis D~\isic:n will 
be held rcsponsiblc for rhc expenditure incurred by the in- 
dcpcndent producer on shooting ;rnd recording. Thk may 
lead to further con~plicntionu. As for the equipment. 12ilmr 
Divsion hnvc hardly suf?kient cquipnlcnt to meet ~ t s  own re- 
q~~ircmcnts quitc awr t  from the fact that excessive LISC ~f 
delic;~rc :mrl ~.spc~isi\;c cquipiiwnt i h  no1 desirable. 

[Ministr!. of Ini'orm;~tion and I3roadcasting O.M. No. 1.1. 11013/ 
25/76-FA dated 4-8- 197?]. 

Recommendation 
9 

'I'hc Cunlmittec ohscr\c th'rt no ~ m c c r t c d  i~t tcn~nt  appcilrs tcl i ~ : ~ \ c  hcen 
made for alniost n decade to wecd out suhjccts that h i lv~  lwt their :~lpi~i~lit! 
and interest. ,4s  on 31st Mitrch. 1972, o f  the 184 subjects o n  thc nroduc- 
don propamme of thc Film< Division. 29  subject^ lr,td been carried forward 
from 1066-6; and earlier. Only in Dcce~nbcr. 1974. Govcriinicw bavc. 
accepted the ~~ccommcnd;ltiim ol' thc Filnis Division for the delet io~ of IS 
subjects from its production programme. Thc c v i d c ~ m  strangely reveals 
somc kind of play since hcforc Dccember, 1973 with the notion uf :? "Ccll" 
somctimes appnrently thought useful and sometime(; superfluous LO rtview 
and finalise 'thc Films Division's production praprarnme. This, ~t is stated. 
ic still under considrration. Cell cv not Cell. however, the respon- 
sibility of thc Film.; IXvision and of the Ministry rcmainh iind i t  is 



for them to decide on dropping out-dated titles and drawing up the full 
programme of production for the year. 

[Sl. No. 16 (para 2.74) of Appendix VlI, to  182nd Report 
(Fifth Lok Sabha)]. 

Action Taken 
The production Programme for 1975-76 was drawn up after holding 

meetings with different Ministries/Departments of the Governmpnt of 
India. While drawing up the programme, 32 subjects which were not 
rclcvant to thc prcsent situation in the country were either dropped or de- 
ferred. 'The observations of the Co~nmittee will be kept in view while 
drawing up the annual production proprammc ot thc Films Divis:on in 
future. 

[Ministry of Infornxt~icw ;ind Hrontlc:lsting O.hl. No. 1 10/2/7b-F{ P) 
dated 7-4-7h i 1. 

Further Action Taken 

While considering thc annual Productio~i Prog~snin~;  lor l L , - o  7 5 .  L3 
>ubject\ \vc'rc: ildctcd froni thc Programme. 

[,Ministry ot Inforni:~tinn and Hro;~dcnsting O.M. No. I I O / ? / ~ C - T ' ( P ) '  
dated 1 5-7-76) 1. 

Recommendation 

'The Committee ohsene that ~>roducers/distriI~~~tors of short filn~s on 
Family Planning arc generally unwilling to sell thc films outright to a single 
iigcncy but prefer to deal uith various agencie$ like thc Films Division, 
State Govcrnmcnts, Dircctoriitc of Field Publicity, educational institutions 
imd other interestd parties in India oc well as ngcncics abroad for corn.- 
~ncrcial and  non-cornmcrci;~l exliibitio~i. In view ot' thC exphasis l i t ;  oa 
thc largc d c n m d  for filnl (111 filnlily planning, the Committee are of the 
view that it may bc worthwhile. to centr;~lise the purchase of such films, on 
behalf of Governnlcnt orpnis;~tion>. in  the Films Division so that the 
cxisting unsatisfactory arrrrnpcment is not cxploitcd by the producers and 
distributors to  the detriment of Gobernmcnt's financial interests. The Cam- 
mittee dcsire that this suggestion should be examined in consultation with 
the user tlcpartments. To  bepn with ;I few films of proven merit and au- 
dicncc appeal on suhjccts of widc national interest may be purchased Out- 
r;;lht ;~nc! the posilion rc\ieivccl in tllc light of the experience gained. 

I No. 19 (Para 3 . 6 )  of Appendix Vl l I  to 182nd Repott 
(5th Lok Sabhn)). 

The Ikpartment of Family Plwning has been consulted and& has beer 
.decided to accept the recommendation of the Committee in so far the 



purchase of dlms on family @umhg on bshaii of the Departments and 
other agencies of the Central Government is concerned. This mange- 
ment will be made applicable to other films of national interest, in the light 
of experience gained. . However, in view of legal implications and other 
practical difficulties, it will not be possible for the Division to under- 
take the purchase of films on behalf of the State Governments or other 
non-Central Government institutions. 
" [Ministry of Information cYr Broadcasting OM. No. 11012176-FtP)]. 

R e c a d t i o r  

The Committee note that in the absence of the requisite facilities in 
the Films Division for the storage of raw stock of films, the raw stock 
purchased and paid for by the Films Division but not required immediately 
is stored, at the risk of the Films Division, in the cold storage of suppliers 
who do not charge any storage rent. The motivation of the suppliers to 
store Films Division stock, free of charge, has been explained by the 
Ministry as under: 

' (a) Films Division is the largest individual customer and they 
would like to maintain good relations with the Division; and 

(b )  the storage is done as a pan of after sales service to the custo- 
mer. If a defect is found in the stock, they can satisfy the 
factory that the stock was kept under proper conditions and 
replacement of stock is due to manufacturing defect. 

The Committee, however, note that according to the Audit paragraph, 
the raw stock is storcd by the suppliers at the risk of the Films Division 
and noragreements arc entered into with the suppliers detailing the terms 
and conditions of storage on the Films Division's account. The Commit- 
tee desire that the legal implications of this unusual arrangement should be 
examined immediately and the liability of the suppliers clearly spelt out 
in agreements between the Films Division and the suppliers, so as to avoid 
any ambiguity and complications. 

[SI. Nos. 20 and 21 (Paras 4.6 and 4.7) of Appendix VTll to 182nd 
Report (5th Lok Sabha) 1. 

Action Taken 

The Committee's observations have been noted. The legal aspect is 
being exalnined in consultation with the Ministry of Law and Justice, 
Bombay. 

[Ministry df Information and Broadcasting O.M. No. H. 1101 3/2/76- 
F(A) dated 13476)J. 



The advice of the Ministry of Law, Bombay, was obtained. That 
Ministry has opined that as stock of raw films is not entrusted to the sup- 

% plier for taking care thereof but he keeps the stock at the request of the 
Films Division, just to help the Division, he cannot be held responsible in 
case there is damage to the stock of raw films kept in the cold storage. 
It was, therefore, decided to get the raw stock kept with the suppliers in- 
sured against fire, riot, flood and burglary. Accordingly Films Division 
has obtained insurance policies in respect of raw stock kept with the follow- 
ing firms: - 

(1) M/s. Hindustan Photofilms Manufacturing Co. Ltd., Bombay. 
(2) M/s. Orwo Pvt. Ltd., Bombay. 
(3) M/s. Orwo Films Western Units Pvt. Ltd., Bombay. 
(4) M/s. Kodak Ltd., Bombay. 

2. AU the four suppliers mentioned above have agreed to the following 
terms and 00nditions:- 

(a) The stock would be kept free of charge. 
(b) Though the stock will be insured, adequate arrangements will 

be made to safeguard the stock from theft, pilferage etc. 
(c) The stock kept in the Godown/cold storage can always be 

inspected for verification by the Chief Producer or his autho- 
rised representatives. 

(d) In case of theft, fire etc. the intimation should be sent to the 
add in writing within 24 hours of the event. 

(e) In case of theft, pilferage, fire etc. every assistance will bc pro- 
vided by the firm to the insurance Company and other authori- 
ties. 

3. Ministry of Law, Bombay, has advised that there is no need tu make 
a formal agreement with the suppliers in this regard. 

[Ministry of Information and Broadcasting O.M. No. H. 1 101 31 13176- 
F(A) dated 3-10-77 )]. 

The Committee also observe that the Committee on Broadcasting and 
Information Media had, inter-ulia, recommended, in September, 1966 that 
the shooting team which effects economy in the use of scarce raw film 
shoukl be given a cash prize as incentive, provided, of course, that the 
quality of the W was upto the standard. Although this recommendation 



bas bean accepted in principle by Govesnment, the Committee find that it 
has uot been implemented so far, in the absence, it appears of staff for the 
budgeting of individual h s .  However, since the monitoring of the con- 
sumption of negative !Urn is apparently being done even now in the Fims 
Division and the allocation of negatives is regulated according to the re- 
quirements of each individual film, the Committee arc unable to understand 
the inability of the Films Division to implement this recommendation. The 
Committee are of the view that the incentive scheme, if implemented, is 
bound to pay dividends in the long run and desire that this should be given 
effect to without brther loss of item. 

[Sl. No. 24 (Para 4.16) of Appendix VlII to 182nd Report (5th Lok 
Sabha) 1. 

Action Taken 
The recommcndation of the Chanda Committee was considered earlier 

and the Government's decision was that thc suggestion would be imple- 
mented with sufficient safeguards based on dual consideration of economy 
and quality. Films Division has suggested a scheme in this regard. It is 
under examination and the Committee will be apprised d the decision taken 
in due course. 

[Ministry of Information & Broadcasting O.M. No;. H. 11013!2/76- 
FA dated 1-7-1976)]. 

Further Action Taken by the Ministry 
The schcme for award of cash prizes/certificates as an incentive to the 

shooting team effecting economy in the use of raw stock has been approved 
by Govcmmcnt. A copy of the letter issued to the Films Division in this 
reg~rd is enclosed ( Annexure) . 

[Ministry of Information & Broadcasting O.M. No. H. 11013/18/76- 
F.A. dated 3-6-1977)]. 



NO. H-11013/ 18176-F(A) 
Government of India 

Ministry of Inionnation and Broadcasting 
New Dclhi, the 25th May, 1977, 

The Chief Producer, 
Films Division, 
24-Peddar Road. 
BOMBAY-400026. (With 10 spare copies) 

S u ~ ~ ~ c ~ . - A w a r d  of cash prizes/certificates as an incentive to the shooting 
team effecting economy in the use of raw stock. 

Sir, 
I am directed to say that the question of awarding cash prizes/certi- 

ficates as an incentive to the shooting team of documentary films which 
effects economy in the use of raw stock has been under the consideration of 
Government forssome time. The Public Accounts Committee in their 
182nd Report on Films Division also recommended that such a scheme 
should be introduced. The President is pleased to decide that an incentive 
schme  as detailed in Annexure I may be introduced with effect from 
1 4 1 9 7 7  for a period of one year. A review will he conducted in Januirry 
1978 to see whether the ratio prescribed in this scheme requires revision. 

2. The expenditure on award of cash prizes will be met from thc Sanc- 
tioned Budget Grant of the Films Division under Major Head 285-'A' 
Information and Publicity A. 7 F i l m  A. 7(1'1 Films Division A. 7(1) 
( 1 3 ) Other Charges Non-Plan. 

3. This sanction issues with the concurrence of Ficance Drnnch imide 
their U.O. No. 6650/JS (Finance) /77, dated 1 1 - 5 1  977. 

Yours faithfully, 
K. S. VFNKATARAMAN, 

Desk ORicw. 
Copy t0:- 

1. Accountant General, Central Revenues. New Delhi. 
2. Accountant General Central, Bombay. 
3. Joint Chief Producer, Films Division, 6th Floor, Vandhana, 11- 

Tolstoy Marg, New Delhi (with 2 spare copies). 
4. Finance 11 Branch. 
5. All Desk Officers of the Film Wing. 
6. Spare copies. 

K. S. VENKATARAMAN, 
Desk Officer, 



Incentive ' S c k  for awarding cash prizes/ccrtificatcs to the shooting 
seam of documentary films which effects economy in the use of raw stock. 

1. Consiicuzron of a Committee-A Committee consisting of five per- 
sons including one outsider, constituted by the Chief Producer, Films Divi- 
sion and presided over by him, will examine each of the cases coming 
within the ambit of Rule 3(a) below to determine whether economy has 
been effected in the consumption or raw stock, without affecting the quality 
af the film. A person whose production is being considered by the Com- 
mittee will not be a member of the Committee. 

2. Intimation regarding conatm.ption of raw stock.-Raw stock nc- 
counting section will prepare details of those films in which less than 1:4 
raw stock has been consumed. 

J $  - 3. Percentage of  economy for entitlement of cash prizes/ceriifitatc.. 
(a)  A minimum of 25 per cent of cconomy in the consumption of raw 
stock should havc been effected (without affecting the quality of produc- 

,$ion) for entitlement of cash prizes. This percentage will be taken on an 
individual production h s i e  and not on cun~ulativ e basis. The method of 
calculation of the economy effected in the consumption of raw-stock has 
bcen indicated in Annexurc TI. 

(b )  Persons who arc responsible for effecting economy of more than 
15 per cent may be given a letter of appreciation, if recommended by the 
Committee. 

(c)  Entries regarding award of cash prizes or letters of appreciation, 
will be made in the character rolls of the officers concerned. 

# 

4. Persons enriiled to recri\.c the cash prizes/certifico'es.-Persons 
directly rcsponsible for effecting cconomy in the consumption of raw stock, 
namely; ( i)  persons responsible for actual production of the film i.e. 
Director/Dy. Director as the case niny be and (ii) persons responsible for 
shooting the film, i.e. Can~cranian/Assistant Cameraman as the case may 
be, will be entitled to receive the cash prize/certificate. 

5 .  Amount of m r h  price.-The amount of cash prize to be awarded 
.to the shooting team effecting economy in the consumption of row stock 
will be related to the savings accrued on this account. The Committee 
.constituted as at ( 1 )  above will calculate the actual amount of saving (a)  
on account of the consumption of raw stock (b) on account of less posi- 
tive printing of the entire shooting for the purpose of editing, and (c) on 
accaotlt d processing chalpes and such other allied factors, if any. The 
praassing fost to be calculated will be on the basis uf actad kngth pro- 



cased aad-wt an thi mw rtrwk cmuumcd. The Committee will thus 
determine the actual savings accrued by consuming laas raw stock. The 
method of calculation of the savings accrued has been indicated in An- 
nexure 11. 50 per cent d the savings on Black and White raw stock thus 
calculated will be shared in equal proportion by the shooting team. In 
the case of colour fib, 40 per cent of the saving wil l  be shared in equd 
proportion between the shooting team. 

6. Bm'c suggestion for eflechtg economy of  a permanent nature.- 
(a) Any member of the staff may make a suggestion to the Chief Producer, 
giving necessary details which in his opinion will result in a saving of a 
permanent nature, in the consumption of raw stock. 

(b) The Chief Producer will decide whether the basic suggestion for 
eflecting economy in the consumption of raw stock received by him need 
be placed before the Committee constituted for the purpose of awarding 
cash prizes/ccrt&ates. 

(c) The Committee will take into account the nature of recommcnda- , 
tion made; the amount of economy that would be effected by adopting the 
suggestion and recommend a suitable cash prize not exceeding Rs. 500 
or a certificate as the cast may be. 

7. The Incentive Scheme will be operative for a period of one year 
with effect from 1 4 7 7 .  A review will be conducted in January 1978 to 
see whether the ratio of consumption of raw-stock as prescribed in the 
scheme requires revision. 

The economy effected in the consumption of raw stock will he calcu- 
lated and the percentage worked out as indicated below:- 

I .  TKTLE OF DOCUMENTARI' FII M (Hlnrk k H'hitr! - -, 
la) Immh of t b  d w u m t n t a ~  film produrrd ~ , r n x ~ f t .  ' 
(h: Normal entitlemmt of raw rtock (in atcr~rdancr with i t ~ r  ratic, or 

I :  1 1  . . . .  . . . .H.oooft. 

Since the eooaorny affected in this case is 25 per ant, the psoductioDs 
will k d t b d  to the award of cash prize, if rmmmdcd by, W 
mime. 



2, Thr total saving aumd in the entire production on account of 
lesser consumption of raw stock will be calculated as under:- -- 

( I )  C33t ofleqsconwmption of raw stock (1,000 ft. in the present cue). Rs. 800 

(b) Saving on rcc..)unt of leas positive printing. . . . , Ra. 600 

(c, Saving on account of proceasing charges (at thr ratr of Ra. 15 for 
loo metres) for 2,000 ft. The saving on account of procrsring 
charges will be Rx. loo on account of negative proccssing and Rs. 
loo on account of oritive processing. The total saving on pro- 
c- charge efPcered will be about Ro. 200 onl,. The pro- 
ceasing cb.grr an to be - on the brhr-d the actual rco- 
nomy effected am indimcod in pwr I (d) above. . . ~ Z O U  

(d I Any other area ofmving. . . . . .  
Total ravinq. b. 16co 

3. 50 per cent of the total saving i t .  Rs. 800 will be shared in eqhl 
proportion by the shooting team. 

Note.-This is only an illustrative example. The actual savings effected 
will be calculated by the Committee in each case as per actual rates for 
raw stock and processing charges etc. 

Recommendation 
The Committee take a serious view of the delays in the rendering of 

accounts of picture negatives and their finalisation, which have been attri- 
buted by the Chief Producer of the Films Division to administrative inetFC 
ciency. It is surprising and deplorable that the accounting of raw stock 
should have been allowed to fall into arrears for seven years in succession. 
In the opinion of the Committee, this is a very unsatisfactory state of affairs 
whert'misuse of stock becomes likely. The Committee desire that the exist- 
ing procedures for the rendering of accounts and their reconciliation should 
be reviewed carefully and streamlined so as to allow no scope for mal- 
practices and manipulations. 

[S. No. 25 (Para 4.21) of Appendix VIII to 182nd Report 
(5th Lok Sabha)] 

Government accept the recommendation. The existing ptoccd\ne for 
rendering of accounts of picture negatives and their reconciliation is being 
reviewed. The Films Division has been asked to set up a review Committee 
which should submit its report within three months from the date of the 
Ministry's letter. 

s ministry of hfonnation and Breadastbg 0. M. No. 
H. 1 1 01 3/2/76.F(A) 6# 1-7-76]. 



A Committee consisting of (i) Assistant Administrative OPEcer, (ii) 
Chief Cameraman, (iii) Deputy Chief Producer, Films Division has con- 
sidered the question of rendering/finalisation of raw stock accounts by 
Newsreel Officcrs/Assistant Newsreel Officen/Cameraman etc. and has 
recommended a revised procedure. A copy of the report of the Cam- 
mittee is enclosed (Annexure). Tho salient featuras of the procedure are 
as under:- 

(i) Regular maintenance of the Raw Stock Consumption Register by 
each documentary cameraman etc. and its submission in the first 

I week of every month to the Raw Stock Accounting Section. 
(ii) Surprise checks by Senior Officers concerned. 

(iii) Physical verification by the Chief Cameraman with reference to 
the consumption register to be maintained by each documentary 
cameraman. 

(iv) Provision for initiating disciplinary action against h'ewsreel 
Of6cer/Assistant Newsred Officer/documentary cameramen 
etc. for non-submission of raw stock account, and racovay 
from the salary. 

(v) Provision for initiating disciplinary action against the officials 
concerned for delay or default in finalisation of raw stock 
accounts in Raw Stock Accounting Section; and 

(vi) Provisioa for submission of quarterly return to the Administra- 
tive Officer, Additional Chief Producer and Chief Producer to 
ensure timely finalisation of raw stock accounts. 

2. The recommendations of the Committee have been accepted by 
Government and F i s  Division have been asked to introduce this pr&cdu~e 
with immediate effect and also to incorporate these provisions in the Films 
Division Manual. 

[Ministry of Information and Broadcasting O.M. No. H. 11 01 3/26/76- 
F(A) dated 29- 1 I - 1876 3.  

ANNEXURE 

PROCEDURE REGARDING RENDERINGFTNALISATION OF RAW- 
STOCK AC€OUNTS OF NEWSREEL OFFICER!ASSISTANT 

NEWS& OFFICER/CAMERAMAN ETC. 

Newsred O$icer's Ledgrt AccOW(t 
38. The raw stock Accounting Section will maintain a ssparal l@cr 

ectout Oor N e d  O l l h  md h i s t a n t  Newsrcel Officer for the raw 
rkclr sapplird to thae by. IWles Section. The stock consuhed by them 



shwld be recorded in this Register and the Rtgster should be put up to 
h e  Assistant Administrative Officer once every month after the entries in 
the Register are reconciled with the monthly statements of consumption 
f~mished by the Newsreel Officers/Assistant Newsreel Oflticers. This Regis- 
ter should be thoroughly checked by Superintendent and then submitted to 
Assistant Administrative Officer during the 3rd week of every month for 
further scrutiny. 

39. Issue of Rawstock to Documentary Cameraman.-(a) Picture Neg* 
tive stock required for shooting of documentary films is issued to Documen- 
tary Cameraman by the Raw Stock Accounting Section on the basis of the 
stock sanctioned for each film by the competent authority and on the basis 
aof a requisition, (in duplicate) duly sanctioned by the Deputy Director/ 
Director/Producer/Deputy Chief Producer, authorised to sanction the con- 
sumption of such stock. e 

(b) Where the requirement of rawstock is within or equal to tbe ratio of 
,4:1 in relation to the tentative length indicated at the time of the finalisa- 
tion of the script, the requisition may be directly sent by DirectorlDeputy 
Director to the Rawstock Accounting Section. Similarly the Directors/ 

* Deputy Directors may send requisitions directly to Rawstock Accounting 
'Section for still rolls (for publicitv stills), not exceeding 4 i ~ .  number for 
any one film. 

(c) here the requirement of rawstock is within or equal to the ratio 
of 5:l in relation !o the tentative length indicated at the time of finalisation 
of the script, the requisition may be sent by the Director/Deputy Director 
through the Producer concerned. Similarly the Director/Deputy Director 
may send requisitions for still rolls (for publicity stills) not exceeding 5 in 
number for any one film, through the Producer concerned. 

fd) Where the requirement of rawstock is within or equal to the ratio 
of 6:l in relation to the tentative length indicated at the time of the finalisa- 
tion of the script, the requisition may be sent by the Director/Deputy 
Director through the Producer concerned to the Deputy Chid Producer/ 
Joint Chief Producer or Additional Chief Producer. Similarly the Directors/ 
IXputy Directon may send requisitions for stiH rolls (for publicity stills) 
not exceeding 6 in number for any one film through the Ptodvcer concerned 
to the Deputy Chief Producer or Chief Producer. 

(e) Where the rawstock required exceeds the ratio of 6:l the requisition 
with proper justifications should be sent through the Producer concerned/ 
Deputy Chief Producer/Joint Chief Producer or Additional Chief Producer 
to Chief Producer for final sanction. 4 similar course should be followed 
where tba number of still rolls (for Publicity stilk) excteds 6. 

40. Unasmuch as the rawstock required for the mdllsian aC t ~ h ~ t b ~  
work, sto& sbots and titles in a film it should be h a d  epmtelg mud 



consumed by the Cartoon Film U*. aht Editing Department and the Chid 
Cameraman. ?he ratio mentioned in para 39 above will apply only to the 
anticipated length expected to be made up of fresh shooting and not to the 
total length of the film. In other words, if the tentative length of the film 
is 400 metres and if this length is expected to be made up of 300 metres 
from fresh shooting and the remaining 100 metres from stock shots, ani- 
mation footage title etc. rawstock should be requisitioned for on the basis 
of 300 metres and not on the basis of total anticipated length of the film. 
A breakdown of the tentative length into fresh shooting, animation footage, 
stock shots etc. should invariably be given by the Deputy Director/Director 
in the requisition itself. 

41. While issuing rawstock, still rolls etc. the Raw Stock Accounting 
Section should examine the requisition to ensure that it has been sanctioned 
by the competent authority. One copy of the requsition will be retained in 
the Raw Stock Accounting Section and the duplicate cop- sent along with 
authority to Stores Section for the issue of stock. A Documentary Camera- 
man may not always draw all the stock sanctioned for a particular film at 
on: time. As and when stock is actually drawn by the Cameraman, against 

4 .  these requisitions and the signature of the Cameraman obtained. in token of 
having received the stock, corresponding entries should also be made :n the 
Raw Stock Issue Register by Stores Section. The requisition should not be 
entertained if it does not indicate the anticipated length of the film in metres. 

42. Each Documentary Cameraman will maintain a Raw Stock Con- 
sumption Register with separate folios for each type of stock. The raw stock 
drawn from the Stores Section and raw stock consumed for shootins of 
different films should be recorded in this register. In the 1st week of each 
month Documentary Cameraman will send to the Raw Stock Accounting 
Section a Statement giving details of the raw stock received and expoked 
during the preceding month and the balance of stock available with them. 
If, however, the Cameraman is on tour or leave. the statement should be 
submitted within seven days on his return. This statement should be checked 
by the Raw Stack Accounting Section with reference to actual footage 
issued by the Stores Section and with the requisition received from Laborb- 
tory Section indicating Processed length for the relevant item and other 
records available in the Raw Stock Accounting Section. Any discrepancies 
between the consumption figures shown by the Cameraman and the figures 
arrived at by the Raw Stock Accounting Sector from the, various records 
will be promptly reconciled by the Raw Stock Accounting Section in con- 
sultation with the Cameraman concerned. , . 

43. 'Ibe process of production of fflms involved certain amount of wast- 
of 5 daa to camtra thrlcsding speed test camera checking etc. 

Doarmartary ~~ are, therafon, allowed a maximum of per cent 
of wastage on the f- supplied to them. This wastage may be calculated 



on fhe basis d raw sMOk aaudly consumed duria~ t&e particular moath. 
by the cameraman. Any excess wsrm wer .s4 &me the prescribed 
74 per cent processed length should be regulariaed with the approval of 
Chief Prod= on tIve basis of tbe jusifficatim furntrbsd by the Chmmmm 
concerned. The Newsreel Officers and Assistant N c m d  Ofbrs  are allow- 
ed a wastage of 5 per cent in respect of full rolls and 10 per cent in respect 
of cut-rolls. 

44. On the last working daybof each quarter the Chief Cameraman. 
should physically verify the rawstock held by the Documentary Cameraman 
and certificate of verification with its results should be recorded in the raw- 
stock consumption register maintained by Cameraman. Any discrepancies 
noticed during the such verification should be settled immediately and anyv 
shortage, damages etc. should be brought to the notice of the competent 
authority for write off. Chief Cameraman should send a certificate that he. 
has conducted physical verification of the rawstock with each cameraman. 
A certificate in the rawstock consumption register should also be recorded 
by him. He should also report immediately the result of his verification to 
the Raw stock Accounting Section. In cases where cameramen are on leave 
o? tour the physical verification report should be submitted after their return7 
and submission of the monthly statement. 

45. For purposes of verification and control, the Raw Stock Accounting 
Section will maintain a ledger Account with separate folios for each Docu- 
mentary Cameraman. Suitable entries should be made in this register on, 
receipt of the statement from the Stores Section. The details of stock con- 
sumed by the Documentary Cameramen during the month and balance of 
stock available with them at close of the month should be entered in tbis 
Registgr from the Information furnished by the Cameraman in the monthly 
consumption statement after such statements are reconciled by tho, raw 
Stock Accounting Section. 

(A) In order to ensure that the information regarding ~hysical verifica- 
tion is correct, surprise checks would be conducted by the Deputy Chief 
Producer twice in the year. In the care of Newsretl Officeor such sur- 
prise checks would be conducted by Deputy Chid Producer (Newsreel). 

(B) To obviate the occurrence of delays in submission of tbc Raw Stock 
Account on the part of any Newsml OBficer and Cameraman, disciplinary 
action will be initiated against the official concaned in accordance with 
rules, and the cast of unaccounted rawstock win be recovered  fro^ tbe. 
salary of the officers concerned. 

(C) Raw Stcok Acocunting Saction will submit a quarterly return to. 
Adrninistratip Odicer/Additional Chief Produccr/Chief Prodnat neurlirrg 
BrrPfisaticm ad rrnstock accounts d N e d  C- stc. by. 



25th of the month following the quarter as prescribed vide cirarlar 
No. A-1 1015/4/7dPI dated 9-4-1976. 

(D) In case where rawstack accounts are not rendered, the raw stock 
.accounting section will compile the accounts of each Cameraman or News- 
reel Officer as the case may be on the basis of processing requisitions and 
processing orders. Failure to finalise the accounts in time will render the 
. official(s) concerned to disciplinary action. 

N. N. Sharma M. M. Vaidya G. P. Asthana 
Asstt. Administrative Chief Cameraman Dy. Chicf Producer 

,Officer 

Recommendation 
The Committee note that one of the officials who had not rcndercd 

.accounts bas been charge-sheeted and another who had rendered incomp1e:e 
accounts for a major portion. has been warned and askcd to render the 
accounts in full. The Committee would like to know whether any serious 
malpractice has come to notice in these two cases. The uncompleted dis- 
ciplinary proceedings should also be expedited and the final outcome report- 
ed to the Committee. The accounts in respect of 13 other officials, which 
are still awaited, should be reconciled withour further loss of time and 
finalised and deterrent action taken if any malpractice comes to light. The 
.Committee ask for an early report in this regard. 

[S. No. 26 (Para 4.22) of Appendix VIIl to 182nd ,Qeport 
(5th Lok Sabha')] 

Action Taken 

One OflScer had not rendered the raw stock accounts. He was charge- 
sheeted and one of the charges was non-submission of raw stock accwnts. 
His pq' was reduced by 3 stages as a measure of punishment. As the Officer 
did not tender the accounts, his accounts were constructed from Films 
Division's records. The cmt of the balance of raw stock was Rs. 2,882.95 
for which the Pay and Aacwntr Ofher, TRLA Group, Ministry of Infor- 
mation and Bmadcrstmg, New Delhi has been requested to recover the above 
amount fom his salary/payments due to him. This Officer has retired from 
scNice w 19-4-76 foreaoon and demands other than raw stock by wav of 
amounts due on account of licence fee for aocammadatim accupied by 
him, unadjusted contingent advance and cost of type-writer vd telephone 
d. aggtsgating to Rs. 20,866.15 am nl60 strtstandhg qpinrt Ma. T%h 



ammat has also been intimated to the P q  and AccsuW Offiar, I;RLA 
Group, New Delhi for recovary/adjustmnt from his retirement gratuity- 
and other dues due to him. 

The other Officer who had rendered incomplete accounts, settled the. 
accounts completely in October 1974. No malpractice or shortages have 
come to notice in this case. The Officer concerned has been warned. 

Raw Stock accounts of all other officers have been finalised and no mal- 
practices have come to light. 

Apart from the action taken against the officers who did not render the 
accounts, the concerned officials in the administrative section who were res- 
ponsible for finalisation of accounts were also warned. 

[Ministry of Information and Broadcasting 
0 . M .  No. H11013/17/76-FA dated 30-2-771,. 

Recommendation 
Thc Committcc alw find that during the period from 1969-70 to, 

1373-74, Films Division has paid about Rs. 1.15 crores as processing 
charges to private laboratories. The Committee consider it strange that 
tllc Films Division should havc preferred to patronise the private labora- 
torirs nl! these years instead of establishing a processing laboratory of its 
own. Therc s c m r  to have been a misplaced concern for safeguarding 
the intercsl; of thc primtc sector, on the ground that some laboratories 
in the j7ri~:ttc scctor, would hrtvc to close down if a laboratory was set 
up by rhc Filnis Division in Bombay. Judging from the observations of 
the Commi!tcc or. Rrondcnsting and Information Media, the performance 
of the prhate processing laboratories has not been above reproach and 
leavcslnuch to bc desired. The Committee arc, therefore, distressed that 
nothing tangible has bcen done so far to establish ;I processing laboratory 
for thc Films Division, dcspitc the fact that thc Committee on Broadcast- 
ing and Information Media had rccornmended, as early as 1966. that the 
Films Division should havc a processing laboratory of its own located at 
Delhi. Now that the Planning Commission has approved a modified 
scheme costing Rs. 25 lakhs for a small processing laboratory at Delhi 
in the Fifth Plan period, the Committee trust that this laboratory would 
be esteblishcd c.x'peditiously so ;IS to reduce the dependence of the Films 
Divisin on private processing laboratories. 

[S. Nn. 30 (Para 4.46) of Appendix VIII to 182nd Report 
(Fifth I.ok Sabha]'. 

Adon Taken 
The observations of the Committee havc been noted for compliance. 

Action to set up a Alm processing laboratory in Dclhi is being cxpediteb- 



MI 
The ncccsssry equipment has alroady been importad and 8 ~ ~ ~ m m a o a  
(for the laboratory haa also been located. Aa Ofaoer on Special Duty bas 
also b e n  appointed in September, 1976 to implement the project imme- 
diately. 

[Ministry of Information and Broadcasting, O.M. No. 
H. 1101 3/35/76-F(A) /F(D) dated 31-8-1977]. 

Recommendation 

The Committee would also like Government to examine whether the 
number of prints released for free exhibition could be restricted with 
.advantage to the Films Division. The reasons for the steady increase in 
the excess of expenditure over income should also be investigated in 

detail so as to identify areas in which economies could be effected and to 
take remedial measures. The Committee are of the view that, without 
detriment to the quality or presentation of the films produced, it would 
be possible for the Films Division to devise ways arid means to control 
costs and expenditure at several stages and render a better account of 
itself fihancially. 

(1 

[S. No. 34 (Para 5.1 1 ) of Appendix VIII to l82nd Report 
(5th Lok Sabha)]. 

Action Taken 

The observations of the Committee have been noted. Because of the 
present Emergency and the increased consequential necessity to explain 
ZO the people through the medium of films the policies formulated and 
.action taken thereunder, it has not been found advisable to effcct any 
reduction in the number of prints released for free exhibition. (Other 
factors, like increase in prices of raw material, service charges and pay 
and allowance of staff, which have mainly contributed to the increasc in the 
excess of expenditure, are beyond the control of the Films Division. 
Nevertheless, the Films Division has been advised to undertake a periodic 
review of costs and expenditure with a view to effecting cconoglies, 
wherever feasible. In order to augment the income of the Films Division, 
the question of revising the rates of rental charged to the exhibitors of 
the films released by the Films Division as also the sale price of prints is 
'being considered. 

[Ministry of Information and Broadcasting O.M. No. 
1 10/2/76-F(P)-11 Dated I st July, 19761. 

The Committee note that the proforma accounts of the Fiims Divisian 
'for the years 1972~73 aod 1973-74 have not been finalised  lo far for one 
mason or the other. The Committee desired that these accounts shoukl 



be finalieed without any lolls of time. The Committee further strcsg that 
Oovernment should ensure that. at least in ftlture the praforma accounts 
are prepared in time. The Committee would also like the accounts to be 
so compiled and analysed as to assist the management in watching and 
jmproving performance. 

[S. No. 36 (Para 5.13) of Awendix to 182nd Report 
(5th t o k  Sabha)]. 

Proforma Accounts for the year 1972-73, 1973-74 and 1974-75 were 
prepared and certified by audit on 7th July, 1975, 23rd January, 1976, 
and 27th July, 1976, respectively. The audit of Proforma Accounts for 
the year 1975-76 has been completed on 19th April, 1977, and the 
accounts are under certification. 

With a view to avoiding delay in the preparation of final accounts in 
future, an outside agency (a firm of Cost Accountants) has since been 
appointed to study and suggest improvements in the existing accounting 
system. 

[Ministry of Information and Broadcasting 0. M. No. 
H. 1 lOl3/21/76-FA dated 21-1-1977]. 

Notwithstanding the fact that generally more difficult ty'pes of films 
are taken up for departmental production by the Films Division, the Com- 
mittee are of the view that the cost of departmental production is fir too 
excessive and that there is ample scope for controlling costs, especially 
overheads which should be amenable to economy. The Committee 
desire that this matter should be gone into in detail with a view to iden- 
tifying areas in which economies could be effected and costs reduced. 

[S. No. 38 (Para 6.21) of Appendix VIII to 182nd Report 
(Elfth Lok Sabha)]. 

The study of Films Division conducted by the Administrative Staff 
College of India has suggested the introduction of film-wise budgeting in 
$he F h s  Division. This is a system with which it will be wible  to 
identify areas in which economies could be aected and consequently 
cott of production reduced. In view of the Public Accounts Committee's 
observation that there is ample scope for controlling costs, especially over- 
heads, the Government is keen that film-wise budgeting i's introduced in 
the Films Division. Since the introduction of this system involves saw- 



tion of additipnal stafl[ 9ad laying down a detailed promdura it may t b .  
Some time before the system is actually adopted. 

[Ministry of Information and Broadcasting OM. No. 
H. 11013/2/76-FA dated 2-7-1976), 

Xhe Committee note that the higher cost of production by the films. 
Division has been inter alia attributed to the incurring of expenditure on 
several items unrelated to the making of films, such as holding of film 
festivals and seminars, publicity, training, technical advice to Ministries, 
developmentnl activities etc. In this connection, the Committee would 
like to reiterate another recomtpendation of the Committee on Broadcast- 
ing and Information Media that the Films Division should not be loaded 
with functions and activities unconnected with its responsibility for pro- 
ducing and distributing documentaries and newsmls. While the respon- 
sibility for arranging film festivals and seminars should more appropriate- 
ly be entrusted to a centralised agency like the Ministry of Information 
and Brwndcasting. the task of publicity could be handled by the already ' 
well established and equipped Directorate of Advertising and Visual Pub- 
licity and training by the Film Institute of India at Poonrr which has now 
come t o  occupy the positin of a pren~icr film training institution in the 
country. 

[S. No. 39 (Para 6.22) of Appendix VIII to 182nd Rcport 
(5th Lok Sabha)] 

Action Taken 
U 

The observations of the Committee have been noted. All efforts are 
being made to ensure that the Films Division is not entrusted witn work 
not connec!cd with the production or distribution of docunlentary films 
so that the cost of their production is not unnecessarily inflated. A copy 
of the instructions issued in this regard is encloscd (Annexure). 

61 

[Mipisly of Information and Broadcssting O.M. No. IT. ! 1013: 
14/76-F-(Ai dqted 21-7-1977]. 



Government of India 
Ministry of Information and Broadcasting 

To 
The Chief  produce^. 
Films Division, 
24-Peddar Road, 
Born bary-400026. 

New Delhi-1 
U a t ~ d  the 27th May, 1977. 

(with 10 spare copies) 
Subject: Handling of work by the Fi1ro.s Division unconnecteG wit;., 

its responsibilities. 
Sir, 

I am directed to refer to the correspondence resting y,vif,h SIrri 
Mushir Ahrnad's letter No. G .  25015.2/76Aud. dated 18th Nov- 
ember, 1976 and to say that as per rezommendations made hy tile 
Public Accounts Committee in S.  PJo. 39 Appendix VIII, Para 6.22 
of their 182nd Report, it has been de:.;ded that no work, unconnect- 
ed with the responsibilities of the it'ilins T4it"ison should be Under- 
taken by the Films Division without the approval of the Ministry. 
Any request for training of persound would normally be referred 
to the Film and Television Institute of India. Similarly. the work 
conn~ct,cd with publicity would be handled by the Directorate of 
Advertising and Visual Publicity. As regards Film Fest iv i r ,  the 
work will be handled by the Direcwraie of Film Festivals. HOW- 
ever. in the latter case, since Films Division is not altogether un- 
connected 1.vith the festivals. hclp sought from the Films Division 
flikc :he help from the other Media V'nits). will be provided by the 
Films Division and Films Division shwld charge the Di,rector~te 
of Fllrn Festivals for such of the spcific services rendered bv i t  
which arp not connected wi th  i t s  sphere of  responsibility. The ex- 
tent of help to be provided will ht. at vour discretion. You will 
take into account the exten.t of hell? rendered by the F'.lr.~s Divi- 
sion in the case of festivals held in the recent past and obtain 
orders of Government in case of cio:nbt. The Films Division will 
also maintain data regarding the extent of help rendered i n  con 
nectiorl wit11 thr Film Festivals, to the Directorate of Film Festi- 
vals. In all other cases, approval ot the Mini* would 'se ob- 
tained bc.fn1.e ~'tlndcting anv servjce to another Department in cases 
where eq\ripn7cnt /personnel are ~.c.oui~pd tn he provided to any out- 
side agency, charges will be made a!: ?er approved ratea. 

Yours faithf~.:lJv, 
Sd/ -  

(V, S. Katara), 
Joint Secretary to the Gov:. of Iqdio. 



Copy to : 
All MeJia Units of the MinistryiAll officers and S~:+~onsIThe  

Accountant General, Central Revenues, New Delhi!The CkA.C;., 
New Delhi/The Member Audit Board and ex-officio nirector of 
Cnmmerrid Audit. Rornbag/The A.G Central Rombav. 

Sd/-  
(A. V. Norayannv) 

Dy. Swretary to the Govt of India. 

The Committee note that  the clni~ns for recoverin2 the r;st of 
six films produced by the Defence Film Wing of the Ministry of 
Defence during Julv 1970 t n  March I97? have bcen p~.efcn-ed on ihr  
Ministry of Defence only on 17th July. 19i4  and that the acccptancr 
of debits by the Ministry is awaited Thc Committee talrcs seriou!; 
view of such delays and desire that the reasons thcrcfol- should be 
examined and remedial measures adnpted. 

[S. No. 41 (Para 6.24) of Apprndix VIIT to 182n4 Repo{l 
(5th Lok Sabha)] 

Action Taken 
Two bills aggregating Rs . I46lW- wcre accounted for i?  1974-75 

accounts and the three bills a m o u ~ t i n q  to Rs. 381880 - in 1975-76. 
Regarding the remaining one bill, tPc Ministry of Defcr~c  PIT 
stated that i t  would be cleared dnrir.q 1976-77. 

The delay in the preparation of Sills was caused due to d a t e d  
preparation of Proforma Accounts. Thc Films Divis~on hnvr sinw 
taken action to bill the Minktry of Lkfence on a provisinni~i*nclsif;, 
pending finalisation of Proforma of Accounts. Action is in hanci 
to prepare the Proforma Accounts u ~ l l  in time. 

[Ministry of Information and Rroadrastinr! 0 M No. 110; 
2/76.F(P)-Vol. I1 dated 19-1-:977] 

The Committee are concerned tn note the steady increase ir, 
the percentage of 'general hours' to total purchasc hours' in thc tcn 
productive departments, Studio and Cameramen's Department of 
the Films Division The rise rcgislercd has been from 22.2 per 
cent in 1867-68 to 27.1 per cent in 19'71-72. The Committee arc 
not unaware that in the  field of cre 1t;ve arts, accounting or :*rilk.- 
metical concepts often need to be applied with some caution atid 
that, for instance, increase in travelling time for locatim-sliooting 
may account for an  increase in the 'general hours'. Hnwevcr, the 



Committee are of the opinion that there is considerable stop for 
improvement so that the man-power resources of the Films Divi- 
sion are utilised to the optimum extcnt. 

[S. No. 42 (Para 7.5) of &~pel?dix VIII to 1 8 k d  Report 
(5th Lok Sltbha) 1. 

Action Taken 
The recommendation of the Comrt~ittee has been nolcd fbr 

gu;dance by the Films Division. The percentage of 'general hours' 
to total 'pnrchase hours' in 1972-7? and i973-74 were 25.5 :~nd 22.5 
respectively, showing a declining trend. Every endeavnw will t . i !  
made a t  all levels in the production wing of the Division to ensure 
that the man-power resources of the Division are utilised t.o the 
optimum level. 

(kfinists!: ol Information and Uroadcastinq O.M. No. H. 11013i 
2/76-FA dated :3-4-1976J. 

Recommendation 
Il?e Cummittec also note that the rruestion whether the time 

spent in tlmrelling bv the pmductive personnel of the Films Division 
for shooting wo1.k should be more appropriatelv identified as  'pur- 
chase hours' is under examination. 'The Committee would like to 
be informed of the final decision in t n i s  regard. The Ctmmittee 
would, howenter, utter a word of cauticin that the decision on this 
question should not be arrived at on a hat;hazard basis, but, on soulul. 
scientific principles of costing. 

[S. No. 43 (Para 7.6) of Appendix V I I I  to 182nd Report 
(5th Lo!, Srrbna) j . 

# 

Action Tiiken 
The observation was noted for guidanre and the question whether 

the time spent in travelling by the prod~lctive personnel of th: Films 
Division for shooting work should be identified 3~ 'purchase hours' 
esam'ned ir detail. Tn order to reflect the realistic position in the 
con1pila:ic;11 of 'puwhase hours'. i t  has been decided that the tllne 
spmt  in tl.avc,ling. iimited to the normal working hours uf the day. 
should be included in the 'purchase hours'. This decision will be Im- 

plemented with clffect Irom 14-76. 
[Ministry of Information and Broadcasting 0.111. No. H. 11013i 

2 76-FA dated 6-3-76]. 

Furtber Action Taken 

On further examination, i t  has been decided that the time spent 
in travellinq b:* the productive persollnel for shooting (limited to the 



normal working hours of the days of travel) should be ~l!ocatcd to 
a particular film (for the shooting d whch they might be t,ravelling). 

This will be irnplemenkd w . e . j., 1 -1-?7. 

[Ministry of Information and Broadcasting O.M. No. H. 110131 
28176-F(A) dated 21 -7-773 

The C(:lnrnitte m e  surprised to 1cai.n that though thc F ~ l n ~ s  Divj- 
sion Manual. issued in December. 1937. rnvisages the estnl-l ishment 
of an  internal audit cell, no such cell h i ~ s  k e n  set up so far ,  even 
d t e r  the lapse of I8 years. The Committee need not wwtc  words 
to cmphasise the in~pcwtance of an eflective ol.canisation to ensure 
that accounts are maintained properlj. nltd f inacial  irregi~!:viti n$ ,. ti\'- 
oided. The Committee, therefore, dcs1:.c. tnat the ceIl should tie e p -  
tablished without any loss of time. The rlommittec would aim likc 
an explanation why the question of setiin: up the cell had nr?t even 
been considered prior to Januar?.', 1973, dcspite a clear prcvlslon' :n 
this regard in  the Manual. 

[S. No.  46 (Para 9.1' o f  Appendix Vl l l  to I l ind  Report 
(5th Lok Sabha)! 

Action Titketr 

Althoug!~ no separate cell has b c c ~  cr2t u p  for intcrnn! a i d i t  u f  
the Films Division, internal audit w.w iwng  conducted in rcsyct  of 
Distributicn Branch Offices and Films I?l\.ision Audi toriun? . h i t  ially. 
the Films Division was sanctioned ontb Chief Accounrant and one h4-1- 
nical A~sistant for the internal audit work. Late]. thc Filnw Divi- 
sion was subjected to work stud!, and shff inspection )1;, the I n -  
ternal Work Studv Unit of the : \ ! ini~?l .~  ai Informatior 6 Broaa- 
castin? in  1962 and S.T.U.  of thc Jhnistry of Finanre iq 1965. 
While the Internal Work Stud!. Unit did no: augment thc staff for 
this purpose, the S.1 .U .  actually r c d u c d  the staff of thc Intwnal 
Audit :o onlv 1 IlDC and 1 I,DC With this mcaclr staR, it was not 
possible to undertake internal audit oi  !be Branch oft ire^ as wci! 
as Main Officc and its New Delhi wt-up Considering !he im!mrt- 
ance of th. rc.venue accounts, the a v ~ i i a d c  staff had to ' W  utiliscri 
for the intc~rnal ,qudit of thcl Distribution I31mch C)ITiccs. Earlier. in  
1964-65, internal audit of certain secticrt!~ in tht? Main O f I h  wfls nlw 
taken up hut it had to be abandoned for want of stafi. In fact. with 
the reduction of staff in the Accounts Section of the9Films Divisioll 
by the SIU it became rather diffiwlt for those sections +n h~nction 
effectively and as a result the mattcr was taken up with the S W  for 



reassessment of the staff of the Accounts Section. This was done 
in May 1970 and the SIU as a result oi  reassessment agreed only to 
restoratior, of one post of Accountant which they had rduced  in 
1968. The post of Accountant was 18estored by SIU in April 1972 
and created in December 1973. The Films Division took up the 
matter for additional staff for the Internal Audit Cell with the Mini- 
stry in January 1973. This matter irii, !:em referred to the Tnter- 
nal Work Study Unit. The work stuuy report on the Adnriuistrn- 
tion and Accounts Wing of the Films Div4sion is being finalis~d by 
that Unit. The report will include u recommendation regarding 
In!esnal Audit Cell. As soon as !he report is received, action will 
ue taken to sanction the staff recorn:clcndcd. In the mear, time, the 
Films Division has reorganised the Acco:!nts Sections ir. ?ne W11m 
Division and centraliscd the accouais work (expenditure and reve- 
nue) undel It~tci,nal Financial Adviser. Lr~der this ar1,angement a 
nucleus cell has been set up with the fdowing staff for undcrhking 
internal audit on a limited scale with c.rfcct from 2nd Dec., 1C75:- 

Accountant 1 

I,. D. Clerks 

I h'li~ust~ \. ot 1nlor.inaticm and Broadcasting O.M. No. H. 110131 
29 S&F(A) dated 1-7 L978J. 



pleted with the utmost expeditiim aad whatever punitive aclion is 
decided upon should be taken promptly rtnd effectively. 

[S. No. 48 (Para 10.10) of Appendix VIII to 182nd Report 
(5th Lok Eabha) . 

Action Taken 
The Committee's observations have been noted for guidance. 
As regards the instant case, the dAciy1inar;y proceedings agaiczt 

the Film Librarian were completed and the following order 01 nen- 
alty was passed on 15-3-1975. 

"Reduction of pay to Rs.  SOU/- !)er month from Rs Stiti - p x : :  
in the scale of Rs. 380-1 2--440-En--1 5-56&EH--20-64~ 
~ ' I W  a period of live years; his pav to be restored to Rs 560/- 
per month on the expiry of five yeal-s, During thc 
period of punishment he  shnil not be entitled to d r ~ w  an) 
increment". 

[Ministry of Information and Broadcasting O.M. No. H. 11013,' 
2/76-F(A) dated 13-4-1975J. 

Recommendation 
In respect of the second case c?f fraira commented in ,he audit 

paragraph, in which the successfr~l renderers who had bid f o r  thv 
waste film available in the Films Division had paid a lesser amount 
to the Films Division by fraudulentl:,~ s~k~st i tu t ing the first 2a4e of 
the two-paged letters by another page ccntaining lower rates. the 
Committee have been informed that so far a total amount of 
Rs. 15 096.15 has been recovered from the waste film dealers as against 
Rs. 46,063. As this case is also now nver four years old, tlu Com- 
mittee desire that the balance due from the dealers should be re- 
covered expeditiously. 

[S. NO. 49 (Para 10.13) of Xppencljx VIII to 182nf! 'tkport 
(5th Lok S a b h a ~ l  

Action Takeu a 

Out of the  total amount of 47,642.04 recoverabl~ from 5 
waste film dealers, a sum of Rs. 24,316.05 has been recovered as 
on 10-2-1976. It may be stated ths t  out of five dealers, three h e w  
paid the amount fully. The remainit33 two are paying t h  amount 
regularly hy monthly instalment as asreed upon.* 

[Ministry of Information and Broadcasting U.O. No. H. 11013/ 
2176-F(A) dated 13-4-19763. 

---- _ _ _  -- - .....-- 
* The Audit have inforrnrd that thr Iatmt position a5 arrc.rtain~d op. lrrral trriEcati0n 

appean to he that an amount ofRs. C J , ~ ~ O I .  ha+ teen rr~ovrrerl from the r r m ~ i n i r ~  
two particbe rlurinp. thr ,~riOd 0, tob~r,  1974 10  J U T ! ,  1~176. 



As regards the misappropriation o:' sale proceeds of stock ?hot$ 
%ion or! involving Rs. 7,983.40 the Committee call for an early d e w  

the question of filing a civil suit fo:. -ecovery af the 1- cd Bl)c 
proceeds from the erring officials. 

[S. No. 51 (Para 10.15) of Appndix VIII to 182nd Heport 
(5th Lok %t~ha)] . 

Action T ~ k r u  
The case was referred to the hlinidtry of Law and Justice for 

advice about filing a civil suit against tne erring official for recaqerj! 
of the amount misappropriatrd by him. As advised by them the 
Collector, Belgaum District has been requested to make discreet 
mquiries to ascertain the sdvency of Shri Hatipkar. On receipt 
of a reply from the Collector, necessary legal action would be tsken 
by the Films Division. 

u 
 minis!^ of Information and Broadcasting O.M. No. H. 11013i 

2176-F(A) dated 6-5-1976] 

FurUler Action Taken 

It has been reported by Films ?Jlvinion that civil suits have been 
filed against Shri Hatipkar for recover:; of Rs. 5,343.65 in the %a!\ 
Causes Court, Bombay. The balame o i  Rs. 2,639.80 ha,; already 
been credited by him to Government, 

, [Ministry of Informatiolr aad 3~oadcasting O.M. No. 1. 11013,' 
24/76-F(A) dated 2-8-1957]. 



CHAPTER 111 
.RECOMMENDATIONS/OBSERVATlONS WHICH THE COlClMlTTEE 
DO NOT DESIRE TO PURSUE 1N THE LIGHT OF THE REPLIES 

RECEIVED FROM GOVERNMENT 

The Committee observe from the Audit paragraph that the Films 
Division has not explained the rationale for showing the Compilation 
Films and the specisl newsreels as docun~entaries produced. Since com- 
pilation films are compiled from rh? stock shots available in the film 
library, the Colnrnittee would like to know the reasons for classifying such 
l'rlms as doxmentaries., 

[S. No. 11 (Para 2.58) of Appendix \'I11 to 182nd Report 
(Fifth Lol; Sabha)] 

Action 'I'akcn (i 

It is not correct to say that compilation films ilTC madc only but of s ~ k  
shots. In almost a11 cases fresh shooting is done for ~ar ious  reasons, though 
some available stock shots may also be used. In most of tlic cascs, more 
Cameramen, instead of the usual one, are assigned to do shoo~ing ior such 
films. As a large amount of footagc is euposed for compilation films post- 
shooting work is much more than in the case of a normal documentary tilm. 
After the shooting is over and in some cases cven during shooting, a Direc- 
tor and a Producer are assigned to work on such films. The only difference 
between a compilation film and a docurnen:ary film is that while a doetailed 
script is prepared for every documentary film, no script is nornlnlly written 
for a compilation film. Further, n majority of documentary films are one- 
reelers. compilation fi!ms are generally more ‘length:;, usually two-reelers or 
three-reelers. As explalned above. the tinic and effort spcnt on thc produc- 
tion of a compilation film are not in any way less than those in  the case of 
a documentary film. In view of this. n comp'lation film i q  consitlcred'as a 
documentary film. 

[Ministry of Information and Broadcasthe 0. M. KO. 110/2/76F(P) 
datcd 10-5-19761 

Recommendation 

The Committee are concerned to find that one part of rr training film 
produced on behalf of thc Ministry of Defence was abandoncd after incur- 
ring an expenditure of Rs. 1.49 lakhs. What surprises the Committee is 
that W h  thc Films Division and thc Ministry of Defence ~hould blame 



each other for the abandonment of the film. The Committee would like to 
know if the first part of the film which was completed and found accept- 
able was screened extensively and with satisfactory results. They would like 
further to know the exact amount of expenditure that had proved infruc- 
tuous over the second discarded part of the film. The Committee note that 
shooting of the film was taken up only after the script had been approved 
by the Service Consultant and other appropriate Defence authorit;es and 
that the 'rough cut' of both the parts of the film had also been approved at 
one stage by the Service Consultant. Thc Committee would like to know if 
the Service Consultant was at fault in this matter or i f  the Ministry of 
Defence itself had made a wrong choice for the task. Since the Ministry of 
Information and Broadcasting appear to argue that thc default took place on 
account of the Defence Ministry's error in not appointing an oflicer with the 
requisite standing, the matter especially requires to be :hrashed out. The 
Committee desire that the entire position including appointment of the 
Consultant approval of the script and 'rough cuts' and the final abandonment 
of one part of the film should be investigated, and responsibility for default, 

b if any, determined with a view to nppropriatc action. 

Another aspect which conipels the attention of [he Committee is the 
delays that have occurred at various stages of the production of the film 
and its subsequent abandonment. The rough-cuts of Paru 1 and I1 of the 
film, which had been included in the production programme of the Films 
Division for 1964-65, was approved by the Service Consultant only on the 
6th September, 1967. Again it was in June, 1968 that the Service Con- 
sultant saw the film again and decided to incorporate the modifications 
suggested by the E-in-C Branch. These suggestions were conimunicated to 
the'Films Division by thc Armed Forces Film and Photo Division in July, 
1968. Had there been better coordination between the relevant authorities 
perhaps the expenditure incurred on the film would haw been minimised. 
The Committee would like the reasons for the delays that occurred at 
various s!ages to he examined and remedial measures adopted to avoid 
tlre recurrence of such instances. 

[S. Nos. 14 and 15 (Paras 2.72 and 2.73) ol Appendix VllI to  182nd 
Report (5th Lok Sahha)] 

Action Taken 

The matter has been taken up with the Ministry of Defence. The Com- 
mittee will be informed of the action taken as soon as reply is received. 

[Ministry of Tnformation and Broadcasting 
O.M. NO. 110/2/76F(P) d : ~ d  9-7-1976)] 



Furtiter Action Taken 
The training film is specifically n m n t  for the Engineering Personnel of 

the Army. According to the Ministry oi Defence, the first part of the film is 
in extensive use for educating the Units. 

2. Out of the total expenditure of Rs. 1.49 lakhs, the cost of Part 1 con- 
sisting of three reels Was Rs. 1.20 lakhs. Part 11 of the film was abandoned 
when it had reached about 20 per cent of its production, The expenditure 
incurred on Part 11 was of the order of Rs. 28,087. 

3. The entire position regarding appointment of consultant, approval 
of script and rough-cuts and final aba~~dvnnirnt of Part 11 of the film has 
been examined again by the Ministry of Defence. The conclusions that have 
emerged, are as follows : 

(i) The nominated Service consult an^ was working as Senior Instruc- 
tor in the Collcge of Military Engineering, Pune and was corn- 
petent for the assignment. Tilc choice of the Service Consultant 
was. thereforc. in order. No iault has becn found in his pzr- 
formance. 

(ii) The script was worked out after due discussion in detail with 
all the concerned oficcrs in a conference and was considered as 
most suitable bjj all concerned, including the Director of the 
film. It was at the rough-cut stwgc that the filni was found to be 
inadequate to meet the training requirement as the visual effect 
lacked the required impact. 

(iii) The portion already shot on the subject of Bank control which 
formed Part I1 of the film looked artificial :~nd was not very 
impressive. Shooting it again would have entailed additional 
expenses which were saved by abandoning thttr part of the film 
at that stage. when hardly 20 per cent of the portion was shot. 

(iv) The decision to abandon the second part of thc filn~ was taken 
at a higher level in the Army Headqutrters. I t  is not posible 
to fix up responsibility on any individual for the abandonnent 
of the film. 

4. The script of thc film was approved in April, 1965 but ns the Director 
to whom the film was assigned was busy with other pressing assignments, 
the shooting could not start immediately. In September. 1965, the Ministry 
of Defence decided to defer the film indefinitely, on crccount of the situation 
in the country. The film was later revived in April, 1966. The film actually 
went into prodljction in February, 1967. The first rough-cut was shown to 
the consultant in June. 1967. I t  will thus be seen that thcrc was no avoid- 
able delay in the production of the film. I 

5. The procedure regarding appointment of Service C o d t a n f ,  approval 
of the =ript and roug2r-cuts etc. at appropriate levels has since been stream- 



lined in the Ministry of Defence and clearly set out in Special Army Order 
No. l l /S/69.  As laid down in para 5 thereof the Service Consultant (Sub- 
ject Specialist) will now be an officer of the rank of Brigadier. Besides the 
issue of Special Army Order, a time schedule for completion of various 
stages of production of training films has been laid down in May, 1972 by 
the Ministry of Defence vide minutes of the meeting held in the Ministry 
of Defence on 15-5-72 issued under the Ministry of DcPzqce U.O.No. 
840/US(lS)/72 dated 17-6-1 972. 

[Ministry of Information and Broadcasting 
O.M. No. 110/8/76-F(P) dated 23-10-19761 

Hecommenda tion 
The Committee would also like to be informed of the number of prints 

of the film purchased by the Department of Family Planning and the M o n e  
tary benefit that accrued to thc distributors on this account. 

[S. No. 18 (Para 3.5) of A,ppendix VIlI to 182nd Report 
(5th Lok Sabha)] 

Action Taken 
The Department of Family Planning purchased in only two prints of the 

film "BAAP R.E BAAP" in 35mm size at Rs. 1425/- per print in 1972 for 
usc at "Asia-1972" pavilion. It has been intimated by !hat Department that 
their proposal to buy 850 prints of the film for distributing to all mobile 
units has not materialised. 

[Ministry of Information and Broadcasting 
O.M. No. 110/2/76-F(P) dated 9-7-1976] 

Action taken on the recommcndath of the Public Accounts Committee 
Name of the Ministry/Department 

Ministry of Information and Broadcashg 
Recommendation 

The Committee are concerned to note that the  consumption of negative 
stock for the production of documentaries has generally been higher than 
the norms fixed in this regard by the Films Division. except in the years 
1967-68. 1968-69 and 1973-74 in respect of colour films and in the year 
1973-74 in respect of black and white films. The Films Division, however, 
appears to derive comfort from the fact that the raw stock consumption 
rePo in the Division is considerably less than the raw stock consumption 
ratio in similar organisations elsewhere in the world. The consumption of 
raw s t o d  may be dependent upon the needs and complexities of each film, 
but the Committee are doubtfd whether this factor by itself could account 



'for the widc fluctuations in consumption. For instance, while the ratio of 
raw stock consumption of colour film was only 3: 1 in 1968-69, thc Corn- 
rnittee find the ratio increased to 8.2:l in 1969-70. The Committee would 
like to know the special circumstances that might have justified what, priniu 
facie, appears to be an abnormal increase in the consumption of cxpensive 
coiour film. 

# .. . & J  
While the excess consumption of raw stock could be understanclable to 

an extent in respect of documentaries, since ;I nunlbcr ol variables likc the 
nature and son~etimes the compIexity of the subject, thc number of loca~ions 
covered the shooting conditions. the number of retakes that may be necessi- 
tated till the propcr expression or action is achieved. etc. arc involved in 
their production, the Con~n~ittce feel that the siimc arsunient would not b,: 
equally applicable in the case of newsreels produccd by the Films Divlslon. 
It is observed that the actual consunlption ot black and white picture 
negative for the production of newsreels bears no relation whotsocver to 
the norm fixed. As against thc prescribed ratio of S:1 in respzc: of newsreels, 
the Committee find that the actual ratios of picturc negativc exposed to thc 
final length of the film were 9.4:1 in 1967-68. 9: 1 in 106H-60. 12.2:1 in ' 
1969-70. 8.2:1 in 1970-71. 10.1:l in 1971-72, 7.7:l in 1972-73 2nd 8.4:l 
1973-74. In view of such widc disparities in  the consu~np!ion of negative 
stock, the Committee desire that the circumstances leading to such d i s p r ~  
portionate increases should be gone into in detail and rcrnecli.tl nlcasurcs 
taken to achieve economy in the consumptinn of picture ne~ntive!,. 

[S. No. 22 and 23 (Paras 4.14 and 4.  IS) of Appcndix VIll lo I82nd Report 
15th I.ok Sabha)] 

Action Taken 
b. 

The making of documentary film is specialised subject. Conhumption of 
picture negative stock for shooting of documentary film differs from film to 
film due to the nature and complexity of the subject. Thc control in this 
regard is exercised at the time when sanction is accorded for the use of raw 
stock for each film and thereafter the average consunlption is watched 
periodically. The Films Division has, therefore. a definite pnrcdure to acibpt 
t o r  controlling consumption for individual films. The reason for abnormal 
increase in the ratio of raw 5tmk consunlption of colour films during 
1969-70 was that during this year some such films werc produccd which 
were of peculiar and unusual nature and extensive shooting was absolutely 
necessary in those cases. Although the Films Division makes all possiblc 
efforts to exercise maximum economy in the use of raw stock under certain 
circumstances. as mentioned above, they have to liberalise the policy in 
order to  obtain best results. To quote the result of such liberalisation it may 
be mentioned that as many as three colour films madc duri~;p the year 
1969-70 received recognition at National and International level. 



It is rather difficult to observe any particular ratio between the negative 
exposed and the footage used in the case of newsreels. The consumption 
of raw stock for newsreels in a particular period of time depends on a 
number of factors e.g.- 

(i) Number of events which are obviously found to be news worthy; 

(ii) News items for which synchronous shooting is to be done and 
therefore, greater consumption of raw stock is necessary. 

For the material required for the preparation of newsreel, the Newsreel 
Officers had to be given full freedom to use their own judgement and do 
coverage without waiting for any special instruction4 from the Films 
Division. They, therefore, do the coverages on their own judgcnicnt and it 
is for the Producer(Newsreel) to decide which of the coverage should be 
used and how much length/space should bc allowed to each time. Sometime 
due to restriction on space/lenpth of the ncwsrecl, some items are used only 
as news flash although the coverage iq done in detail and is found techni- 
cally 1111 right. As such thc r ~ t i o  betwecn the exposed negative and the 

, footage used in naturally high. This Ministry. therefore, fcel that uhile it 
i q  possiblc to lay-down certain norms for usc of negative for dt~unicntary 
films, and which infact the Filnis Division is already doing, i t  i5 d;fficult to  
implerncnt any fixed ratio as far as newsreels are concerned. 

[Ministry of Information and Broadcasting 
O.M. No. H. 1 1 0 1  3! 16176-F(A) dated 15-3-77] 

Further Action Taken 

~r Films Division sct up a Comniittce to y o  into the qucstion of laying 
down the nornlr for issue of raw-stock. Taking into account the rccanimen- 
dations of thc Conimittcc. Filnis Division has prescribed. on an cxperiniental 
basis. a norm of 3: 1 for both black and whitc and colour films. The powers 
to issuc riiw-stock over i~nd above this nornl rest with Chief Producer. Films 
Division. or n senior officer authorised hy him. The result of the experiment 
will he evaluated on a quarterly hasis to come to the final norm. 

Regarding newsreels, ii circular letter has already heen sen! to all News- 
reel Officers to exercise more economy in the use of raw-stock and c o w  
itenis whihc are of national and regional inlportance and are likely to find 
a place in newsreels. The Newsreel Officers have been inqtructcd to expose 
only adequate footage, avoiding wastape. A copv of the circular letter is 
attached (Anncxure) . 

[Ministry of Information nnd Broadcasting 
O.M. NO. H. 1 101 3/16/76-F(A) dated 18-3-1977] 



ANNEXURE 

Films Division 
Ministry of Information and Broadcasting 

Government of India 

2d-Peddar Road, Bombay-26. 
Dated thc 27th August, 1976 

N. S. Thapa, 
Dy. Chief Producer (NR) 
My dear, 

From time to time the need to observe economy in Government expendi- 
ture has been emphasised-expenditure on con!ingency, raw-stock telephone 
bills etc. Unfortunately, these instructions arc not always observed. I would 
like you to observe the following : 

(i) Economy in raw-stock 

While it is necessary to give good coverages. it is not necessary to shoot 
extensive footage on each and every time. As you know. each timc needs to 
be covered on its merit and the length of the footage should bc according 
to the merit of the story. I do agrec that sports and talkic itcnis need extra 
footage but all other items. I am sure. you would bc able to covcr within 
less footage than is being done now. What is rcquircd is proper planning of 
each coverage in advance. T am not tclling you for what sorts of items what 
should be the length of footapc. but I am only rcqucsting you to observc 
economy and ensure that no unncccssary shots arc taken and stories a k  
covered properly by advance planning without wa~!agc of footage. 

(ii) Telephone 

You have been provided with telephone facility and 1 do want you to ,  
use this facility for effectivc functioning hut plense ensure that trunk calls 
or STD facility are not used merely to convcy consipnment notc nuniber of 
parcels or for requests for raw-stock etc. You should resort to these facili- 
ties in emergency and in casc you want to consult headquarters urgently 
for routine work, vou may use teleprinter or send telegrams. 

Yours sinccrcly. 
Sd /- 

fN. S. Thapa) 
I ,  



In the opinion of the Committee, the handling by Government of the 
question of revision of the rates of wastage allowance allowed to private 
processing laboratories has been thoroughly unsatisfactory and unbusiness 
like. What is more distressing is the apparent attitude of helplessness adopt- 
ed by the Films Division. It has been evident from a cost study of the 
rates payable to processing laboratories for Films Division work conducted 
in 1964-65 that the existing wastage allowance of 5 per cent for black and 
white films and 10 pcr cent for colour films was normally high and left 
a surplus realisation to the laboratories with the result that clandestine 
prints could be made available by the laboratories from out of the savings 
from this wastage allowance thus indirectly assisting the smupgling of films. 
However, precious little appcnrs to havc been done. t i l l  S:ptcmbcr, 1974, to 
revise thc rates of wastage a!lowance, apart from holding a few fruitless 
negotiations with the laboratories and discussions at the meetings of the Con- 
sultative Committee on Films ~ c t  up by the Joint Chief Controller of Imports 
and Exports. 

It would appear that the Films Division had virtually been held to ran- , som by thc private laboratories for over two decadcs in respcct of black 
and white films and for wcll ovcr 15 years in respect of the processing of 
colour films while it remained con!cnt with falling in line with the 'trade 
practice' and the directives of thc Chief Controller of Imports and Exports. 
I t  is also strange that even though the Films Division had addressed the 
Chief Controller of Imports and Exports in September and December 1973 
when the question of review of the rates of wnstagc allowance was under 
considcration. no rcply carnc from fhc JCCIRtE. Adrnit!edly. other private 
producers themsclvcs had hccn rcprescnling that the wilstagc claimed by 
the laboratories was not equitable and fair. In thcsc circumstances. the 
Committee deplore thc peculiar rcluctance on the part of the Chicf Con- 
troller of Imports and Exports to revise the orders prcscribhg the rates of 
wastage nllowancc for prnccssing activity. 

[S. Nos. 27 and 28 (Para 3.43 and 4.43) of Appcndix VIII to 182nd 
Report of (5th Lok Sahhn)l 

4 Action Taken 
Thc question of wastage allowance was discussed recently in Xcw Delhi 

with rcprcscntatives of Film Jndu$fn. and thc Prwessinr Lakwatoricc. As TI 

result. thc Govcrnmcnt havc decided that a team consisting of a Statistician. 
an [Editor from Films Division and n Cameraman from Film Industry should 
examine the working of some of the laboratories and collect thc bnsic data 
for scientific analysis of the usc of raw-stock hy the lahoratorics with n view 
to arriving at the minimiin1 inescapable wastage allownncc that should hc 
authmised Steps arc being takcn to conduct such a study. 

h [Ministw of Information and Broadcasting 
O.M. No. H- 1 101 3/3 1 /7&FA dated 26-6- 19761 



Further Actk,a Taken 

On the basis of the report of h e  Study Team referred to above orders 
have been issued revising the rate of wastage allowance. A copy of these 
orders is enclosed (Annexure). 

[Ministry of Information and Broadcasting O.M. No. 
H 11013/31/76-F(A) dated 31-3-1977] 

A N N E X U R E  

Cavernment of India 
Ministry of Information and Broadcastins 

Ncw De!hi. th;l 7th March. 1977 

The Chief Controller of Imports and Exports, 
(Shri A. Rarnachandran). 
New Delhi. 

Subject :-Release of raw film, colour as well as Mack ;lnd whit~'-W:~stage 
allowance. 

Sir, 

I am direcled to say that, on the rccommcndation of a Study Team set 
up by this Ministry, to examine the question of wastape allowance. ;t has 
been decided that. with immediate effect. the wastage allowance shall be 
allowed at the following percentages :- 

(a) Wastage allowance for black and \ ~ h i t ~  f i lms  : 2.5 pcr ccnt. 

(b) Wastage allowance for colour 

(i) Colour connected rush and first copy or answcr print 20:'; 

(ii) Other copy work 5% 

(c j  wastage allowance should be babcd on printed length and not 
on censor length. 

2. The above wastage allowance shall be applicable in all cases cf allo- 
cation of raw film, whether under the actual users policy or adlance alloca- 
tion under the Registered Exporters Policy. 



3. It  is requested that suitable instructions may be issued to the various 
lilicensing authorities under intimation to the Ministry. 

I Yours faithfully, 
K. P. K. NAYAR, Under Secy. to the Govt. of India. 

Copy forwarded to :- 
1. The Chief Producer, Films Division, 24-Peddar Road, Bombay- 

400026. 
2. Marketing Manager, Film Finance Corporation, D/5, Shiv Sagar 

Estate, Worli, Bombay-400018. 
3. Hindustan Photo Films Manufacturing Co., Ootacamund. 
4. The President, Cine Laboratories Association, 41412, Vir Savarkar 

Marg, Prabhadevi, Bombay-400025. 
K. P. K. NAYAR, Under Secy. to the Govt. of India. 

Recommendation 
It would appear that the officials of the Chief Controller of Imports 

. h d  Exports had chosen to continue to allow the private processing labora- 
tories such unconsionably high margin of wastage to the detriment of 
public interest. The Committee utterly disapprove of the manner in which 
this entire question has been handled by all concerned giving rise to sus- 
picion which reflects badly on the administration. The Committee desire 
that circumstances leading to the non-revision of the rates of wastage allow- 
ance for well over two decades should be investigated in detail by Govern- 
ment with a view to fixing responsibility for serious default. 

[Sl. No. 29 (Para 4.45) of .Appendix \'TIT to 182nd Report (5th 
,a Lok Sabha)] 

Action I dwn 
The matter has been takcn up with the Office of the Chief Controller 

of Imports and Exports. The Committee will be informed of the action 
.taken as soon as reply is received. 

[Ministry of Information and Rroadcasting 0.34. No. 
H. 1 101 3/2/76-F(A) dated 3-7-1976] 

Further Action Taken 

The office of the Chief Controller of Imports and Exports with whom 
?the matter was taken up have intimated as under:- 

"The matter has since heen enquired into in consultation with the 
Port Licensing Authorities. The position is that 10 per cent 
wastage was perrnittcd according to the decision arrived at 
{he 4th Mecting of the Central Raw Film Advisory Commit- 

,tee held in Madras on 30th January, 1958. An extract of the 



minutes of the said Meeting ip  e n k s e d '  ( A n w w c ) .  It; m q -  
be observed therefrom that even at that time there was a .  
representation from one of the Members representing the film 
industry that in certab'cases the wastage was more than 10 
per cent and the laboratories producing prints had to suffer on 
that account. However, the request to increase the wastage 
allowance was not agreed to by the Committee. 

'Similarly, in Bombay region, the matter regarding wastage nllow- 
ance was reviewed by the Regional Consultative Committee. 
In 1970 the Regional Consultative Committee decided to re- 
duce the wastage allowance from 10  per cent to 8 per cent. 
Again at one stage in 1959 the wastage allowance was reduced 
to 5 per cent, but subsequently it was again raised to 10  per 
cent. 

"In view of the above position, it will be observed that the wastage 
allowance had been determined from time to time by n duly 
constituted Committee functioning at Ports. The quantum of 
such allowance has also been reviewed by the Committee from 
time to time and at one stage the Committee at Bombay even 
came.to the conclusion to reduce the wastage allowance but it 
was again raised. Apparently, the decisions were taken by 
the Committee which constitutes, apart from Government 
representatives, representatives from the film industry, after 

taking into account the facilities and expertise available for 
processing of films at laboratories. At no stage the decision 
to either fix the wastage allowance or revise the wastage allow- 
ance was taken by an individual officer. It is possible that 
with the progress made by the film industry speciallv th thc 
technical field of processing films, it may now be possible to 
process films with a lesser wastage allowance." 

The Office of the Chief Controller of Imports and Exports has thereforc 
concluded that it is not possible to fix responsibility on any individual 
officer. 

2. 'fie position in regard to the wastage allowance has been reviewed 
with the help of a study team and the wastage allowance has been fixed 

- 
(a) Wastage allowance for Black & White films . . 2 . 5  per crnt 
(b) M'aqtagc allowance for colour films . 

(i) Cdour connrctrd with rush and first copy of answer print 20 percent 
(ii) Other copy work . 5 PCrCmt 

(c) Wastage allowancr hr~uld br bawd on printrd Irngth and nnt on rrnsor 
length. - -. - -- 

ministry of ~nformation and Broadcasting O.M. No. H. 
11013/3X/76-F(A) dated 31-3-1977)]. 



ANNEXURE 

EXTRACT FROM MINUTES OF THE 4TH MEETING OF THE 
CENTRAL RAW FILM ADVISORY COMMITTEE AT MADRAS 

HELD ON 30-1-58. * * * * 
It was also represented by Shri Ramiah that although 10 per cent 

wastage was allowed, laboratories producing prints at times has to suffer 
wastage of a larger quantity i.e., over and above the 10 per cent due to 
unforeseen circumstances and in such cases permits should be issued for 
such wastage to make up the deficiency. Shri Bilimoria strongly objected 
to this as the 10  per cent concession for wastage, in his view, was more 
than enough and in most cases there would be stocks built up even in this 
10 per cent which could be utilised for occassional excess wastages. * * * 

Recommendntion 
While the Committee are keen that the Laboratory should be set up as 

early as possible, they would, however, like the economics of the project 
'to be adequately examined. Since a small unit costing Rs. 25 lakhs does 
not apparently meet the optimum requirements of the Films Division, the 
setting up of a more viable, even if it means larger outlay, unit can be consi- 
dered even at this late stage. The Committee wish to be disabused of the 
fear that the smaller unit, while costing less at the moment, might in the 
b n g  run prove a bad investment. 

[Sl. No. 31 (Para 4.47) of Appendix VIII to 182nd Report (5th 
Lok Sabha)]. 

a-  Action Taken 

T h c  c~bservndons of the Committee have been noted. The film process- 
ing labomtory at Delhi is to be set up primarily to meet the requircments 
of the Films Division in Delhi which produces films for the Ministry of Dt- 
fence and Ministry of Agriculture. The equipment for the laboratory has 
alrebdy been imported and indent for two developing machines which are 
to be procured indigenously has also been placed with the Director Gene- 
ral. Supply and Disposals. These machines are likely to be received 
within a few months. Accommodation for the laboratory has already 
been located and as soon as possession of the accommodation is obtained 
by the Films Division, action will be initiated for installation of the equ ip  
ment. It is expected that the laboratory may start functioning before the 
end of 1977. The proposal for expansion of the laboratory would be consi- 
dered later after the laboratory has functioned for some time. 

I [Ministry of Information and Broadcasting O.M. No. 
H. 11013/35/76-F(D) dated 31-2-1977]. 



The Committee are concerned to note that an equipment procured in 
1969, at a cost of Rs. 7 lakhs for the preparation of sound tracks on mag- 
netic tapes had by and large remained unutilised till 1974, except for the 
editing of commentary in some cases. The reason for the incomplete 
switch-over to magnetic tapes and consequent under-utilisation of the 
equipment seems to have been non-availability of requisite staff. The 
Committee are unable to understand why it took five long years to sanction 
the requisite staff when the need for the purchase of the equipment had 
been recognised and approved as early as September, 1967. This needs to 
be explained. 

[SI. No. 44 (Para 8.6) of Appendix VIIi to ISZnJ Report 
(5th Lok Sabhn]. 

Action Taken 

The scheme to switch-over from optical film to magnetic tapes was pre- 
psrcd by the Film Division in 1965. Apart from the import of equipment,' 
the scheme envisaged appointment of additional staff. 

2. In October 1966. Minis:ry of Finance npreed to provide Rs. 7.50 
lakhs in the budget estimates for Films Dibision for 1967-68 for imple- 
mentation of the scheme. This was communicmd to the Films Diiticion 
on 2-11-1966. Ministry of Finance then observed that availability of 
foreign exchange in 1967-6s could not be envisaged by them at th'rt time. 
Films Division was, therefore, informcd tha! provision should be includcd 
in the Films Division's require:ncnts nf forci~n exchange for 1967-68 when 
it was called for by that Ministry. Subsequently. sanction for the rolease 
of foreign exchange for purchase of equipment required f . 1 ~  the scllc'n~e 
was conveyed by the Ministry to the Films Division in September 1967. 
The scheme was thus approved in September 1967. with the rclcase of 
foreign exchange. 

3. The Films Division submitted proposal in November 196? to' the 
Ministry for creation of additional posts. The matter rcmained under 
correspondence between the Films Division and the Ministry. On 
9-1-70 the matter was referred to the Tnternal Work Study Uni!. Finally 
the proposal for additional staff was taken up for study by the Staff Ins- 
pection Unit of the Ministry of Finance in April 1970. The S.T.U. Report 
was finabed in July 1972. In the meantime Government had imposed 
a ban on creation of posts. The posts asked for were actually created 
with effect from 11-12-73 in relaxation of the ban with the concurrence 
of the Ministry of Finance. Tt will be noted that the delay inc crcation of 
posts has been mainly due to compliance of various procedural formalities 
and also to some extent due to the time taken in the finalisation of the 



S.I.U. Report. The observations of the Committee have been noted for 
future guidence. 

4. It may be added that though the scheme was estimated to cost about 
Rs. 7 lakhs, the F h s  Division has spent only Rs. 3.93 lakhs on purchase 
and installation of equipment. 

[Ministry of Information and Broadcasting O.M. No. 
H. 11013/33/76-F(A) dated 27-2-77]. 

Recommendation 
The Committee would also like the revised economics of installation 

of this equipment to be gone into carefully, now that practical experience 
has shown that the edited tape cannot be used for more than twice as 
against the initial estimation of five times. The Committee are not satisfied 
with the explanation, almost as an afterthought, now offered by the Minis- 
try of Information and Broadcasting that on the whole the average utilisa- 
tion of the magnetic tapes is not less than five times as originally anticipated. 
In view of the fact that certain additional expenditure appears to have been 

B incurred in the acquisition of special tape splicers to improve the utilisation 
of the magnetic tapes, thc Committee would like to be satisfied that the 
actual recurring annual savings effected by the installation of the equip- 
ment is commensurate with the capital investment. 

[Sl. No. 45 (Para 5.7) of Appendix VIII to 182nd Report 
(5th Lok Sabha]. 

Action Taken 
The revised economics of installation of equipment required for Switch- 

eve!' from optical to magnetic recording have been carefully gone into. 
Some items of equipment worth Rs. 2.81.831 were acquired between 10th 
January 1969 to 14th July 1969 and a few more items of equipment worth 
Rs. 1,10,765.39 were procured between 28th August 1973 and 12th 
November 1973. T h c  tot:~l expenditure on purchase and installation of 
equipment was Rs. 3.92.596.39. Taking into account the life of equip- 
ment as 10 years, the total depreciation charge works out to Rs. 40,000 
per annum and the interest at the rate of 6 per cent on the total invegtment 
of Rs. 4,00,000 works out to Rs. 24,000. Thus the total amount of de- 
preciation and interest works out to Rs. 64,000 per annum. The annual 
savings on account of use of mapetic  tapes are nearly Rs. 3 lakhs on 
account of the savings in the cost of raw stock and processing charges 
(sound and positive stock) as well as due to the increase in the cost of 
optical sound film which is now more costly than the magnetic tapes. 

e [Ministry of Information and Broadcasting O.M. No. 
H. 11013/32/76-F(A) dated 3 1-8-77] 

I 



Recommendation 
The Committee consider it very surprising that instead of initiating 

action against the waste film dealers in a Court of Law for what is evidently 
a clear case of fraud, the Films Division should have chosen to arrange re- 
covery of the amount in instalments from the dealers. The Committee 
would like to know the reasons for extending so generous a concession 
which amounted to compounding a felony. Responsibility for the default 
should be ascertained and the Committee informed of steps taken. 

[Sl. No. 50 (Para 10.14) of Appendix to 182nd Report 
(Fifth Lok Sabha)]. 

Action Taken 
The fraud was committed in sale of stock shots and waste film by Shri 

K. B. Hatipkar, U.D.C., who was suspended on 8-6-71. The matter was 
also referred to C.B.I. The C.B.I. submitted two Reports. Accordingly, 
departmental action was initiated against Shri Hatipkar on 27-1 1-72 and 
a criminal case was also lodged against him for misappropriation of Gov- 
ernment's money. He was convicted by Court and dismissed from service4 
with effect from 1-3-74. 

2. As regards the waste film dealers, the C.B.I. reported that there was 
not sufficient evidencc to successfully prosecute them in the Court of Law. 
Hence they advised that department should handle the situation tactfully 
and try to recover the entire amount of fraud from them. The matter was 
also taken up with the Ministry of Law from time to time and from thcir 
advice, it became cIear to Films Division that it would be in Government's 
interest to accept the money from them in instalments. It may be stated 
that out of five dealers, three have paid the outstanding amount fully and 
the remaining two parties are also gradually making the payment. 

[Ministry of Information and Broadcasting O.M. No. 
H. 1101 3/2/76-F(A) dated 24-76] 



CHAPTER IV 
.:RECOMMENDATIONS/OBSERVATI~NS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

In this case, the Committee are concerned to note tbat even though 
the distributors of the cartoon film on Family Planning had indicated the 

*cost of production of the film, interest, handling charges, etc., the F i h s  
;Division had not considered it necessary to negotiate a reduction in the 
price of the film on the basis of the number of prints to be purchased by 
it. As a result of this lapse, the purchase of 219 prints resulted in re- 
imbursement of a sum of Rs. 1.86 lakhs towards the cost of production, 
interest, handling charges overheads, etc., while the cost of production of 
the film itself was only Rs. 0.75 lakhs. Since the transaction has ap- 
parently gifted an unintended windfall to the distributors the Committee de- 
sire that responsibility for the failure to safeguard Government's interests 
should be fixed for appropriate action. 

[SI. No. 17 (Para 3.4) of Appendix VIII to 182nd Report 
(Fifth Lok Sabha)]. 

Action Taken 

The observations made by the Committee have been noted. The offer 
of the party was considered by a Committee consisting of senior officers of 
t b  Films Division who found the price demanded as reasonable. It is 
~egretted that the Committee did not go into the overall economics of the 
deal keeping in view the number of prints of the film to be purchased. 
After going through the matter carefully. the Government have come to 
the conclusion that no individual officer could be held responsibk for this, 
as the Committee was solely guided by the reasohableness of the piice 

by the party. 

2. Under the present procedure, the Films Division invariably nego- 
tiates with the producers for the outright purchase of the master negative 
of the documentary fibs oEered to it. Even where a specified No. of 
prints is to be purchased. the prices are based on slab system after dis- 
counting proportionally the share of cost of production included in the 

.price. The Internal Financial Adviser and the Cost Accounts Officer of 
the Films Division are associated ~ i t h  the Documentary Film Purchase 



Committee. The Cost Accounts Officer scrutinises the cost of production. 
of every documentary film purchased by the Films Division. 

[Ministry of Information and Broadcasting 
O.M. No. 110/2/76-F(P) Vol. 11 dated 5-4-1977]. 

Recommendation 

The Committee are concerned to find that the excess of expenditure over 
income during the five year period from 1967-68 to 1971-72 was Rs. 33.90 
lakhs, Rs. 49.08 lakhs, Rs. 59.15 lakhs, Rs. 45.15 lakhs and Rs. 29.60 
lakhs for the respective years. Though the final accounts disclose a sur- 
plus every year, after taking credit for the 'notional revenue' from films re- 
leased for free exhibition, which was as much as 73 percent of the actual 
revenue realised during 1967-68, 98 percent in 1965-69, 67 percent in 
1669-70 and 71 percent in 1970-71, this surplus is illusory, as has been 
already pointed out by the Committee in paragraph 1.68 of their 120th 
Report (Fourth Lok Sabha ) . 

The Committee, however, note that in pursuance of the recommends- , 
tion contained in paragraph 1.8 of their 48th Report (Fifth Lok Sabha) 
that a more realistic basis should be evolved, in consultation with Audit. to 
reckon 'notional revenue' in respect of films distributed for screening free 
of charge, the Ministry of Information and Broadcasting proposes to make 
payments to the Films Division for films provided in the Budgct of the 
Ministry for this purpose. The Committee are of the view that such an 
arrangement would more realisticnlly reflect the working results of the 
Films Division. 

[Sl. Nos. 32 and 33 [Para 5.9 and 5.10) of Appendix VIII to 
l82nd Report (5th Lok Sabha)]. 

Action Taken 

The method of calculation of 'Notional Revenue' based on wle price of 
prints has been replaced by 'actual cost' basis after obtaining thc approtal 
of Comptroller and Auditor General of India. The revised proccdurc has 
been introduced in the Proforma Accounts commencing from 1972-73. 
The question of making payments to the Films Division from thc budgct 
of the organisations, like the Directorate of Field Publicity in respect of 
prints of films now supplied by the Films Division frce of charge, is under 
consideration of Government. The decision taken in the matter will be 
intimated to the Committee in due course. 

[Ministry of Information and Broadcasting O.M. No. 14. 
1 1013/20/76-F(A) dated '1-4-19771. 



Recommendation 
In paragraph 1.70 of their 1201b Report (Fourth Lok Sabha), the 

Committee had occasion to comment on the wide variation between the cost 
of films produced by the Films Division and the cost at which films were 
produced by private producers on behalf of the Films Division. The Com- 
mittee arc concerned to find that, except in one or  two years, there was no  
perceptible improvement in this regard. The cost of Films Divisicn produc- 
tions has been exorbitant the gulf between films produced by and on behalf 
of the Films Division continued paradoxically to widen. For instance, the 
cost of production of black and white, films produced by Films Division was 
42 per cent to 75 per cent higher than the cost at which films were produced 
by private producers during the four-year period ending 1970-71. The 
position was still worse in respect of colour filn~s and colour cartoons inas- 
much as during 1969-70 and 1970-71, the cost of colour films produced by 
the Films Division was respectively higher by 118 per cent and 59 per cent 
and tbe cost of colour cartoons by as much as 316 per cent and 243 per cent. 
There appears to have been little improvement in 1971-72, and unfortunately, 
statistics for later years are not yet available. This, in the opinion of the 

,Committee, is a thoroughly unsatisfactory state of affairs. 
[S. No. 37 (Para 6.20) of Appendix C'III to 182nd Report 

(5th Lok Sabha)] 

Action Taken 

Kclcvant statistics regarding average cost of production oi documentary 
films produced by Films Division and averngi. cost of prcduction of films 
produced by private producers on behalf of Films Division for years 1971-72, 
1972-73, 1973-74, and 197-b-5 are furnished in the attached statement 
(~nkexure) .  

Far reducing the cos[ ot priductiim cf films by the Films Division, the 
following slcpc; h : ~ w  becn taken or ,1rc h e i n  taken:- 

( 1 )  Thc Divi~ion propow\ preparation of filmwise budget to have 
proper fir~;inc.al con!rol over the expenditure. N'ith this end in 
view, it has hccn d c i i d d  to entrust the job of devising a suitable 
costing S y S t t i  '01. the Division to a cost accounting firm. 
Furlher action \ \ 1 1 1  he taken by the Division on reccipt of the 
report of thc cost accounting firm. 

(2) The Division has introduced stricter control on consumption of 
raw stock. 

(3) It has been decided to introduce an incentive scheme for the * shooting team which effects economy in the use of raw stock. 



(4) The Division is now checking the lines of approach with an 
eye on limiting and reducing the number of locations to the 
barest minimum. 

(5) It has been decided to increase the quota of production of films 
for a director from 3 to 4 films per annum which will help to 
reduce the overhead expenditure in general. 

[Ministry of Information and Broadcasting O.M. No. 
H. 11013/9/76-F(A) dated 17-10-771 

Statement showing average cost of production of 35 mm B%W/colour 
films produced by Films Division/outside producers from 1971-72 to 
1974-75, rate per metre 

Sear  

I 
Black Br White Colorlr 

Films Outsidr Films Outride 
Division producrrs Divition producers 

Rs. Ps. Rs. Ps. Rs. Ps. Rt. Ps. 

f i&:-?he Audit have pointed out that as the treatment of experwa pertaining to Indian 
Xews Review has varied from time to time, the figurn prucnted are not on a like 
to like basin and therrfore do not correctly indicate the trend in the departmental 
cost of production. Thr  Audit have added that the cost of outside production 
is a h  not on a likr to like basis and that the figura are not comparable as the 
allocation of ovt~hc-ads for outride production is not on a vcientific. and consistent 
pattern. Thr Slinistrv of Information and Broadcasting feel that the rrvision 
will invtdvr ronsidrrable clrrical labour in re-working out the proforrna account 
f i p r r *  for thr prrvirm vralx. Thc remarks of Audit will be k q :  in view in pre- 
pnrinv the proforma arcrmntr for future yean. 



. RECOMMENDA,TIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee observe from the Audit paragraph that the income 
.realised from rhe rental for the supply of films to cinema licencees, which is 
assessed at 1 per cent of their collections (excluding entertainment tax) 
subject to a minimum of Rs. 2.50 per week, has no direct relation to the 
expenditure incurred or number of fiIms produced and is solely dependent 
on the box ofice collection of the exhibitors. The Committee feel that the 
minimum rental of Rs. 2.50 per week is a ridiculously low figure and would 
like to know how this has been amved at. Considering the fact that 

b exhibition of commercial feature films by theatre owners is a lucrative busi- 
ness, particularly in the metropolitan cities where feature films are screen- 
ed on a fixed rental basis and not on a percentage basis, the Committee 
would suggest that Government should explore the possibility of recovering 
rent from the exhibitors for films produced by the Films Division at tr 
fair and reasonable fixed flat rate which should be liorked out on a scientific 
basis, after taking into consideration the normal elements of cost on account 
of raw stock, production and processing expenses. overheads, etc. 

[S. No. 35 (Para 5.12) of Appendix VIII to 182nd Report 
(5th Lok Sabba)] 

I 

Action Taken 

The existing rate of rental charged from the exhibitors for the films 
supplied by the Films Division was fixed in 1958, with the approval of the 
Ministry of Finance. after tnkine into consideration the var'!ous factors 
incolved, including the possiblc reaction of the exhihitors. The Films 
Division has been asked to work out the basis for new rates. The Com- 
mittee will be apprised of the revised rates in duc course. 

[Ministry of Information and Broadcasting 
O.M. No. 110/2/7&FP) dared 1-7-1976]. 

Recommendation 

The Committee are also concerned to note that at present there is no 
system in ,the Films Division of makin2 filmwise or nctivity wise budgets 



and estimates to exercise effective control on actual costs. The Committee 
consider that the concept of a concurrent evaluation and monitoring of' 
the cost suggested during evidence by the Secretary, Ministry of Informa- 
tion and Broadcasting, is a sound one that deserves to be given a fair trial. 
The Committee, are 'however, distressed that the existing costing system in 
the Films Division has not been revised so far, despite the observations of 
the Committee some years back in paragraphs 1.70 and 1.71 of their 120th 
Report (Fourth Lok Sabha). In view of the importance of a sound and 
scientific cost accounting system, the Committee desire that the agency set 
up by Government for advising them about the management and account- 
ing procedure to the adopted in the Films Division would complete their 
task expeditiously and that Government would take conclusive action to 
improve the management of accounting procedures in the Filnls Division. 

[S. No. 40 (Para 6.23) of Appendix VlII to 182nd Report 
(Fifth Lok Snbha)]. 

Action Taken 
On the basis of the recommendations contained in paragraphs 1.70 and 

1.71 of the 120th Report of the Public Accounts Committee (Fourth Lok ' 
Sabha), the Administrative Staff College of India was appointed as con- 
sultants with one of the tasks being to develop a somd and scicntitii cost 
accounting system in the Films Division. Followincg the report of the 
Administrative Staff College of India, the Cost Accounts Ofliccr was 
appointed in the Films Division in March 1973. 

After appointment of Cost Accounts Officer. the Films Division asked 
for additional staff in the costing section of the Division to assist the Cost 
Accounts Officer, first in June 1973 and again in May 1974. On both 
the occasions, Government did not agree to sanction additional staff, as 
the costing system for the Division had not yet been formulated. 

It will be seen that the absence of a Cost Accounts Oficer prior to 
March 1973 and absence of adequate supporting staff thereafter is a 
reason for the backlog in compilation of proforma accounts. 

The Committee set up by the Ministry of Information and Broadchst- 
ing to advise Government about the revision of management and accounting 
practices followed in the Films Division considered the question of revis- 
ing the cost accounting system in the Films Division, in consultation with 

, the Chief Cost Accounts Officer of the Ministry of Finance. It was decided 
that a professional expert or agency should be commissioned for evolving 
a commercial system of accounting for the Films Division. For this purpose, 
the Chief Cost Accounts Officer sugkested a firm of Chartercd Accountants. 

In December 1975 the Comptroller and Auditor General of India was 
approached with a request to suggest a qualified Chartered A~t~LIntant to 
go into the accounting system of the Films Division. 



In January 1976 the Comptroller and Auditor General of India replied 
..that if the particulars which are necessary for compilation of cost of film 
(e.g. raw stock consumed, time devoted by the Directors and other pro- 

.duction staff, the professional fees paid for a film, etc.) are available, it 
.should be possible, with the figures of expenditure booked in Government 
accounts and communicated to each of the offices of the Films Division, 
to write up journal and other books of original entry and post the ledger 
contemporaneously and adjust the same when final annual figures are 
known. This should considerably reduce the time taken in preparation of 
the proforma accounts and working out the cost of films. 

The Comptroller and Auditor General of India suggested that it might 
be useful for the Ministry to ascertain if the Films Division writcs up the 
,basic records on the basis of monthly reconciled expenditure and posts the 
entries in the ledger timely, and also ascertain the difficulties which the 
Films Division experiences in compiling the profornia accounts soon after 
the final figures are known by October each year. In view of this, the 
Comptroller and Auditor General requested the hlinistr); to consider ' whether a Chartered Accountant would still be required to look into the 
problen~. 

The point raised by the Comptroller and Auditor General of India was 
further examined in the Ministry. It was felt that a Senior Cost Accountant 
assisted by a junior colleague from the Cost Accounts Branch of the Min- 
istry of Finance should be entrusted with the job of studying the various 
matters relating !o film-making. processing, storage and distribuiion of 
films and devising a suitable costing system for thc Films Division. This 
t e a r ,  would also be required to prescribe various forms which would pro- 
vide necessary data for management purposes. For !his purpose, :he Chief 
Cost Accounts ,Officer of the Ministry or Fil::~ncc was requested in June 
1976 to depute a suitable Cost Accoun!~ Officer to ?he Films Division. 
The Chief Cost Accoun!s Officer replied that it ~ o u l d  not 5: possible to 
degute officers to the Films Division. as r:quosted. Hc. sug~csted that the 
job might be entrusted to a suirnblr firm of professionnl ncxuntnnts. 

Thc Film Division was askcd in .4ugus? 1976 to ca!1 for quotations 
from o few cost accounting firmc and S L ~ C F ~  a suitnble firm for under- 
taking thc work. Ouotrttions from !n.o f i rm  rc'ceive.i b!. !hc Films Division 
were forwarded to  tlic M;ni\:r! in Novemhcr 1976. In the mean time. 

lcms Films Division had been asked to consider three more firms. The quotqt' 
from all rhe firms wer: forwarded to the Ministy by the Films Division in 
December 1976. Thew quotations could be cxamined in February 1977. 
The FilmsoDivision was asked to asccrtnin the quantum of out-of-pocket 
expenses to  be paid to the firm. On receipt of this information, orders 



entrusting the job to one of the cost accounting firms were issued om 
24-3-77 to the Films Division. As soon as the report on the study under- 
taken by this cost accounting firm is received, the Film Division's cost 
accounting system will be revised. 

[Ministry of Inforn~ation and Broadcasting O.M. No. 
H. 11013/30/76-FA, dated 10-6-19771. 

Recommendation 

The Committee are dissatisfied with the unconscionable tardiness of 
Government in the case of an established fraud, committed as early as 
January, 1966. A final decision on the legal proceedings to be initiated 
against a private party, stated to have obtained stock shots worth Rs. 65,075 
on credit and raw stock valued at Rs. 4,148 on loan from the Films 
Division by impersonating as a representative of the Rajasthan Small 
Industries Corporation Ltd., Jaipur, is yet to be taken even though the 
person who had perpetrated the fraud had been traced in September 1970, 
with the assistance of the C.B.I. What is even more perverse is that the 
legal proceedings should have been delayed for about 5 years bezause of 
a conflict of opinion between thc investigating agency and thc Law Min- ' 
istry. The Committee desire that the dispute between the two governme, tal 
agencies normally an undesirable phenomenon. should be resolved without 
further loss of time and steps be taken to initiate legal proceedings against 
the derider. 

[S. No. 47 (Para 10.9) of Appendix VIII to IS?nci Report 
(5th Lok Sabha)] 

Action Taken 
The Ministry of Law have since advised that a civil sitit against Shri 

M. M. Aganval should be filed without further loss of time. This advice 
has been sent to the Films Division for necessarv action. The Committee 
will be informed of the further progress in due course. 

[Ministry of Information and Broadcastinc O.M. No. 
H. 1 I01 312176-F(A) dated 9-7-19761. 

Further Action Takcn w 

It has not so far been possible to ascertain the whereabouts of Shri M. M. 
Agarwal. The matter has been taken up with the Government of Maha- 
rashtra to ascertain the whereabouts of Shri Agarwnl and also whether 
he has got any worthwhile assets. Necessary action will be taken by the 
Films Division on receipt of this information. 

[Ministry of Information and Broadci~stinq O.M. No. 
H. 1101 3/ll/76-F(A) dated 8-3-1977]. 

NEW DELHI; 
November 18, 1977. 
Kortika 27, 1899 (S). 

C. M. STEPHEN, 
(Chairman. 

Public Accounrs Committee. 



(Vide Para 1.15 of the Report) 
HIGHLIaHTS OF E~ZELD SURVEY ON NEWSREELS AND DOCU- 

MENTARIES BEING SHOWN IN CINEMA 'THEATRES. 
I 

Newsreels 

1. Anywhere between 12 per cent to 25 per cent of the film-goers are 
likely to miss fully or partly of the newsreels being shown at cinema theatres. 
The fact that between 75 per cent to 88 per cent of the film-goers do see 
these newsreels is significant. 

2. The reasons for not seeing the newsreels fully or partly includes 
reaching theatres late, going out of cinema hall (for some reason or othtr 
including dislike in general of newsreels) and language problem. 

3. Half or more of those who miss the newsreels fully or partly do so 
because they reach theatres late. The remaining could not see because 

) 
they either have gone out of the hall or do not like the newsreels in gene- 
ral or in particular the one being shown or because there is a language 
problem. 

Thus it could be observed that the percentage of those who deliberarely 
uvoide seeing the newsreels even after reaching the theatres would be less 
than 6 per cent of the film goers. 

The general notion that bulk of the people go out while the newsreels 
are being shown is not substantiated even in cities like Vijaywada and 
Meerut. 

3 . ~ h e  percentage of the film-goers who explicitly said that newsreels 
are 'not good' was insignificant-is not more than two per cent in any of 
the four cities where this study was conducted. 

4. The percentage of those who could not understand the language and 
heoce has come out of the hall or avoided seeing the newsreels is the same 
although insignificant as in the case of those, who in general, do not like 
the newsreels. 

Nearly two per cent of those who go for English films have difficulty 
in understanding English newsreels being shown in those theatres, hence 
they avoide seeing fully or partly these newsreels. 

5. Anywhere between 43 per cent to 76 per cent of the film-goers 
consider the newsreels as depicting "recent events". And only between 2 
per cent to 11 per cent of the film-goers have explicitly said that newsreels 
depict "01d events". 

\ 
I 
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6. Between 6 per cent to 17 per cent of the film-goers consider the 
.length of newsreels as "too long" while 8 per cent to 24 per cent consider 
them as "too short". The rest of them believe that the length is "atright". 
Of course, the newsreels shown in the theatres, where this study was con- 

,>ducted, were of only one reel length. 

7. Between 40 per cent to 50 per cent of the film-goers believe that 
the newsreels should deal with only one or two aspects but thoroughly; 
while between 20 per cent to 40 per cent believe that newsreels should 
cover "more items in a general way". In big urban centres the trend was 
for "more items in general way". 

8. Between 91 per cent to 93 per cent of film-goers have explicitly said 
that newsreels should be continued in theatres. And only between 3 per 
cent to 7.5 per cent of the film-poers have explicitly said that these news- 
reels should be discontirtucd from being shown in cinema theatres. 

9. Nearly 30 per cent of those who want the newsreels to be continued 
think so because they look upon these newsreels as sources of information/ 
knowledge. 

10. Significantly, between 54 per cent to 67 per cent of those who 
want the newsreels to be continued think so because for them the newsreels 
are a source of "news"-thus confirming the fact tha! the contents of the 
newsreels are of recent nature from the point of viewing of the most of 
the film-goers. 

11. Bulk of those who said that newsreels should be discontinued 
believe that these newsreels contain either "old news" or because that they 
are not interesting or  because it is a waste of time watching them. 

12. One-fourth of the film-goers prefer to see both documentarizf'and 
newsreels in the theatres; while be:ween 30 per cent to 53 per cent 
prefer newsreels-as against between 21 per cent to 34 per cent who prefer 
documentaries over newsreels. 

The rhreatre net work and the extent of over utilisatiort; some observatbns 
or1 the basis o f  visits to citlema theatres in six cities 

During the last week of February an inventory of documentaries1 
newsreels being shown in various cinema theatres in six towns was attemp- 
ted in an effort to find out what kind of films were being shown and their 
relevance to the current campaigns. 

The towns covered in this exercise were Jaipur (17.96 lacs), Vijaywada 
(3.45 lacs), Rajahmundry (1.89 lacs), Meerut (2.68 lacs) and Gorakhpur 
(2.31 lacs). These towns are centres of commercial cinema theatres In 
their respective regions. They were covered because they werb visited in 

.somection with a survey on films or in som; other connections. 



Those towns represent different categories of cities/towns to which 
Films Division caters with their films. 
Type of films being shown: 

IhrRs : 
Except in Hyderabad in all other towns covered all the cinema theatres 

arc being supplied with Films Division documentaries/lNRs. (111 Hydera- 
bad only 44 out of some 70 theatres are being covered). 

Of the towns studicd only in Hyderabad, Jaipur and Mecrut and latest 
JNR (No. 1428) was being scrcencd. Whilc in Gorakhpur the latest INR 
being scrcencd in the town was No. 1428 (containing PM's visit to Hydera- 
bail and "100 gains of Emergency") while in Vijaywada and Rajahmundry 
No. 1427 (Presidcnt's rule in Tamilnadu) was being screened. 

In Vijaywada, Gorakhpur and Mccrrut four or five different lNRs were 
~in~ultncously bcing screcncd in onc or other theatre. Theatres in Gorakh- 

were showing INRs 1410, 1415, 1416, 1417 and 1318; while in 
\'iji~ywada INR 1427, 1423, 1325 and 1337 ncre bcing screened. 

It corrld not bc ascertained why in Vijaywada, Rajahmundry and 
(iorakhpur thc latcct INR aas not being screened at all by any of the 
theatres. 

Whilc in Mccrut, INR 131X was hcing shown in  one theatre, and the 
old ones like No. 141 1,  1412 and 1423 werc also bein; shown cturing thc 
s a n ~  pcriod in other theatrcs. 

I)oc~~~nenfaries:  

Except in Jaipur in all the othcr citics/lowns "Decade of Achievement" 
documcntnry was being shown. In Vijaywada where 23 theatrcs xe there 
only one cinema theatre was showing thc "Decade of Achievement". In  
Hydcrabad also, whcrc there 44 theatres arc being servcd. only on: theatre 
wils 2howing thc "Dccadc of Achievement"; while in Meerut scvcn of some 
19 thcatrcs were showing this documentary. 

Whilc in Jaipur city none of the ten theatres were showing the "Decadc 
of Achievements" documentary during thc week February ??,--March 4. 

The other documentaries being shown in thcse tourns wcre: (1 ) Man 
being the Metal; (2)  For a smile tomorrow; ( 3 )  A century of whether ser- 
vices; (4) Going to games; ( 5 )  T o  be a Doctor: (6) Full Steam Ahead; 
( 7 )  Tipsye. (8) Academy of Administration, (9) Safety from cooking 
gas; ( 10) We, people of India: ( 1 1 ) Come again: ( 12 ) Thunder of Free- 
dom; (13) Indian Women; (14) Of thc People; (15 )  l k  Hi llaj: (16) 
~ e l f - ~ r n ~ l o ~ n h ;  (17) A New Era Begins and ( 18) Girdhar (Family 
Planning). 



The documentary "A New Era Bcgins" was being shown only in Meerut 
(in two cinema halls) and in no other city it was being shown. 

"We. Pcoplc of India", "Thunder of Frccdom" nnd "l!iilinn Women" 
documentaries wcrc being sl~own in one thcatrc each only in Hydcrub;ld/ 
Secunderahad. 

One of the docunlen!:~rirs being slio\vn (To bc n Doctor) was that of 
UNICEM hut ;q>p;~rcntly rclcnscd/distribuc:,i through F i l m  Division. 

Thus 1110st of thc do~umct:tiiries being shnwn in thew towns were not 
directly or indirectly conncctcd witi i  :in!: of thc currcnt campic ips  in 
progress-cxcpt of course thow INRI. 

Thcrltrcs ;ire c.spcc"c.d to she\\ J:iirns Di\,ision d~~~:'uni;niaric~jINlis f . v  
one \seek each startin? \\.irh eiih:r T t ;~d: ty  or Frihy-during a11 !Iicir filiu 
shows c ' ~ ; ~ l > t  the ~~wr:ling and spc<j;~l m;itini.cs. 

This psc~1dL~rn i ip;, . , . .~? T O  hc lit:iLa I . S O ~ L ,  X ~ I C ,  ! ' I J .  :\::nil7': 
documentary .tn~i:lc.d "\ob!c :tril;~,". i + ; t \ .  +hiw,n ~ ' C I I .  21 d : ~ y h  in Jharil;.ic. 
thcntrc of Gc~::~klipur, S i ~ i  I .  Chhsyn,  V i  I and .lubil~*c 
:!1c:ltres if: I!:: samc ! ( w n  ;~lso h :~ \ ,c  <hon.n dorurncntnrics or TNRs for tCn 
0: more ila1.s rcccntly. 

Perhaps thc rcccnt clxtnp in the owr  all allocation of thc Zumbcr 
of prints bct\vrcn big tc\~.ns. small town4 and rural thcatres perhaps might 
h a w  caused this "dis-1oc;ition" of prints. But this needs to be verified 
and checked before the wholc sys tm is paralised. The prcscnt routing 
system of Film4 Division nced to bc studiud to optimisc the number of 
prints-thc theatres being used in each city/tawn, the scqucncc and t h i n g  
for the flow of prints, and the specific understanding between theatres to 
receive and pass on to the next. All thew aspects need to be verified and 
ensured that we arc getting most out of the documentaries and INRs. 
Regularity in screening: 

Commercial theatres under the law arc supposcd to screen a certain 
length of films supplied by Films Division as an obligation in every film 
show. The local entertainment departments are supposed to ensure conti- 
nuity in screening FD films, but in practice this is a loose arrangement. 
Neither the local entertainment departments arc taking anyrinterest in 
emu% the continuity of screening nor the local field units of State and 



Central Information departments are taking any interest in ensuring the 
screenings regularly. 

Sevcral instanccs have bcen observcd by the field staff during the visits 
to these six cities whcn Films Division docun~entarics/lNRs wcre either 
not shown altogctller or shown only party. 

During my  OBII visit to two theatres-in Hyderabad and Vijaywada 
I have observed onc theatre. (Jaihind Talkies) not showiilg ?he documen- 
taries/'lNRs at :dl. The local Field Publicity Officer also i~as  mentioned 
such instanccs. 

Phonix thcutro in ,Mccrut cliji 1 x 5  not shown the documentary during 
the List wock of r i b l . t ~ i i ~ ~  pro\un~ably ~ C C ~ I U S C  of the print was not received. 

In Vijaywitda (Samu.i!ri Tai l i ic~)  the "Dccadc of .AchIcvtmcnt" ~ O C U -  
mentary was shown only p;!rlly---apparently only one of its two reels was 

)shown. This ha> ;tlho !~,lj>pcncd in Ciornkhpur. 

In f:cct7 in  Cinl,;~kllp;, . 2 m m b c r  oi this study tc::m k,ls pr~tcstcd with 
lhe M a y a  !IIc;I!;.c r t i x  s h i w ; ~ l g  the documcnt:iry "Decxli. of .2c!zirvement" 
partly and r!w *!:~;,.rc \ \a: ,  f'ot.xd to h o w  i t  fully during ~il;. interval. Tn- 
drnlok ;hc:i~rc- :tl>n ,;v.is s l~owing  c>\.en TYR only parily. 

Pciixlps i t  is i i ~ l l i '  :ii;:t w n l e  forril:~l arrangement is w r k c d  out to 
supsrvisc/inspcci sci.cc.ning of FD d o c ~ m ~ ~ n t a r i c s / ~ ~ R t ,  an a regular basis. 
Thc;~trcs ~hot:!d l u v c  i t  feeling (f.:;~i. of) such surprise checks. Perhaps 
n lettsr of ;~ppciil c:oirld hc \crit :ir ;ill  theatrcs by a h1inisti.r in the State 
Governnicnt--in e x h  Statc. 



Appendk n 
(Vide Para I .18 of the Rcport) 

Sfatentent sirordng the r#ammnt&&ons ofthe constclfanl from fhe Adt~~inistrafix StnJ Collqe of India, Ifi.de!rmbqd on the u-otking ofthe Films Dicisiori nndattbn 
token thrrton. 

----- 

Recommendation Action taken 



(b) Z;ewsrecls coct would br repor!cd for each mc~~t l l .  as \vr.I! as pro- 
qressive cost fur the )rear. 

(c) Prints and stock-shot sale$ cost incurred to nirct each ctrder wcdd 
be separately idcntificd and reported. 

(dj Costs inci~rred on other activities viz.. Puldir Krlationr. Eilniq 1.i- 
brary and others, would be reportcrl Sir each month, as uell as pro- 
gressive totals for the year. 

(e) Information on utiliwxl nian-hours and raw-stork c*msu~~iption 
would he reported each month. 

Thc matter \\as Curt her considered in consultatiun with CCAO, 
hlinistry of Finance. CCAO was of the view that the present 
accounting system followed in the Films Division was not ca@k 
of providing the necessary data required for an effectitx COS- 
\\-sfc:n and that a cornrnercial system of accounting should be 
t-volved by a pmFiional expert or a professional agency. CCAO 
ha$ k e n  asked to suggest the names of eqxrtlagency. Farther 

iinple~nentation of the reconlmendation will be taken up after 
the expertjagency gives the report. 

2. A yh 0s budgetary control o w  each production~activity need to be 
intro uccd. Before taking up the production of any docun~mtary, the 
varioua crstr that are required to be mcurred needs to be b u t l ~ t e d .  Cost 
repon would be oom iled to &ow the actual yrogresive costs as against the 
budgeted figures, iw t&t the of icm rapomible would exercise n e c s r y  
amtro1. 

B. Raw Stock Cnnlrol 

Expenditure on raw stock accoullts for as much as 40 percent jKs. 70 lakhs) Films Division h a .  evolvcd a procedure bp nbich Neie\weel Office 
of the total txpcnditure of the Division, and ir one of the major potrntial and Assistant Newsreel Officcrr are called on tour to F i b  Divi- 
u e r v  for cost reduction. If the processing charges are a l ~ o  includrd. the sion. Bombay and given guidelines about the judicious selection 
combined cost wordd account for 48 percent( Rs. 85 lakhs) oSthr expen- ofnewsitems and stories and to effect the utmost monomyin 
dl* of the Division. the use of raw film while covering events. It is dways not p o s p t i  

to impose a uniform ceiling on the length of a average far 8 
particular story. 





3 Distribution of Prints 
* 

T h e  cost of making rrlrase prints for distribution accountrd for 3; per cent In  this connection leFlY- to ( I )  and (2) above may please be seen. 
(Rs. 6 j  lakhs) 01 the total f x p m d i t u ~ r  nf the Di\:\irn in 11,69-;c.. T o  the extrnt possible, the recommendation will be implemented- 

T h e  overall average Icngth of cach rcleasr is a1 ru t  g r r  nictrr- whirl1 would 
give ahout 10 minutrs rxhibition time. 

P,y better control and closer st~tdy, it may br  possihlc to r r t lwr  the: final ~cl rase  
lengt!~. 

4 Smnd Rrcordin.~ .- 
! 3 

-rocal change over t.1 rna~nct ic  tapes to rrplacr optical smnd  l a p a  rrhould b r  Films Divi:ion have now comple1rl~- switched over to rnaSnetic 
eff?cted as rarly as possible. h f t x  providing for thr  cost of magnetic t a p ,  recordings. Hrncr  the rrc~mmendation has been implemented. 
this change o w r  was estimated in 1966 to rrsult to thr Division in a saving 
of ahoilt Ks. 3 I;:! lakhs prr annc:m. 'Lhr n r r m a l y  r ~ p ~ ; p n ~ r n t  fiu ~rsinp 
the m a p c ~ i c  taprs is all-rad: with t l ~ r  Division, and is Ecifip u:rd to snmr 
extent. The Dil-ision is kc& on c c m p l ~ ~ r  wi tch  owl. to magnetic I ,  rot-  
dine h t ~ ?  lras not hrrn ablr to tln \ I -  for want of arlrrlrratr staff. 





'Ilhcre appcan to he somc. pr~srihilit> 61r intproving rhr ramirlqs r,f-l;ilrl:s Division Thrsc facilities can be nladr available to outsiders whene~ff it 
by hiring out surpluz rapacitr of rc-recording theatres as thcrc is very high possible to do so with011t adw-ersely affecting the Films Di*ipic~) 
investment in it3 equipment and re-recording farilitics arc said to be in qrmt work. The recommendation has thpref~re been accepted for 
drmand by small privatr produrcrs. Titis wol~ld, tiowel-IT, rrquirr sornr implementation. Some additional staff is q u i r e d  by the I%m 
additional staff. Division. There is ban on creation of additional pats- m' 

will he made to find staff by real!ocation of work in Films Di% 

The Mlowing two syqtrrnr in Filnt~ Division ran hc ronlpt~trrisrd with atlvallt- This is rr!atcd to recommendation A-Costing System and Budgetary 
aqe :- Control. Please see the rcmarks against Cmting System and 

Budgetary control at page r of the statement, hfodificationa 
1. Costing systrm. in thr cmtingsyntem has to be appro td  by the Chiefcost Accounts 

Officer, Ministry of Finance, before the question of using the 
2. Record keeping at l)iutrih~ction llranch Offircs. Inrol\-ing F,xhibitor's romputrr for clatc- pturcsing can be considered. 

Ledger Accounting, Preparation of monthly bill<. hfaintenancr Cirruil 
Charts and Accountinq of Release Prints in circulation. 

F. PRODUCTION IX DEIJII. 

In order to ensure Iowrr cost in production of films, it is nccessaq that the Xecrssary ac~ion has already been taken by the Films Division's 
exp-nqive facililies and equipments axe utilisrd fully. It nla\- br c-~n~idrrrd offire in Nrw &lhi to avoid duplication in the purchase ofequip 
ifonlv oneset ofsound and proiectionfacilitics M'OIIJTI he adrgrbtc to meet thr ment required for diffrt-mt unit. stationed at Xcw Delbi For 
need; of both Defence Films Wing and Agrifap Cnits. Such an ;trrangnncnt instance. one set of recording equipment has been order& far 
would also reduce the administrative expenditure in mnitlt;ri,li,lg ttvo srts use of both the Units in Pc'ew Delhi. The recommendetion has 
and wvodd result in d u d  praducrion cmt. The Films Di\.i.sion has sotne also been noted for Future guidance. The rerommendation thus 
difficultin in completely m ~ g i n g  the two units. Nowvewr, the Division is stands implemented. 
taking necessary action to avoid duplication to theextent p&hlc. 





APPENDIX 111 

0 S1. Para KO. of ,1IinistryjDepdrtment 
No. the Report concerned 

Concl usions/ 
Recommendations 

Infolmation and The Committee expect that final replies. duly vetted by Audit, to 
HroadcaQfW those recommendationsjobservations in respect of which only interim re- 

plies have so far been furnished will be submitted to them expeditiously. 

2 1 - 8  -do- The Committee are glad that the Ministry of Information and Broad- e 
casting share their views in regard to the selection of subjects for docu- 
mentaries and newsreels produced by the Films Division and realise 
the need for change in their emphasis. It is also heartening to note that 
pidance of renowned experts in the field of documentary production had 
been sought with a view to achieving better results and the Ministry of 
Information and Broadcasting have issued guidelines to the Films Divi- 
sion for future coverages of events for newsreels. Government have inter 
d i n  impressed upon the Films Division that emphasis should be more on 
events than on individual personalities. The Committee trust that these 
measures would bring about the desired changes and improvements in 
Films Division production. They would be watching with interest the 
impact of these measures on the future performance of the Films Divi- 
sion. . - ., - . 

-- - - - -- - - - ---- 



-- -- - -- 
I 2 3 4 -- __ -- ---- - 
3 1.12 ~nformation and The Committee have been informed that efforts would be made by tbe 

Broadcasting Films Division to improve the quality of its films and tbat appropriate 
action in the matter would be taken in the light of the discussions at an 
all-India Seminar where the question of improvement in techniques and 
contents of documentaries was to be considered. Besides, Govelllfnent 
also propose to set up a Committee of Experts, consisting of officials as 
well as non-oiticials to oversee documentary production by the Films Di- 
vision and to look after the requirements of quality. Now that wnsider- 
able time has clapsed since the proposed seminar was held (June 1976), 
the Conmittce would like to be apprised, in some detail, of the specific 
steps taken in this direction. They also expect that the Committee of 5 
Experts would utilise the talent available in the Films Division, of 
which there is no dearth, in a more meaningful and effective manner than - 
at present. QP 

-do- The Committee find that even a limited field survey, undertaken in 
six towns by the Indian Institute of Mass Communications has brought 
into focus certain deficiencies in the existing arrangements for the scree 
nine of documentaries and newsreels which underscores the need for a 
constant evaluation of the audience responses to Films Division produc- . 
tions. While the Films Division and Ministry of Information and Broad- 
casting will, no doubt, take such action as may be found necessary in 
the light of the findiqs of this survey, the Committee fie1 that a lot still 
requires to he done to sustain audience interest and secure the desired 





6 1-22 Informati011 and Admithxily, though thc cliaributors of thc film had indicated the 
Broadcasting break-up of th:. wrious clcnlcnls of thc films cost, thc Fiims Division had 

not considcrcd it ncccss:lrv to n~gotinte a reduction in price on the basis 
of t l s  nunibt~r of plints t o  bc purcha\ccl by it. Neither the reasons there- 
for nor thc h a i s  on i+liich thc reasonableness of the priicc quoted by the 
distrihtws dcterrnincd by the Films Z)ivi:,ion have been intimated 
to the Committee. It would, prima facie, appear that the normal care and 
prudcncc which one wold legitimately expect in such transactions, had 
not bccn exercised in this case. 

-do- 'The Committee note that the method of calculation of 'National Re- fi; 
CC. vcnui.' based cw th: salc price of prints ha5 now been rcplaced by 'actual 

cost' basis. 'lliey alw note that thc question of making payments to the 
Fiinls I)ivi\ion from the budget of the organisations like the Directorate 
of Field Publicity in respect of prints of films now supplied by the Films 
Division free of chargc, is under consideration of Government. The Com- 
mittee would like this matter to be expedited and they may be apprised 
of the decision taken. 

-do- l'hc ('imwilft.~ understand frurn Audit that no rational conclusions 
can hi. n r ~ i v d  at rcgardin tlie cogi of production by the Films Division 
and thc cost of purchase5 n?n.li. from outsItlc prodac,-rs on the basis of 
;11c ligur-cc six-cn i l l  thi.; rcrrird h: the Minisiry. sincc :he \vorking out of 
cost with ~derence t o  both seem to suffer from deficiencies. Tn working 



out the coqt pcr n m c  in respect af production of films by the Films Di- 
@vision for ~ h c  years 1967-68 to 1969-70 the expenses on the Indian 
Ncws Kcview Mere trcalcd as direct expenses of'that Department. From 
1970-71 lo 1972-73, a portion of the expenses on Indian News Review 
W;I\ trwted a5 overhead cspcnditure and allocated to all Departments in- 
cludine tllc p:cduciio~i of documentaries. From 1973-74, onwards, the 
c~pu;-c's on 1nri::ln N c ~ i  Rc:iews wcrc again treated as direct expenses 
oC that Ucpi~rtmcnt arid ilo porlion of the expenses had been treated as 
owrhcxk. In the abcnc.c of reasons for such differing treatment, the 
scientific natu~c of t l ~ c  tsciitmcnt accorded cannot be ascertained. In  re- 
gard to nullring ouf thc coct of production by outside producers, the sup- 
crvi~ion charge< on behalf of the Department have been worked out at 
varying rates, ~anging fsoni R\. 5 per metre on ad Iioc basis upto 1970-71, 
to Rq. 15 pcr 11i:~trr in 1972-71 again on ncl hot b:sis. to RF. 6.57 per 
metl-c in 1973-74 o n  cntirrly diticrent hask and to Rq. 12.20 per metre 
in 1974-75 on anothcr h;& without any specific t:~nyihle reasons. 



10 1 - 3 3  Information and As regards thc steps takcn lo revise thc cost accounting system and 
pri~cccturcs in the 17i!ms Divis:on, the Committee have been informed 
that C'ommitlec set up by the Ministry to advise Government in regard to 
thc managcmcnt ancl accounling practices followed by the Films Divi- 
sion haw S U ~ L ' S ~ C ~  that a professional expert or agency shodd be com- 
missioned for evolving a commercial system, of accounting for the Films 
Division. 'I'he C'omrnittec have been informed on 10th June 1977 that 
the Joh of stud>ing thc various matters relating to film-making, proces- 
sing. storage and distribution of films and devising a suitable costing 
system for the Films Division was cntrustcd to cost accounting firm on 
24 March, 1977. On rccript of the report on thc study undertaken by 
this firm. the Films Division would revise their accounNng system. The 
Committq desirc that Government should impress upon the fid to  comp 
lete the study at the earliest. The Committee would like to be apprised 
of the findings of the study undertaken by the cost accounting firm and 
the follow-up action taken in the matter. 

- ~- .~ - - -~ . - - -~ - .--  - . ~  
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